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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 90 OF 2022

Subhash Tanna & Ors ... Applicants
Versus

Echjay Industries Pvt.Ltd. & Others ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF
RESPONDENT NO.1

I, Udaey Balkisan Sanghvi, Age : 49 yrs., Occ : Service,
Office at : Gat No.316, Kasar Amboli, Pirangut, Taluka
Mulshi (Paud), Dist. Pune, do hereby state on solemn

affirmation as under:

i [ am aware of and conversant with the facts of
the present case and I am competent to depose to the
present Affidavit based on my personal knowledge and

the documents and records available with me.

2 [ say that physical copies of the Petition was
submitted on 9/2/2023. The copy of the petition
provided with incomplete text which can be ascertained
from the end of the pages, thereafter my son was

required to undergo surgery at Mumbai and therefore
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the reply is filed. I humbly pray to the Hon’ble

Tribunal to permit me to file the reply.

P The Respondent No.l is a private limited
company having its one of the factory at Kasar Amboli
Pune. The Respondent No.l is manufacturing Crown
Wheels and Pinion. The factory is nothing but Machine
Shop. For the purpose of manufacturing the products
the Respondent No.l does not need water. The
manufacturing process also does not discharge effluent
in the ground. It may be noted that the manufacturing
activity of the Respondent are not connected use of
water. The Respondent No.l is not textile industry,
dying industrial, pharma industry where the use of
water is one of the major ingredient for manufacturing.
As it is a Machine Shop, for the purpose of
manufacturing water is not required and therefore the
question of polluting water does not arise. Further on
account of manufacturing activity, the ground level
water of the area is not reduced. The manufacturing
activity is not polluting the environment in any way.
The lands i.e. Gat N0.316 and Gat No.315, Village
Kasar Amboli are lies in the Industrial Zone. The
Respondent’s factory is situated upon the land i.e. Gat
No.316 which is in Industrial Zone. It may be noted

that the access road which is Respondent is using is
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situated upon Gat No.315 which is also industrial land,

a copy of Zone Certificate is annexed as Annexure R

[pagel].

4. The Applicant has misused the order passed by
the Hon’ble Tribunal dtd.17/10/2022 and came upon
the Factory on 23/12/2022. The Respondent is
maintaining the visitors’ gate pass at the factory gate.
Applicant wrote his name plus 5. The gate pass is
annexed as R-1 [page 2|. The Applicant has also given
their vehicle no. MH-14 EY 4587 and informed that
they wanted to meet H.R.Department. It was informed
by Applicant that they have come from the Hon’ble
National Green Tribunal and they are Government
Representatives, the Security Personnel called
H.R.Department at the gate. The representative of
H.R.Department enquired about the visit at that time
they introduced themselves as Subhash Tanna, Anil
Somayya, Adv. Harshad Garud along with two persons
who have represented that they are from Government
Department and refused to disclose their identity and
department. Adv. Garud handed over the copy of the
order dtd.17/10/2022 and told the H.R.Department that
they are following the order passed by the Tribunal. On
perusing the order the concern person from

H.R.Department had not asked for identity to the
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visitors. At that time Adv. Garud threatened that if, they
are not allowed to inspect it will be contempt of the
Hon’ble Tribunal and therefore H.R. Department
allowed to inspect the factory and take the photographs.
After the visit was over H.R.Department informed me
and thereafter I have taken the search on the website
and I realised that on 2/12/2022 the Hon’ble Tribunal
has directed the Applicant to provide the information
regarding the quantity of water abstracted from
borewell and therefore Adv. Garud has taken the lead
under the pretext of the order and inspected the factory.
This fact was noticed by the Security Personnel of
Respondent by issuing a report. I am filing report and
photographs of the wvisit dtd.23/12/2022 by the
Applicant which has been captured by CC TV Camera,
photographs are showing the date and timing, total
photographs are 7 in numbers which is marked as R-2
[pages 3-8|]. This act of visit which is unauthorised on
part of the Applicant will demonstrate action of the
Applicant which are malafide and on the ground of mis-
representation the present petition is liable to be

dismissed.

- No Environment Damage —
5.1  Respondent No.l has established Machine Shop
in the year 2007. The State of Maharashtra has issued
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the Factory License in the year 2007 which is renewed
from time to time. The Respondent No.l is
manufacturing Crown Wheel and Pinion. It may be
noted that Factory License categorically mentions
“other than hazardous factory”. The renewed factory
license is attached herewith as Annexure R-3 [page 9].

The said licence is under renewal.

5.2 Maharashtra Pollution Control Board has issued
consent to operate, such consent to operate has been
renewed from time to time. Such consent to operate is
renewed on 18/5/2022 which is valid for the period upto
31/1/2024. The said consent to operate is attached
herewith as Annexure R-4 [pages 10-17]. The said
consent to operate is issued as per the provisions of
Section 26 of Water (Prevention & Control of Pollution
) Act 1974 and Section 21 of the Air (Prevention &
Control of Pollution) Act 1981 and along with
authorisation under Rule 6 of the Hazardous & Other
Waste (Management & Transboundary Movement)
Rules 2016. By the aforesaid consent to establish the
Respondent was allowed to manufacture Crown Wheel

and Pinion monthly 3600 sets.

5.3 This Respondent has filed an application for

expansion and Mabharashtra Pollution Control Board
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was pleased to grant the Consent to Establish vide order
dtd. 11/9/2022. By the said consent the project capital
investment of project was at Rs.45 Crores which is
required to be invested within five years. During the
said period the Respondent is authorised to enhance the
Additional Manufacturing capacity upto 5900 sets per
month. In furtherance with the said consent, the
Respondent is planning for installation of additional
machinery. The said consent to establish is produced as

Annexure R-5 [ pages 18-27].

54 The Additional Director Industrial Safety &
Health Pune Region has also issued the approval of
Factory Plan vide letter dtd.17/11/2019 and such
approval is annexed herewith as Annexure R-6 [pags

28-29].

5.5 The Respondent is a Machine Shop and the scrap
which generated is Turning, Oil, Coolant oil, card
board boxes, chindhi. Out of the aforesaid wastes
turning, oil and coolant oil is disposed off as per the

Waste Management Disposal Rules.

5.6 It is submitted that the oil, coolant oil which are
scrap is required to be disposed off as per the Rules.

Such waste is disposed off by paying the amount to
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Mabharashtra Enviro Power Limited. The Respondent is
required to obtain the membership of Maharashtra
Enviro Powers Limited. The said membership is valid
upto March 2024. This Respondent is paying to
Maharashtra Enviro Powers Ltd. for collecting the
scrap, the details of such are annexed herewith as
Annexure R-7 [pages 30-36] which includes tax

invoices and ledger.

5.7 The entire waste since inception has been
disposed off strictly as per the rules and regulations.
The cardboard boxes and chindhi are bio degradable
material which has been sold to scrap dealers, who are
having license under Hazardous Waste Management
Rules, none of the waste material has been disposed off
within the factory premises or within the limits of Gram
Panchayat. It may be noted that the Respondent is not
discharging any fluent into the ground, the entire water
which is used in the furnace is collected in a cooling
tower separately which is cooled in the cooling tower
and is circulated. There is no damage to the

environment.

5.8 This Respondent is purchasing water from other
sources which includes Sahyadri Water Suppliers since

inception, the said water is used for the domestic
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purpose. The Respondent is maintaining the account of
Sahyadri Water Suppliers and ledger and sample
invoice dtd.31/10/2022 and the ledger account of
payment from 2022 till this date is produced as
Annexure R-8 [pages 37-55]. It may be noted that
there are no residential quarters at the factory. The
sewage is collected in the tank and periodically the
sewage is disposed off by calling concern authority for
which the necessary charges are paid, which is
produced as Annexure R-9 [pages 56-57]. There is no
air and water pollution. Till this date, neither the
Grampanchayat or citizen has lodged the complaint

about the pollution.

5.9 The Respondent has taken two borewells for the
purpose of gardening and the water of the borewell is
not used for the industrial purpose. One borewell is dry.

The potable water is not used for industrial.

5.10 There is no noise pollution. It may be noted that
periodically the Respondent is testing the ambient
noise, air and water pollution through authorised
agency i.e. Food Hygiene And Health Laboratory. The
agency observes the air sample in various locations of
the industry and issues the report. All the reports shows

that the air / noise is within the permissible limits. The
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company is required to set up a D.G. Set even the noise
and air within the periphery of D.G.set is within the
limit. The 13 reports are annexed herewith as
Annexure R — 10 [pages 58-70].

6. Maintainability of the application — The
application in the present form is not maintainable.

Applicant has not made out any ground for the relief.

7. Applicant is unscrupulous litigant — Applicant
Subhash Tanna has filed the complaints before various
authorities and the Respondent is compelled to initiate
various litigations before various authorities as per the

following details —

6.1. The Respondent has purchased the property
bearing No. Gat No. 316/1 admeasuring about 92 R
situated at Kasar Amboli, Pirangut, Paud, Pune from
legal representatives of Popatgir Keshav Gosavi &
others who has acquired the rights as per the Consent

Terms filed before the Bombay High Court.

6.2. It is submitted that Gat No. 315 adm. about 3 H
0.70 R, and Gat No.316 adm.about 11 H 60.7 R, Village
Kasar Amboli, Mulshi Paud, Pune was owned by

Gosavi family and there was dispute pending before the

High Court Mumbai. W.P. 941/1995, Gosavi family
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have settled their dispute by filing consent Terms and
the shares of respective Gosavi families were settled.
In the Consent Terms the predecessor in title of this
Respondent has acquired right with respect to the land
adm. about 1 H 22 R equivalent to 3 Acre 2 Guntha and
this Respondent has purchased 92 R.

6.3. The Respondent has acquired right, title and
interest with respect to 92 R land out of Gat No.316
Kasar Amboli along with right to use the road through
registered document. In order to establish the factory
the Respondent was required to lay the electricity and
therefore the high tension cable was laid along with 12
meter access road. Respondent has constructed the tar
road and MSEDCL has established the electricity
supply from main road to the property owned by
Respondent. For laying down the electricity polls, the
map was prepared which was signed by the Applicant
and was submitted to MSEDCL and the cables were
laid down. The said consent signed by the Applicant is
produced as Annexure R-11 [page 71].

6.4. The following civil litigations was required to

file on account of obstructions raised by Applicant —

6.4.1 In the month of June 2011 certain persons on

behalf of Applicant tried to obstruct the access

10
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and therefore the Respondent was compelled to
file Regular Civil Suit No 853/2011 for
permanent injunction along with application for
interim injunction. The said suit was filed for
injunction restraining Applicant, his servants,
agents from obstructing the 12 meter road
running from North to South from Pune Paud
Road. The ex-parte injunction was granted.
Subsequently, Applicant appeared and filed
counter claim and injunction application against
the Respondent. The Civil Judge Junior Division
rejected the injunction application filed by the
Respondent and the injunction application filed
by Applicant was allowed. The common order
passed by the Civil Judge Junior Division Pune
below injunction filed by Parties, the said
common order as Annexure R-12 [ pages 72-
84).

The said order was challenged by filing
Miscellaneous Civil Appeal bearing
No.311/2021 before the Hon’ble District Judge
Pune which was allowed, copy of the order is
Annexure R-13 [pages 85-99]. The order
passed by the Additional District Judge Pune was
confirmed by the Hon’ble High Court Bombay,
copy of the order is Annexure R-14 [ pages 100-

11
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102]. The order passed by the Hon’ble Bombay
High Court was challenged by filing SLP before
Hon’ble Supreme Court of India, which is
dismissed, a copy of the order is Annexure R-15

[pages 103-104].

The Applicant has filed application for discharge
of the order passed below injunction application
in Civil Suit bearing No0.853/2011 which was
rejected, Copy of order as Annexure R — 16

[pages 105-106].

The said order was challenged by filing appeal
before the District Judge Pune in Civil
Application No0.237/2015 which was also
rejected, Copy of order as Annexure R —

17|pages 107-119].

Being aggrieved with the order, the Applicant
has filed Writ Petition bearing No. 63/2017
which is pending.

The Applicant illegally blocked the access and
therefore Respondent was constrained to file suit
for mandatory injunction bearing No.1078/2019
before the Civil Judge Senior Division Pune.

The Hon’ble Civil Judge Senior Division Pune

12
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was pleased to grant mandatory injunction. Copy
of order as Annexure R — 18 [pages 120-135] .

6.4.7 The Applicant has challenged the order passed in
Special Civil Suit No.1078/2019 before the
District Judge Pune which is pending. The order
passed by the Trial Court is not set aside.

8. Pendency of the Litigations before Revenue

== 7.1 Initially, name of the Respondent was mutated in

revenue record vide Mutation Entry bearing
No.1703, however, due to oversight the
concerned Revenue Officer has not written the
area purchased by this Respondent in 7/12
Extract and therefore the Respondent filed an
application No S.R/167/2011 before Tahasildar
Mulshi and the same was allowed on
27/12/2011, a Copy of order as Annexure R —
19 [pages 136-137]. Accordingly, concerned
Revenue Officer has written the area in 7/12
against the name of the Respondent vide

Mutation Entry No.2801.
7.2 Against the said certification of M.E. No.2801

Applicant has preferred appeal before Sub-
Divisional Officer Maval Mulshi vide RTS

13
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Appeal No.428/2013 which is allowed, Copy of
order as Annexure R — 20 [pages 138-144|.

Being aggrieved with the said order the
Respondent filed RTS Appeal bearing
No0.278/2014 before Additional Commissioner
Pune which was dismissed on 10/3/2017, a Copy
of order as Annexure R — 21 [pages 145-147].

The said order dtd. 10/3/2017 was challenged by
the Respondent before the Divisional
Commissioner in Revision bearing No.103/2017

which was also dismissed, a Copy of order as

Annexure R — 22 [pages 148-158].

Being aggrieved by the order Respondent filed
Revision before Revenue Minister bearing
No0.4422/2017 which is also dismissed on
19/3/2018, a Copy of order as Annexure R—23
[pages 159-166].

The Respondent filed Review Petition before the

Revenue Minister which is pending.

Litigations arising out of Provisions of MRTP
Act - The Applicant has filed the Complaint
before PMRDA who has issued the notices

14
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invoking the provisions of Maharashtra Regional

Town Planning Act for demolition of factory.

The notices issued by PMRDA in the year 2016
were challenged before the Hon’ble High Court
Bombay by filing Writ Petition bearing
No0.6615/2016.

The Hon’ble High Court Bombay directed to file
the appeal before the U.D.Minister invoking the
provisions of Section 47 of Maharashtra

Regional Town Planning Act in the year 2016.

The said appeal was dismissed and the order
passed by UD Minister is challenged before the
Hon’ble High Court Bombay in Writ Petition
No0.2977 of 2017. The Division Bench of
Hon’ble High Court Bombay vide its order
dtd.29/1/2019 observed that, mutation entries are
for fiscal purpose and parties were directed to
maintain the status quo regarding the offending
structure. The Hon’ble High Court Bombay has
passed the order dtd. 29/1/2019, a Copy of order
as Annexure R — 24 [pages 167-170].

15
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In view of the order dtd.29/1/2019 the
Respondent has filed appeal before the UD

Minister which was dismissed.

The order passed by U.D.Minister is challenged
in Writ Petition No.10265/2019 which is
pending. The Hon’ble High Court passed the
order dtd.23/9/2019 wherein the Hon’ble
Division Bench has observed that, “question
before this Court is in 2007 when the factory was
established Respondent No.2 and 3 were not in
existence, whether structure raised, then, has
been permitted / sanction by Labour Department
/ Factory Inspector in terms of the Factories Act,
therefore will have to be looked into. In this
situation, we permit the adjacent owner to assist
Court and the Petitioner to implead said
owner/Applicant as Respondent No.4”, a Copy
of order as Annexure R — 25 [ pages 171-172].

Litigations with respect to Measurement - It

may be noted that the measurement of the land is

condition precedent for obtaining any permission for

development and the Applicant is making the efforts

that the Respondent is not getting the measurement.

The measurement carried out by the Respondent are

16
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challenged by the Applicant before the concerned
Revenue Department. The Respondent carried out
measurement vide M.R.No0.6531/2012 and accordingly
C prat was issued to the Respondent. Thereafter, on
24/1/2013 behind back and without notice to the
Respondent on the application of the Applicant the
concerned officer has cancelled M.R.N0.6531/2012 on

account of pending litigation between the parties.

10.1 The Respondent preferred appeal no.41/2016
before the Superintendent of Land Record along with
delay condonation application and has dismissed the

appeal on the ground of delay.

10.2 Against the order Respondent filed Revision
No0.286/2017 before the Deputy Director of Land

Record and the same is dismissed.

10.3 The Respondent filed another application for
M.R.No0.16435/2016 and C Part was not issued to the
Respondent and concerned officer issued letter

21/4/2017 stating that earlier demarcation is cancelled.

10.4  Against the said letter / order Respondent filed
appeal no.87/2017 before Superintendent of Land
Record and same dismissed on 18/3/2019.

17
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10.5 Against the said order Respondent filed revision
application No0.4789/2019 before Deputy Director of
Land Record and the same is allowed on 17/6/2022.
The Deputy Director of Land Record Pune directed the
Sub-Ordinate Officer to issue C Prat within 8§ weeks
and cancelled the orders dtd.18/3/2019 and 21/4/2017,
a Copy of order dtd. 17/6/2022 as Annexure R — 26
[pages 173-177].

8. It is submitted that the Applicant is a broker and
acquiring the properties and selling the same to the
prospective purchasers. It may be noted that the
Factory is situated at the Industrial Zone and the
Applicant and its family members have acquired the
adjacent properties for selling the same. The Applicant
has filed Special Civil Suit bearing No.1733/2010
against Vinayak Kakde for specific performance of
contract. In the cross-examination Mr Subhash Tanna
has admitted that the property is situated in Industrial
Zone and Mr. Tanna has no interest to establish the
industry. It is submitted that the Applicant is interested
in slowing the land beneath the access road and
therefore Applicant is filing various complaints under
various grounds against the Respondent. The intention
of filing present application is only to harass this

Respondent. The sole intention of the applicant is to

18
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swallow the land of the access road and therefore the
applicant is filing various petitions, applications before
various Forums. The Respondent has all requisite
permissions for establishing the industry.  The
Respondent is contributing huge revenue to GST. The
Respondent has engaged about 68 workers which
includes Skilled and Non-Skilled workers. The
Respondent is not violating any of the norms which are
required to be followed. All the permissions are filed
on record which will establish that there is no violation

of Environment Laws.

9. At the outset, I deny all the statements,
averments, insinuations, allegations contained in the
said Application and repeat, reiterate and confirm all
that is stated in the Affidavit in Reply filed on behalf of
the Respondent No.1 to the said Application as if the

same were set out herein.

10. At the further outset, I say and submit that said
Application is liable to be rejected under the provision
of Section 14 of the National Green Tribunal Act, 2010
(NGT Act). I say that upon a perusal of the said
Application it is unambiguously clear that there is no
cause of action made out in the said Application. I
further state that without prejudice to the Respondent’s

contention that the said Application does not disclose a

19
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cause of action, the reliefs sought for in the said
Application are barred by limitation and consequently

the said Application is liable to be rejected.

11. 1 have not received a copy of Joint Committee
Report and I reserve my right to file the additional
reply. I am filing the present Affidavit in dealing with
the contents of the said application and Report and
bringing on record certain relevant facts pertaining to
the subject matter of the present Original Application.
I crave leave of this Hon’ble Court to file such further
and additional Affidavit(s) and rely upon such other
and further documents in support thereto, as may be

required.

12. At the outset, I deny each and every statement,
allegation, averment, submission and contention
contained in the said Report which is contrary and/or

inconsistent with what is stated hereinabove.

13.  Isay that the contents of Para 1 of the application
under reply are not admitted to me. I deny that the
Applicant is public spirited person and working for
environmental issues and many social causes. It is true
that the Respondent No.l factory is located at Kasar

Amboli Mulshi, however, 1 deny the contents that

20
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Company is indulged in illegal water extraction without
having no objection certificate issued by Respondent
No.5. I deny that Respondent No.l company is
illegally extracting water from underground water
source for manufacturing purpose. I am not aware as to
whether Applicant has made representation to Kasar
Amboli Grampanchayat and Maharashtra Pollution
Control Board to take appropriate legal action against
Respondent No.1 but no action has taken till today. I
deny that Respondent Company is illegally extracting

the water from underground source of village.

14. I deny the contents of Para 2 of the application
under reply. I deny that the Respondent Company is
using the land for manufacturing purpose without
obtaining no objection from Respondent No.5. I say
that I have already mentioned about the permissions

obtained by the company hereinabove.

15. I deny the contents of para 3 of the application
under reply. This Respondent deny the contents that
they are manufacturing vehicle parts beyond
permissible limit and exploiting water resources in
Village Kasar Amboli. This Respondent is not
violating the conditions laid down by MPCB. I deny

that the Company is violating the provisions of Section

21
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26 of Water(Prevention & Control of Pollution) Act
1974 and Air Prevention & Control of Pollution Act
1981 and Rule 5 of Hazardous Wastes (Management
Handling & Transboundary Movement) Rules 2008,
Water (Prevention & Control of Pollution) Cess Act,
1977 and Amendment Rules 2003, Rule 3(1) and 4 (1)
of Noise Pollution (Regulation & Control) Rules 2000
(exceeding the limits of 75 and 70 db) the Respondent
is running the factory illegally and has become menace

of villagers, wild animals and environment.

16. I deny the contents of para 4 of the application
under reply. It has been noticed that text of para 4 are
not giving meaning as it is incomplete in the copy
provided to us. I deny the entire contents of Para 4 of
the application. The test report of noise pollution

confirms that there is no noise pollution.

17. I deny the contents of Para 5 of the application
under reply. I deny that Respondent No.l is running
the factory illegally and many unskilled children labour
and women are working. I say that no casual vacancy
has taken place in the Respondent factory. The
reference given by Applicant is with respect to some
other company to which the Respondent is not party

and aware.

22
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18. I deny the contents of para 6 of the application
under reply. I deny the contents that factory is located
in the middle of the village where all dwelling houses
are situated and factory is surrounded by agricultural
land of the villagers and forest land. I deny that the
Respondent factory is not having proper road to the
factory. I deny the contents that trucks and tempo
carrying the vehicle parts are using the adjacent

agricultural land to factory.

19. I say that factory is situated in the Industrial

Zone.

20. T deny the contents of para 7 of the application
under reply. The Applicant is put to the strict proof with

respect to Para 7 of the Petition.

21. I deny the contents of para 8 of the application
under reply. I deny the contents that raw material
which is stored for manufacturing vehicle part is on the
large scale and if any mischief causes which may result
to death of many workers, villagers and animal. I deny
the contents that manufacturing is illegal and water
extracting in this area is causing water pollution. From
the copy of the application provided to the Respondent

it seems that text of Para 8 is incomplete. In the event

23
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of providing the correct copy the Respondent be
allowed to file the additional reply.

22. I deny the contents of para 9 of the application
under reply. 1 deny the contents that Respondent No.1
is running its factory illegally without following
environmental law and they also do not have valid NoC
today and illegally running the business of factory
which is dangerous for the villagers and can destroy

underground water reservoir in safe like Mulshi.

23. I deny the contents of para 10 of the application

under reply.

24. 1 deny the contents of para 11 of the application
under reply. This Respondent is not aware about the
application filed by them under RTI dtd.9/5/2022. 1
deny the contents that without obtaining NoC from
Respondent No.5 the Respondent is extracting illegally
water. | deny the contents that manufacturing activity
of the Respondent can cause damage to ecological
permanent period of life as Mulshi is in safe zone. I say
that we have made the representation to CGWB vide
letter dtd.14/3/2023 and informed that they have valid
consent which is valid till 10/9/2027, as per the consent
the company had permission to use 1500 litres of water

per day out of which 1000 litres per day is for industrial

24
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process, but, the company has not yet started the said
activity. As the use is less than 10000 litres per day
company has not taken the permission, if required the
company will acquire the same. I am producing the
letter dtd.14/3/2023 as Annexure R-27 [page 178-179]
and wants to reply upon the contents of the same. I
say that we are not extracting water for manufacturing

activity.

25. I deny the contents of para 12 of the application
under reply. This Respondent is not aware about the
contents of the application and the Applicant is put to
the strict proof thereof. From perusing the documents
filed, it reveals that Maharashtra Pollution Control
Board vide reply dtd.9/6/2022 has informed that they

are not having any authority to issue such certificate.

26. I deny the contents of para 13 & 14 of the
application under reply. The Applicant is put to the
strict proof with the contents of Para 13. I deny the
contents that Respondent No.l is illegally running
factory of gross violation of environmental law for
monitory profit only. I say that Applicant has not made
out any case that there is a continuous environment
damage and factory is required to be stopped

immediately.

25
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27. 1 deny the contents of para 15(A) of the
application under reply. I deny the contents that the
Respondent No.l is illegally running factory and
causing a great damage to the health of workers as well
environment. The necessary permissions issued by

MPCB and Factory license are filed on record.

28. 1 deny the contents of para 15(B) of the
application under reply. Applicant is put to the strict
proof with the contents of Para 15(B) of the application.
[ deny the contents that the Respondent No. 1 has
started factory without considering objections raised by
Owners of adjacent agricultural land. The text of Para
15(C) are incomplete in the copy of the application

provided to us.

29. 1 deny the contents of para 15(D) of the
application under reply. I deny the contents that at the
time of construction of a factory changes of
environmental damage as well as pollution due to
experiment and manufacturing of vehicle part was not
considered by Respondent No. 2 to 4, they were aware
about the sensitive condition of environment prevailing

in the near village forest land as well as farming land.

30. 1 deny the contents of para 15(E) of the
application under reply. The content of Para 15( E) of

26
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the application are in general without any better

particulars.

31.  The contents of para 15(F) of the application
under reply establishes that there is no violation by the
Respondent and therefore no action has taken place

against the Respondent.

32.  The Applicant is put to the strict proof with
respect to the contents of para 15(G), (H), (I), (J),(K) &
(L) of the application under reply. I reiterated that the
Respondent No.1 is not violating and or damaging the

environment as alleged by the Applicant.

33. I deny the contents of para 16 of the application
under reply. The application is not filed within the
limitation. The Applicant is having constructive
knowledge of factory activities since 2007 and
therefore application is not filed within the stipulated

period.

34.  Isay that certain orders are in local language, we

seek the permission to submit the translated copies.

35.  The Applicant is not entitled for the prayers
prayed in Para 17 of the application. The Applicant is

27
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not entitled for the mandatory injunction of permanent

closure of the Respondent’s factory.

Whatever stated above is true and correct to the best of
my knowledge, information and belief, in witness

whereof I have signed this Affidavit.

Affiant
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 90 OF 2022

Subhash Tanna & Ors ... Applicants
Versus
Echjay Industries Pvt.Lid. & Others ... Respondents
INDEX
Sr.Mo, Particulars | Annexture | Page No, |
2 | Zone Certificate is annexed as R o
3 | The gate pass R2 2
4 | photographs are 7 R-2 3-8
5 | Factory license Renewal B R-3 9
6 | Consent to Operate R-4 I 10-17 |
7| Consent to establish for expansion R-5 1827 |
g | Factory Layout Sanction issued h} R-6 28-29
State of Maharashtra Industrial
Department
4 Details of paymem for collecting R-7 30-36 |
' scrap to Maharashtra Enviro Powers

Ltd. for collecting the scrap,
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Collector

10 | Invoice of Purchase of Water along R-8 37-55
with A/c Details

11 | Payment of Details for STP R-9 56-57
Cleaning

12 | Noise Pollution Test Report R-10 58-70

13 | NoC for Road issued by Applicant R-11 71

14 | Common Order below Exhibit 5 & R-12 72-84
40 in RCS No. 853/2011

15 | Judgment in Civil Appeal R-13 55-99
No.311/2021

16 | Copy of High Court Order in Writ R-14 100-102
Petition No.11023/2011

17 | Supreme Court Order dtd.27/8/2012 R-15 103-104

18 | Copy of the Order below Exh.71 in R-16 105-106
RCS No.853/2011

19 | Copy of the Judgment in R-17 107-119
Miscellaneous Civil Appeal

| 2372015

20 | Copy of Order below Exh.5 & 20 in R-18 120-135
Special Civil Suit 1078 of 2019

21 | Copy of order passed by Revenue R-19 136-137
Authority did.27/12/2011

22 | Order passed by SDO dtd.19/5/2014 | R-20 | 138-144

23 | Order passed by Additional R-21 145-147
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24 | Order passed by Divisional R-22  [148-
Commissioner did.8/49/2017 158

25 | Order passed by Revenue Minister R-23 159-166
ded. 19/3/2018 .

26 | Order passed by High Court R-24 | 167-170
did.29/1/2019

27 | Order passed by High Court R-25 171-172
dtd.23/9/2019

28 | Order passed by Deputy Director of R-26 | 173-177
Land Records did. 17/6/2022

29 | Letter issued by Respondent to R-27 178-179
CGWB

30 | Resolution passed by the Company R-28 180

31| Vakalatnama R-29 181 |

Pune

Date : 16/03/2023

Advocate for Respondent
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~ . .

_l._ ECHJAY INDUSTRIES PVT. LTD.
_,.,, =2)) (CROWN WHEEL / PINION DIVISION)
s VISITOR'S GATE PASS
&4°

Date: .2,-\2- 20 PMI No.:

Name : e&%l% e mﬁﬂ ks WL
mmuﬁmmmzﬂ_:m Organisation : .Wm 0.1..

Vehicle No. : \J}x }\\w Qﬁ%g
To Meet : KN%& 7L .. Dept: . Nmﬂ% ...........

Timein: a.h,?_ ... a.m./p.m.

Time Qut : _ﬁﬁ m\ﬂv .. a.m./p.m

b
” ( ﬁ *
Visitor's Sign.  Sign.of person Visited Signigf Security

EIVHR/F/26 REV NO. 00
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: __ Ty 4th floor, Opp. Cine Planet
24044532/4024068/4023516 — Cinema, Near Sion Circle,
Website: http://mpcb.gov.in o Sion (E), Mumbai-400022
Email: jdair@mpcb.gov.in “N

RED/L.5.1 (R34} Date: 18/05/2022

MNo:- Formatl.0/APAE Section/UAN
Meo.0000128344/CR/2205001081

To, E{Q’

M/s.Echjay Industries Pvt Ltd iy
Gat no 316/330,Kasarambali, Pirangut ——
Tal. Mulshi, Dist-Pune, Maharashtra PRI sy Pl o

Sub: Renewal of consent to operate under RED/LSI Category

Ref: 1. Earlier consent to operate granted vide No. UAN
No.19795/CC-1707000264 dtd. 05/07/2017 valid upto 31/01/2022.
2, Application for renewal of consent to operate vide UAN Mo. 128344
3. Show cause notice for refusal of consent to operate issued vide letter dtd.
12/0472022.
4. Reply for show cause notice submitted by PP vide letter dtd, 27/04/2022.

Your application No.MPCB-CONSENT-0000128344 Dated 25.12.2021

For: grant of Consent to Operate under Section 26 of the Water {Prevention & Control of
Pollution} Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule 1, 11, 10 & IV
annexed to this order:

The consent to renewal is granted for a period up to 31/01/2024

The capital investment of the project is Rs.38.0878 Crs. (As per C.A
Certificate submitted by industry (Existing consented Cl rs. 36.01 Cr. +
Increased in Cl by Rs. 2.07 Cr= Rs. 38.08 Cr.))

3. Consent is valid for the manufacture of:

Maximum

Product Quantity

Products
1 |Hypoid Gear {Crown and Pinion) 3600

SetsM |

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in
CMD)

standards to  Disposal Path

SrNo  Description

Trade effluent
2. Domestic effluent 2

As per Schedule-1| Mot Applicable
As per Schedule-|Soaked in seak pit

Tehjay Industries Pvt LIdTCRTTAN N M 5FFT O5AYSS pml
/M5 POE_FOZ/0D \

Page 1 ol B
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i

Conditions under Air (P& CP) Act, 1981 for air emissions:
5r Stack Description of stack/ Number of Standards to be

No. No. source Stack achieved

1 51 Electric Furnace 1 As per Schedule -ll

2 52 Furnace LPG Fired 1 As per Schedule -l

3 83 DG Set 380 KVA 1 As per Schedule -l

4 54 DG Set 160 KVA 1 As per Schedule -ll

3 S5 |DG Set 750 KVA 1 As per Schedule -l
Non-Hazardous Wastes:

SrNo = Type of Waste Quantity UoM Treatment Disposal
1 M5 Scrap MT/M | Recyling Authorized Recycling

conditions under Hazardous & Other Wastes (M & T M} Rules 2016 for
treatment and disposal of hazardous waste:

ar
No

Category No./ Type Quantity UoM Treatment Disposal

sale to authorized
FRprocessor

1 5.1 Used or spent oil 180 |[KgM|Reprocessing

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This concent should not be construed as exemption from obtaining necessary NOU/
permission from any other Government authorities.

. Industry shall not carried out any ex pansion activity without prier consent Lo establish,
. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent. |Operate/Renewall

SOATLA8]| Sigmed by Dr., VWL Motghate
I: . ._:- |isind Phipectaor (ki Prothitian | enigod)
oy i A I-":\'h- vl For aisd on betsald ol
gy ] A —— WC B33 50 M-"‘“l'-"h.'-i.'”'ﬂﬂmml'unrmlﬁun.l

=3 g e : L= | i u||1.|'ll:|:i.!n|:rl.'.-i:|'|
fleacqlb] 200 2-05- 18R 2 1T

Received Consent fee of -
sr.No Amount(Rs.) Transaction/DR.No.

225000.00 |TXN2112003177 28/1272021

Re. 60,000/- balance consent fee out of above will be considered during next
renewal.

Copy to:

1. Regional Officer, MPCB. Pune and sub-Regional Officer, MPCB, Pune I
They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

Transaction Type

38 Pt Lad/CR/UTAN Ro-MPCE-CONSE L= LT R _f'i?" > ol 8

ay
QM5 PO _FUZI00 i
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:
1. A] Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 2 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Parameters Standards (mg/i)

1 BOD Not to exceed 30 mg/l
2 CoD Not to exceed 100 mgy/l
3 Suspended Soild Not to exceed 50 g/l

€] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise.
in no case, sewage shall find its way for gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions, The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an exlension or
addition thereto,

4. The industry shall ensure replacement of pollution control system or its parts after ,
expiry of its expected life as defined by manufacturer 5o as to ensure the compliance
of standards and safety of the operation thereof,

5. The Applicant shall comply with the provisions of the Waler {Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)
1 Industrial Cooling, spraying in mine pits 2.00
" |or boiler feed '
2. |Domestic purpose 3.00
3 Processing whereby water gets polluted 0.00
; & pollutants are easily bicdegradable ’
Processing whereby water gets polluted
4. |& pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines,

mwu. - ; \jmnurwemﬁﬁr R
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1.

SCHEDULE-N
As per your application, you have provided the Air pollution contrel (APC) system and erected
following stack {s) to observe the following fuel pattern:

APC System Stack

Stack Ao | i R S e Type of Selphur 2
No. Source piro nﬁfﬂﬁpr{; Hern_r_n;;:_?m Fuel  Content{in %) Follutant Standard
Ebectric - Electricity 150
51 |purmace| Multi Cyclone 6.00 |y NA- - TPM MgiNm’
LPG
52 | Fired | Multi Cyclome 14.00 Lﬁﬁm . TFM Hll':.ﬂ ¥
Furnace i gim
150
TRM
e3 |TSe0 | Acousti 0 | HSD18 4 MgiNim'
KA Enclosure ; Lir/Hr S 8.64
Kg/Day
150
T
ot ”".f_,j:"““ Acoustic 15y | HSD18 : Mg/Nm'
Enclosune . LEr/Hr 8.64
EVA s5037 :
kg/Day
150
TPM )
s |Sat|  Acoustic 559 | HSD14 . Mg/Nm
KVA Enclosure ' LtrfHr o~ 6.72
Kg/Day

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines,
The applicant shall sperate and maintain aboee mentioned air pallution cantral System, 50 as to
achieve the level of pollutants to the following standards;

Parameters Standards {mg/i}

TPM Mot to excepd 150 mofNm3

The Applicant shall obtain necessary prior permission for providing additional control eguipment
with necessary specifications and operation thereof or alteration or replacementfalteration well
before its life come bo an end or erection of new pollution controd equipment.

The Board reserves its rights to vary all or any of the candition in the cansent, if dee to any
technological improvement or otherwise such vanation fincluding the change of any contral
equipment, other in whole ar in part is necessary},

AT55 ] Page 4 ol §
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SCHEDULE=IN
Details of Bank Guarantees:

Submission i Compliance Validity
Period SATRCER DESL Period Date
Towards Operation
and maintenance of
Rs. 5 pollution contradl Reqular
L[ CtweR | ans 13 days systems and activity | SMW0/2024
comphiance of consant
conditions
Industry shall submit
fife time Bank
Rs. 5 Guarantee towards Aegular
LR | e 15 days not ta violate activity | 21032024
Environmental laws In
future

Srno.

Consent Submission Purpose BG BG
(C2E/C20CER) Period of BG

BG Forfeiture History
Amount of Amount of  Reason of

Forfeiture | Forfeiture

Srno. Consent (CZE/CZONCZR) BG Imposed Purpese of BG Amount of BG Returned
A

BG Return details

Fd/od

o x T Page S of B
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10.

SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and starm water drains to
recharge the ground water and utilize the same for different industrial applications withen
the plant

Conditions for DG, Set

a} Molse from the D.G. Set should be controlled by providing an acoustic enclosure or by
breating the rogm acoustically,

b} Industry should provide acoustic enclosure for controd of noise. The acoustic enclosere/
acoustic treatment of the rogm should be designed for minimum 25 dB (A} insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffiler with insertion boss of 25 dB (A) shall also be provided, The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

d} Installation of DG Set must be strictly in compliance with recommendations of DG 5et
manufacturer.

] A proper routine and preventive maintenance procedune for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from detenorating with use,

i 0.5, et shall be operated only in case of power lailure.

q) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G, Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide GSR 371{E) dated 17.05.2002 and its
amendments regarding noisa imit for genarabor sets run with diesel,

The applicant shall maintain good housekeaping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance f pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the guantity. quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board, The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe enviroament in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site),

The industry shall submit official e-mail address and any change will be duly informed to the
MPCH.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Motification No. B-29016/20/90/PCI-L dated, 181120009 as amended

16
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11.

1.

13.
14,

15

16.

17.

18.

19.

20.

21,

22.
23,

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in comnection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer 5o as to ensure the compliance
of standards and safety of the operation thereof,

The PP shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air guality
maonthly/guarterly.

Whenever due to any accident or other unforeseen act or even, such emissions accur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body, In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternata electric power source sufficient to operate all
pollution control facilities instalied to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision centain in the Hazardous and Other Wastes (M & TM} Rules 2016, which can
be recycled /processed freused frecovered and only waste which has to be incinerated
chall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill sitefenvironment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water {PECP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpch.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
affluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The Industry shall take adequate measures for control of nolse levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB {A) during night time, Day
time is reckoned in between & a.m, and 10 p.m. and night time is reckoned between
10 p.m. and & a.m.

16
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25.

26.

27,

28.

29,

30.

3.

32

33

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s} and facilities such as ladder,
platform etc. for manitoring the air emissions and the same shall be open for
inspection tofand for use of the Board's Staff, The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 65} & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year,

The applicant shall install a separate meter showing the consumption of energy for
opperation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consum ption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coveragel plantation, The apphicant chall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
415t March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the

prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
isecond Amendment) Rules, 1992,

The Applicant shall obtain necessary prier permission for providing additional contral
equipment with necessary specifications and operation thereof or alterationm of
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technolegical improvement or atherwise such variation {including the change of
any control equipment, other in whaole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
camples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
sprvices rendered in this behalf.

Thic certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 i Kalpataru Point, 2nd and
Fax: 24023516 L ath floor, Opp. Cine Planet
Website: http://mpcb.gov.in i‘_.." Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in S 74 Sion (E), Mumbai-400022
RED/L.5.1 (R44) Date: 11/05/2022
No:- Format1.0/CC/UAN

No.0000131672/CE/2209000483

2f

M/s. Echjay Industries Pvt Ltd T

Gat No.. 316, 330,Kasaramboli, Pirangut ——

Tal. Mulshi, Dist-Pune, Maharashtra e e T Tl Tk

Sub: Consent to Establish for expansion of existing unit under RED/LSI
Category

Ref: 1. Existing consent to operate granted vide No. APAE Section/UAN
No.128344/CR/2205001081 drd. 18/05/2022 valid upto 31/01/2024
2. Application for consent to establish for expansion vide UAN No. 131672

3, Decision of 10th Consent committee meeting held on 29/7/2022.

Your application No MPCB-CONSENT-0000131672 Dated 08.02.2024

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1081 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transhoundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule 1, 0, 11 & IV
annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.45 Crs. (As per undertaking
submitted by pp (Tetal CI Rs. 80.08 Cr. i.e Existing consented Cl is Rs. 3B.08
Crs + Expansion in C.I. by Rs. 45.0 Crs))

3. Consent is valid for the manufacture of:
Sr Maximum

No Product Quantity voM
Products
1 [Hypoid Gear (Crown & Pinion) with phosphating activity 5900 |Sets/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

gr Permitted (in

No CMD) Standards to Dispasal Path

a4

Description

Recycle 100% to
achieve ZLD

2. |Domestic effluent 0.4 As per Schedule-1|On land for gardening

1. |(Trade effluent 0.7 &g per Schedule-l

FOMS. MDE_FOLMOD )
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10,

11.

12,
13.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack/ Number of Standards to be
No. No. source Stack achieved

Phosphating section As per Schedule -lI

Mon-Hazardous Wastes:
5rNo Type of Wasts Quantity UoM Treatment Disposal
1 MS scrap 20 MT/M|Recycling [Authorized recycler

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

:; Category No./ Type Quantity UoM Treatment Disposal
35.3 Chemical sludge cecured tandfillin
g [Landhill at
1 |from waste water =0 koM after treatment | CHWTSDF
treatment
2 5.2 Was_tes i residues 75 KgiM Incineration at CHWTSDF
containing oil
i Secured landfilling  |Landfill at
3 |Grinding Dust 100 (ke = ner treatment | CHWTSDE

The Board reserves the right to review, amend, suspend, revoke this consent and the
came shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Governmeant authorities,

This consent is issued pursuant to the decision of the 10th Consent Committee Meating
held on 29/07/2022.

Project Proponent shall install Effluent treatment plant with advance technology to
achieve Zerp Liguid Discharge.

Project Propanent shall provide adequate air pollution controd systems to phosphating.
Project Proponent shall submit Bank Guarantee of Rs, 5 lakhs towards O & M of

pollution control systems an compliance of consent conditions. Bank guarantee shall
be submit in favor of Regional Officer, M.P.C.Board, Office at Pune.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unitfactivity, (Establish)

Tl fGged by Ashok Shingare
Mleats F Secreraey
P il v Teeluali ol

Maharashira Pelbution Control Naard

r||'.u||||'\-\.h.aﬂ'||'.|.|1.
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Received Consent fee of -

&r.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
75000.00 |TXN2203002934 220372022 | Online Payment

Copy to:

1. Regienal Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune i
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

mmmmm;:mmw; O7:23:19 pml
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

As per your application, you have proposed to provide Effluent Treatment Flant
{ETP) of designed capacity of 1.00 CMD consisting of Other cod, Primary
{Collection tank, Meutralization tank, Equalization tank, Flash mixer, Primary
Clarifier/Primary Settling Tank), Tertiary (Pressure sand filter, Dual media filter,
Activated carbon filter), Advanced treatment {Reverse osmosis, Evaporator) for
the treatment of 0.7 CMD of trade effiuent.

The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

The Industry shall ensure connectivity of separate energy meter for pollution
conkral system.

The treated effluent shall be 100% recycled in process to achieve Zero Liquid
Discharge, In no case, effluent shall find its way for gardening [ outside factory
premises.

As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.4 CMD of sewage.

The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 BOD Mot to exceed 30 mg/l
2 Suspended Soild Mot to exceed 50 mgy/l
3 CoD Mot to exceed 120 mgy

C]

The treated sewage shall be recycled for secondary purposes Lo the maximum
extent and remaining shall be discharged on land for gardening within premise.
In no case, sewage shall find its way for gardening f outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps

foes

tablish the unit or establish any treatment and disposal system or an extension or

addition therela.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

rmwmmmnmmlm pml
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5. The Applicant shall comply with the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions

as contained in the said act:

Water consumption quantity

5r. No. Purpose for water consumed (CMD)
1 Industrial Cooling, spraying in mine pits 0.00
* |or boiler feed ;
z Domestic purpose 0.50 i
3 Processing whereby water gets polluted 0.00
' & pollutants are easily biodegradable )
Processing whereby water gets polluted
4. |& pollutants are not easily 1.00
biodegradable and are toxic
5. [Gardening i}

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there wnder from time to bime/f

Environmental Clearancef CREP guidelines.

chjay ]
[QMS P06 _FOLIDD
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SCHEDULE-N
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to provide the Air poliution contred (APC) system
and alsa to erect following stack (5] to observe the following fuel pattern:

APC System | Stack  Type | Sulphur

Stack S OLrCE provided/pro. Height{in of | Content{in Pollutant Standard
Mo, 3
posed mir) Fuel S0l
Fhosphating ) 3 35
5-1 Section Scrubber 11.00 - Acid Mist Mg/Nr

2. The Applicant shall provide Specific Alr Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under fram time to time/ Environmental Clearance [ CREP
guidefines.,

3.  The applicant shall operate and maintain above mentioned air pollution contrad system, 50 as to
achieve the level of pollutants to the following standards:

Parameters standards [(ma/l)
TFM Mot to exceed 150 mg/MNm3
4. The Applicant shall obtain necessary prior permission for providing additional contral equipment

with mecessary specifications and operation thereaf or alteration or replacement/alteration well
befare its life come be an end or erection of new pallution contrgl equipment,

5, The Beard reserves its rights to vary all or any of the condition in the consent, if due to any
technologlcal improvement or otherwise such variation (including the change of any controd
equipment, other in whaele or in part Is necessary).

id g * e I“.T Tn! il Page £l 10
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SCHEDULE-IN
Details of Bank Guarantees:

5" Consaent
* | (C2Ef 'Amt of BG Submission
Noi 050 limposedd [ Period 1 L kRoas oLER Pariod
5 fC2ZR)
Towards O & M
of pollution Upto

control systems | commissioning of
1 | CtoE |Rs.5 lakhs 13 Says and compliance | the unit or 5 years

of consent whichever is earlier

conditions

Validity

Compliance

3772025

BG Forfeiture History

Reason of
Consent Amount of | ¢ b icsion  Purpose .ﬂmuﬂugt of s

Srro. i | ]
(CZE/CZOVCZR] Period of BG portaiture

Forfelture

BG Return detalls

ermo. Consent (C2E/C20/C2R) BG imposed Purpose of BG  Amount of BG Returned

WMWIBE!IWE FER LT
(5. P06 FOLA0D i
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10.

SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

Conditions for D.G. 5et

a} Noise from the D.G. Set should be controlled by providing an acoustic enclosure of by
treating the room acoustically.

b} Industry should provide acoustic enclosure for control of noise, The acoustic enclosure!
acoustic treatment of the room should be designed for minimurm 25 dB (A) Insertion lo5s
or far meeting the ambient notse standards, whichever is om higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/ragm and then average,

¢} Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and controf measures,

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

a] A proper routing and preventive mainienance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help Lo prevent noise
levels of DG set from deteriorating with use.

f} D.G. Set shall be operated only in case of power faiture,

g] The applicant should not cause any nuicance in the surrounding area due to operation of
D.G. Set.

h} The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise [imit for generator sets run with diesel,

The applicant shall maintain geed housekeeping.

The non-hazardous solid waste arising in the faclory premises, sweepings, etc, be disposed
of scientifically so as not lo cause any nuisance | pollution. The applicant shall take
necessary permissiens from civic authorities for dispasal of solid waste,

The applicant shall not change or alter the guantity, guality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this cansent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe enwironment in and around the factory premises,

The industry shall submit guarterly statement in respect of industries obligation towards
consent and pollution control compliance’s duly supported with documentary evidences
{format can downloaded from MPCB official site).

The industry shall submit afficial e-mail address and any change will be duly informed to the
MPCH.

The industry shall achieve the National Amblent Air Quality standards prescribed vide
Government of India, Netification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

QM5 POS_FOLTD ,U \
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11.

12

13.
14,

15.

16,

17.

18.

14,

20,

21.

22.
23,

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
additian thereto,

The industry shall ensure replacement of poliution control system or its parts after
expiry of its expected life as defined by manufacturer 5o as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factary Act 1948

Industry should monitor effluent quality, stack emissions and ambient air quality
monthlyfquarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body, In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient Lo operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recyclefreprocessireuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled [processed freused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landhill sitefenvironment.

An inspection book shall be opened and made available to the Board's officers dunng
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (PECP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate dralnage system shall be provided for collection of trade and sewage
pffluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area,

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between & a.m. and 10 p.m, and night time is reckoned between
10 p.m. and & a.m.

Page 5o 10
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24,

25.

26.

27,

28.

29.

30.

3l.

32.

33.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Enwironment and irmigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/is) and lacilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection tofand for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Retums as per Rule B{5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air poliution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation, The applicant shall submit a yearly statement by 30th
september every year on available open plot area, number of trees surviving as on
315t March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Envirenment {Protection)
(second Amendment) Rules, 1992,

You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

The Board reserves its rights to vary all or any of the condition in the consent, If due to
any technological improvement or otherwise such variation (including the change of
any control equipment, ather in whole or in part is necessary).

The applicant shall provide facility Tor callection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board =taff at the terminal or designated paints and shall pay to the Board for the
services rendered in this behall.

This certificate is digitally & electronically signed.
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Additional Director, Industrial Safety & Health, Pune Region 3, Kamgar Kalyan Bhavan, Second Floor, Plot No GF 163, G Block,
Samcla Magar, . PUnE. .
Rel No: 122 100000020518
T fe=ti 2011112019
HITEETER / I E,
ECHAAY INDUSTRIES PYT LTD

ECHJAY INDUSTRIES PVT LTD, 316, KASAR

AMBOLLKASAR AMBOLIKASAR
AMBOLI Mulshi, Pune, MAHARASHTRA 412115

Ry ey arferfrers, aqwe ) @ T e, g card) g e g i ol sl
Heawl: Ayd UH F. JooekReyItT far=ie - wa/ 9%/ 7098

v | e s srasirean 2 et e W e dee wrelte i dvam dn A,

el
1 This approval is in continuation 1o eardier approval no. PLNI2TEMT/SLC/AKIM45317 dated 03/10/2017 and
extends to revised plant and machinery layout marked by pink calor.
2 Fire fighling arrangement shall be provided in accordance with provisions of Rule 71-8 of Maharashlra
Faclordes Rules, 1963,
3 Fresh cedificate of stability in respect of every work of engineering construction shall be obtained in Form
Mo.1-A as per Rule 3-4 of Maharashtra Factories Rules 1963,
EI-BI'_IE[LITE' wahd
Digitadty Si
Ra a iri
Dabe: -2013 155348
ST REEE ]
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Rev. Date: 01.02.2017

MAHARASHTRA
ENVIRO POWER LTD

This s to certify that: M/s. EGHIAY INDUSTRIES BVLLTD, .

Address ;
member of CHWTSDF (As per MOU with MIDC & MPCE), at Plot No. P-56,

Ranjangaon MIDC, Taluka - Shirur, Pune - 412 220,

k  Membership No.: MEPL/ 33004661

Membership Period: 29 March 2019 to 28 March 2024

For Maharashtra Enviro Power Ltd.

Marketing Coordinator
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oL RECEMENRT, DUFLIELTE FOS TRAMSPOATER, TIPLICATE FOR SUFFL TR
Maharashira Enviro Power Limited

S
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i Manifest For Hazardous And Other Waste Subenitted Date : 31-12-2021
‘Echjay Inipstregs Pat. Led. Echjay Indatries Pt Lid SRO-Puoe i
i
ECHIAY INDUSTRIES FVT LTD G.ng-316, kasarnmbo, shifdewad., DEZIIIEELS | edaeysangtighechjaypune.com
’ pirangut. emalshi, pune 417115,
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& ; Maharashtra Enviro Power Ltd
Plot no .P-56 MIDC Ranjangaon Tal. Shirur Dist:Fune
. MEPL
Prnt Date - Q38082022 @ 1801
'I'i:k-i;'l:.H&: ----- t 8,303 Th:i:u.-tlﬂal_-.' .: Eimﬂmu 1'#-.::'1
B » 1 ECHJAY INDUSTRIES
Vehitle No C 1 MHI2JF11S
wm Mama ! COTTON WASTE*1
SOURCE * MEPL
[RANSPORTER @ MEFL
fross Weghit 3630 Ko oNOA2022 ¢ 180 :
re Weight i 2930 Kg. owosR022 @+ T52 "-..ll
1gt Wesghl : 700  Kg ﬂ’;’ e

OPERATOR'S SIGNATURE

OUR BESPONSIBILITY CEASES WHEN VEHICLE LEAVES THE PLATFORM
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Echjay Industries Pvt. Ltd 36
Gat No, 316, Kasar Ambali, Near Shindewsadi,
Tal - Mulzshi, Dist - Puna,
Pirangut, Pune 412115
CIN: U27200MH1280PTCO11912

405104 Maharashtra Enviro Power Lid

Ledger Account
Ranjangacn, 27
1-Apr-19 to 26-Dac-22
e I (e e e sais Page 1
Date Particulars Vich Type Veh No. Debit Credit
21-Apr-21 Cr 212102 HOFC Bank Ltd 01852160000011 BANK PAYMENT G3apr 21 25,858 00
Advance Bl WINIHNGRI 7 Days 25 858.00 Dr
E Net - NEFT - NT7121 714870683590
22-Apr-21 Or (as per details) JOURRIL VELCHEN Z2INiApr 21 25 B58.00
TE5105 Hazardows Weste Disposal Exp 21,913.00 Dr
CGST Input 5% 1,872.50 Dr
SG5T Imput 9% 1.972.50 Dr
Agst Ref (i HINEHINGY 7 Days 25 858.00 Cr
1-Jan-22 Or (as per details) TR VUCHER F1300Vi e 22 18,471.00
TEE105 Hazardows Weste Disposal Exp 15,653.00 Dr
CGEST Input 9% 1,409.00 Dr
SGST Input 9% 1,409.00 Dr
Mew el TiWan 281788 7 Days 18471060 Cr
B-Jan-Z2 Cr M2102 HOFC Bank Ltd (HB52180000011 BANK PaviEsT T81ilan 22 18,471 .00
Agst Ref T 32011748 T Days 18,471.00 Dr
Matwarazhiva Envirn Pt id - BT Ao
AI022TOTIT49
4432900 44,329.00
13-Jun-22 Cr 212102 HDFC Bank Ltd 01852160000011 BAKK RaYNENT 238 o 22 28 515.00
Advance e RIS T Days ZB,515.00 Dr
MAHARASHTRA ENVIRD PYT LTD -
16-Jun-22 DOr {as per details) AR, VILCHER 207Vidun 22 28,615.00
TE5105 Hazardous Weste Ddsposal Exp 24.165.00 Dr
CGST Input 9% 2,175.00 Dr
SG5T Input 8% 2,175.00 Dr
Agst Rel e DISHNGS 7 Days 2851500 Cr
7284400 7284400
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[: HDFC BANK
We understand your world
Echjay Indusirios Pvt, Lid,
Customer D : 7753423 AccowdBranch 1185
Account Member ;01852 160000011 Mg
Joinl Holders 1§ Mol Applicabds Plot Mo 1, Sector 2Ta
JointHolders 2 Mot Applicable Prachiiamn
Aecount Typa t CURRENT - PREMILRM [218) ﬂ
Stabsment From - 01112022 To 300172022 Makarasrin
Currancy  INR 411044
Momination 2 Mt Registered RTGSMEET IFSC - HOFCOO001AS MICA 411240010
Current Account Details
Opening Balance © 2,27 58,238,711 LLienit 3 5,000, 00000
Tan Dato Marralkon Wilhdrawals Doposits Closing Balance
0812022 HEFT - SRINO0OYIH) - Sieilar 8.800.00] { 0.0 1, 1048, 754, 71
Enginaring @Hﬁﬁ&mﬁz Fal
plun 11
WNIALT2 1995106
IV IR | Chg Paid-MICR CTS-MU-ARDRA £4,800,00{ ¢ 0.0 1,00 53,854,71
REFRACTORIES Value D 101 112022
Fed DOOOOCO0ETI
1012022 | Chg Paid-MICR GTS-MU-PRISMIT 16,048.00( { o.00f 1,080,607 Bd5. 71|
SOLUTIONS Vahsa Dt 1001 L2022 Ral
QOO0OO00aTAT
I VI0ZE | Chg Paid-MICR CTS-MU-MICROTECH 35,731.00)¢ 0.00 1,08,32, 115,71
SPLINE GaAMalue DI 1001 1/2022 Red
GOO0O00aaTS1
12022 | Chg Paid-MICR CTS-MU-SAHYADRI 16,500.00(¢" .00 1,08,15.515.71
2 WATER SUPPValue Df T0/1172022 Ref
DOOO00008 a5
10M152022 | ENT AME SOFT TOK 22-23_ECH. Be.s0 0.00 1.09,15,527.21
2010Z2-MIR233 14372584131 Valua [ —
10M 172022 Red MIRZAM457 204131
10112022 | ENT AMC SOFT TOK 22-23 ECHJ B6.50) o0 109,18 438.71|
i A1 02EMIRTA3 1437254 142 Vislue Dt —
10 2502 Rel MIRZAILIT204142
10112022 | FT - Dv - 2493183000015 - VISHAL B 20,790.00| (* 0.00 1,08,94 648,71
TAPKIR Value Dt 1007112022 Rel
QO0G0000aTT
1o n‘[:mjﬂp Lawm‘lﬁ 1.[!].[!3:.!]'01 000 q 48 71|
R E e inia P L Valun Dt 1011/2022 i e
Ref 275260136
aE{ 0381 236-MAHIMNDRA AMD 0.0af 55,07, T35 00 153,84
| A 0951 Valus Dt 1011/2022 p i ek e
Ral 211102076759

~.U'



240

dan, & e (sEn) gan

s IR e

Y. Ol S AErE, §. g, Mg
|, 9. 65 IeRUEY, CEOUIUEYEY

.. 1td

kasazamboly

= . 26- 12 - 2022

S ERaTAT diex- s A%
iR, =Herer (giran) HR diechjoy 1. Rt
AT UslTT IR sl Deder

SREITATE T SRt Tl gaET -

e

ze| 13 oz,




241 AD
X

~ VIPANAN
1501 188 70383017 Acoruiins Lab

27 Dec, 2021

To,

Sahyadri Water Supply
Al post Kasarambod,
Tal. Mulshi,

Dist. Pune .

Subjeet: - Drinking water Analvsis Report
Deear Sir,
In reference to the water samples received on 17.12.2021 please find the details below:
Drinking water Analysis Samples: Report No.:- A24482
1. Well Water

specification of drinking waber, * Ammd.2,2018

Sugpestions:-

*  Water can be used for drinking purpose afier passing through the purifying system.

Hope you will find everything in line. If you have any gquery, phease be free to contact us

FILAY, 23, PRATHAMESH PRAK, BANER BALEWADI ROAD, BAMER, PUNE- 411 MieTEL: W IR{rpananish
! . :B-A2TM 62T | B2IIDA :
W, WRENAN L0, wwe Vinananksh pom i o

nv]'



Date
1-Apr-19
12-Apr-19

S0-Apr-18

0-Mary-19

H-May-19

10-Jun-18

Sl-Jun-19

10-Jul-18

31-Jul-18

12-Aug-18

A1-Aug-18

11-Sep-19

25-Sep-19

242

Echjay Industries Pvt. Ltd
Gat No. 316, Kasar Amboli, Near Shindewadi,

Tal - Mulshi, Dist - Pune,
Pirangut, Pune 412115

CIN: UZ7200MH 1860PTCO11912
406679 SAHYADRI WATER SUPPLIERS

Ledger Account

KASAR AMBOLI, TAL MULASHI, PUNE

1-Apr-18 to 26-Deg-22

Particulars Vich Type

Dr  Opening Balance
Cr 212102 HDFC Bank Ltd D1B52160000011 SANK PAYMENT
Agst Ref  1250WMar 13401 15,000.00 Dr
Chegue No 887166 - Sahyadn Wafter
Suppiters
Dr 726102 Maint. To Factory Bullding 0l miss
Mew Rel  B0JVIRpr 19409 15,000.00 Cr
1 Maonlh Linfienifed Waler Supply in Aol
2019

Cr 212102 HDFC Bank Ltd 01852150000011 BANK PAYNENT
Agst Refl  BOJVIAR: 19409 15,000.00 Dr
Chegene No 997278 - Sahyads Wiler

Suppliers

Dr 726102 Maint. To Factory Building /08 v
Mew Ref  1580yi%ay 190418 15,000.00 Cr
1 Maonil Uelmited Water Supply e May
20748

Cr 112102 HOFC Bank Ltd 0185260000011 BAMK FAYMENT
Agsl Hed 158)0WMay 19/418 15.000.00 Dr
Cheque Mo 397398 - Sahyads waler
SRS
Dr 726102 Maint. To Factory Building /00l V0KHS
MNew Fel 2831June 15455 15,000,008 Cr
1 H;ﬂl‘-ﬂ Uniimied Waler Supply in June
201

Cr 212102 HDFC Bank Ltd 01852160000011 AN PAYMENT
Agst Ref Z820Uese 15428 15,000.00 Dr
Chegue Mo 897522 - Sahyadn Waler
Supplers
O 726102 Maint. To Factory Building OURL e
New Rel 1830V uly 197444 15,000.00 Cr

Cr 212102 HDFC Bank Ltd (4 B52160000011 EAN FAYMENT
Agst Rl I8N July TRM44 15,000,000 Or
Cheque me 997624 = Salnraded Waler
Supplivrs
Dr 726102 Malnk. To Factory Building S ey
Mew Fel 458JV/Aug 150448 15,000.00 Cr
Augeesf 2079

Cr M2102 HDFC Bank Ltd 018521B0000011 BAKK PAYMENT
Agst Ref  $53I0VIRisg 19448 15,00:0.00 Dr
Chegee Mo 997709 - Sahyada Water
Supplers

Or 726102 Maint. To Factory Building e yiCeE
Mew Ref 5810W5ep 19451 15.000.00 Cr
Sap 1§
Carriad Over

Veh Mo,

a5ippr 19

B1JViApr 18

146May 19

1BBIVMay 19

248l une 19

2a20:iduna 19

J5T uly 15

389 uly 1%

439080 19

4580V Ang 15

503/Sep 19

SE2NTSep 19

n_U '

Debit

15.000.00

15,000.00

15,000.00

15,000.00

15,000.00

15,000.00

£0,000.00

4\

Page 1
Credit

15,000.00

15,000.00

15,000,000

15.000.00

15,000.00

15,000.00

15,000.00

1,05,000.00

continusd



243

Echjay Industries Pvt. Ltd
406679 SAHYADRI WATER SUPPLIERS Ledger Account

Date

10-Oct-15

J0-Ocl-18

T0-Miow-18

J0-MNow-19

10-Dec-19

31-Dec-18

10-Jan-20

31-Jan-20

T Feb-20

28-Feb-20

11-Mar-20

F0-Mar-£0

1-Apr-20
30-Apr-20

31-Mary-20

 Particulars
Erought Forward

‘Vch Type

Cr 212102 HOFC Bank Lid 0852160000011 BANK PATMENT
Agsl Ref S81JW5ep 150451 15,000,00 Dr
Chegue no 997818 - Satyadd Waler
Suppliers

Dr 726102 Maint. To Factory Building J0uL e
MNew Ref 6T2J¥I0ct 19/454 15,000.00 Cr

Cr 212102 HDFC Bank Ltd 01852160000011 BANK PAYMENT
Agst Ref &T20ViDet 15454 15,000.00 Dr
Cherqerg N 937805 - Shyadd Waler
Suppliers

Dr 726102 Maint. To Factory Building J6RK U
RMew el 7510V koy 19457 15,000,000 Cr

Cr 212102 HDFC Bank Ltd 01652160000011 BANKRATHENT
Agst Rel T51/ViNov 18457 15,000.00 Dr
Cheque No $9TRED - Sahyady Wialer
Suppliors
Dr 726102 Maint To Factory Building JUssaL Wi

Mew Rel 328V an 200862 15,000.00 Cr
Dhac 19

Cr #1102 HOFC Bank Lid 01EST1E0000011  BA FATHENT
Agst Rel 828w an 20462 15,000,080 Dr
Chegue me 998047 - Sahyads Waler
Lupplters
Dr 728102 Maint To Factory Building SERLGEE
Mew Raef 0040 Jan 200467 15,000.00 Cr
JAN 20

Cr 212102 HOFC Bank Lid 01BSZ1600000711 EANK PAYMENT
Agetl Ref 8000V Uan 20MET 15,000.00 Dr
Cheque ma 398133 - Zafiyac Wiales
Suppiers
Dr 726102 Maint. To Factory Bullding USRI
Mew Rel  ST1Fab J0MES 15,000.00 Cr
Feb 20

Cr 22102 HOFC Bank Ltd 01852180000011 BAKK PAYMENT
Agst Ref 971WIFeb 200469 15,000.00 Dr
Chogue No 998208 - Sahyadn Waler
Suppliers
Or T26102 Maint. To Factory Building Rt WUCHER
MWew Fel 104200ar 20idTd 15.000.00 Cr

Gr Closing Balance

Dr Opening Balance

Dr 726102 Maint. To Factory Building JOWRe VIR
Mew Ref 11JWiApr 200450 15.000.00 Cr

April 20

Or 726102 Maint. To Factory Building /OSSN KCHES
Hew Raf S1VMay 200482 15.000.00 Cr
iy 20
Carreed Over

1-Apr-19 to 26-Dec-22

Weh No.

50800 19

BT2IVIOct 19

G55/Moy 18

Te2ViMov 19

T10Dec 19

B33WDec 19

TB4llan 20

BO2.ian 20

858/ Feb 20

pantViFeb 20

B25Mar 20

10610 Mar 20

12JviApe 20

54,V My 20

%

Debit
20,000.00

15,000.00

15,000.00

15,000.00

15,000.00

15,000.00

15,000.00

1.80,000.00

16.000.00
1,95,000.00

49

Page 2
Credit

1,05,000.00

15,000.00

15.000.00

15,000,00

15,000.00

15,000.00

15.004.00

1.895,000.00

1,85,000.00
15,000.00
1500000

15.000.00

45,000.00

contimued |
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Echjay Industries Pvi. Ltd
406679 SAHYADRI WATER SUPPLIERS Ledger Account : 1-Apr-19 fo 26-Dec-22

Dale

1=Juri-20

23-Jun-20

30-Jumn- 201

FO-Jul- 20

31-Jul-20

1 0= A L -2

31-Aug-20

T-5eap-20

H-Fep-20

T-Dt-20

A1-0ct-20

5-Mov-20

11-Dec-20

31-Dac-20

&-Jan-21

Particulars Veh Type

Brought Forward

Cr 212102 HOFC Bank Ltd 01352160000011 BARK PAYNERT
Agsl Ref  1420ar 20474 156,000.00 Dr
Chegue No 998372 - Safyadn Waler
Suppliers

Cr 212102 HDFC Bank Lid 0185216000001 BANCFATMENT
Agst Ref 11JViApe 201450 15,000.00 Dr
Agst Ref 51JViMay 201482 15,000.00 Dr

Cheging No 998423 - Sahyadn Waber

Suyiers
Dr 726102 Maint. To Factory Bulldimg QUL ISR
Hew Rel  910ViJun 200433 15,000.00 Cr

Cr 212102 HOFC Bank Lid 01852160000011 EANK FATMENT
Agsl Rel 91V un 30493 15,000,060 Dr
Cheque No 998483 - Sahyadd Waler
Sugyiers
Dr 726102 Maint. To Factory Building JSUmL s
Mew Ref 15460l 200495 15,000.00 Cr

Cr #302 HDFC Bank Lid 01552160000019 BANK PAYMENT
Agst Refl 154JViul 20405 15,000.00 Dr
Cheque Mo 998532 - Safnadd Waler
Suppliers

Dr T26102 Maint. To Factory Bullding DE8LIGE
Maw Ref  $84JWAug 20/456 1500000 Cr
A 20

Cr 212102 HOFC Bank Lid 01252160000011 SAKK PAYMENT
Mgzl Ref 154 Aug D456 15,000.00 Dr
Chegue Mo 998554 - Sahyada Waler
Supphers
Dr 726102 Maint. To Factory Building UL WICHES
Mew Rel 258V Sep 20437 15,000.00 Cr

Cr 242102 HOFC Bank Ltd 01852160000011 BARK PAYMERT
Agst Rel  2580ViSep 1097 15,000.00 Dr
Chagque No §38570 - Sahyadn Wiler
Supplers

Dr 726102 Maint. To Factory Building /00 s
Mew Rel  3MJVi0ct 200498 15,000.00 Cr

Cr M2102 HOFC Bank Ltd 01852160000011  BARK PATRENT
Agst Ref  330V0ct 0458 15,000.00 Dr
Chargpuae Mo CORE4T - Sahyadn Walar
Supplivers

Or 726102 Maint. To Factory Building JOWilL OCEs
Mew Ref 351V Now 200500 15,000.00 Cr
NOV 20

Cr #12102 HOFC Bank Ltd 01852160000011 BANK PATMENT
Agst Rel  31JWHoy 20500 15,000.00 Dy
Cheque No 998661 - Sahyadii Waler
Suppliers
Or 726102 Maint. To Factory Building 6l 0o
MNew Rel 47T80MIDes 20501 15,000.00 Cr

Cr 212102 HOFC Bank Ltd 01852160000011 AN PAYMENT
Agsl Rel 478JWDec 200501 15,000.00 Dr
Chegque No 888652 - Sahyadn Water
Suppivers

Carried Over

Vch No.

A2t ur 20

ToJun 20

BRIV Iun 200

1200ul 20

15400 20

15EALg 20

TE50Aug 20

1815ep 20

2600 Sep 30

21808 20

33200t 20

302w 20

J900viNow 20

A5 D 20

ATEIVIDe: 20

dadllan 21

:U"

Debit

15,000.00

30,000.00

15.000.00

15,000.00

15,000.00

15,000.00

15,0:00.00

15,000.00

15,000.00

1,50,000.00

Page 3
Credit
45,000.00
15,000.00

15,000.00

15,000.00

15,000.00
15,000.00

15,000.00

15,000.00

1,50,000.00

continued ...
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Echjay Industries Pvi. Ltd
406679 SAHYADRI WATER SUPPLIERS Ledger Account :

Date

3-Jan-1

10-Feb-21

28-Feb-21

G-Mar-21

31 Mar-21

1-Apr-21

B-Apr-21

30-Apr-21

10-May-21

31-May-21

11=Jdun-21

30-Jun-Z1

Bedul-21

31 -Jul-21

1-Apr-19 to 26-Dec-22

 Particulars Vich Type Vch No.
Brought Foreard
Dr 726102 Maint. To Factory Building sl s 574JVJan 21
Maw Ref ST Jan 21/502 45,000.00 Cr
jan 21
Cr 212102 HDFC Bank Lid 01B52160000011 BAKK PAYMENT EE1Fab 21
Agst Rel ST4VLlan 21/4502 15,000,080 Or
Chegue No 982898 - Sahyadn Waler
Sunok
Dr 726102 Maint. To Factory Building Q080 R ETRFeb 21
Hew Ref BBOJVFeb 21/503 15,000.00 Cr
Fab 271
Cr 212102 HDFC Bank Lid O1852160000011 BANE PAYMERT G16Mar 21
Agst Ref 6800\ViFeb 217503 15,000.00 Cr
Chegue No 988546 - Sakadn Waler
Suppliers
Or 726102 Maint. To Factory Building QUL VOUCEER TE IV Mar 21
hew Rel  T91JviMar 2505 15,000.00 Cr
March 21
Cr Closing Balance
v QOpening Balance
Cr 22102 HOFC Bank Ltd 01852160000011 EBANK FATMENT 1548pr 21
Agsl Red  To10var 110505 15,000.00 Dy
Clregpuee N0 999112 - Sahpaos Wiler
Suppbiors
Dr 726102 Maint. To Factory Building XKL B4IApr 21
Maw Ref &3JVidpr 21511 15,000,060 Cr
Al 21
Cr 212102 HOFC Bank Ltd 01852160000:017 BANK PATHENT 120y 21
Agst Ret  BIVIAps 29/511 15,0:00.00 Dr
Chaeque No 885201 - Sahyadn Wador
Suppliers
Dr 726102 Maint. To Factory Building 288NN 118viMay 21
Mew Fef 1168 May 211515 15,000.00 Cr
May 21
Cr 22102 HOFC Bank Ltd 0852160000011 BAMK FATHENT 205/ una 21
Agst Rel 116Jvlay 211515 15,000.00 Dr
Cheque No 80258 - Baliyadn Waler
Suppliars
DOr 726102 Maint. To Factory Bullding Q6L 1980 Jun 21
Blew el 1970V Jun 20516 15,000.00 Cr
Water Sumply for June 2021
Cr 2102 HOFC Bank Ltd 0185216000001 BAMSPAYMENT 281 buly 21
Agst Fel 1970 un 211518 15,000.00 Dr
Cheque No 9299300 - Sahyadd Waler
Suppliors
Dr 726102 Maint. To Factory Building 0URNLIMEE 268.0¢ il 21
Mew Ref 268Ul 21/518 15,000.00 Cr
July 21
Carried Over

‘U‘I

Debit

1,50,000.00

15,000.00

15,000.00

1,80,000.00
15,000.00
1,85,000.00

15,000.00

15,000.00

15,000.00

15,000.00

60,000.00

g

Page 4
Credit

1,50,000.00

15,000.00

15,000.00

15,000.00

1,85,000.00

1,95,000.00
15,000.00

15,000.00

15,000.00

15,000.00

15,000.00

75,000.00

Conbnued ..
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Echjay Industries Pvt. Ltd
406679 SAHYADRI WATER SUPPLIERS Ledger Account

Date

5-Aug-21

31-Aug-21

7-Sep-21

G-Oct-21

B-Oct-21

=021

2-Mow-21

20-Mow-21

T0-Dec-21

31-Dec-21

12-Jan-22

MM-Jan-22

T-Fab-22

28-Feb-22

Particulars Vich Type

Brought Fonward

Cr 212102 HDFC Bank Ltd 01352160000011 SANK PAYMENT
Agst Ref 268JVIJul 21/518 15,000.00 Dr
Cheque no 999347 = Sahyadd Water
Suppliers
Dr 726102 Maint. To Factory Bullding QWL

Mew Ref  3TRNAug 21519 15,000.00 Cr
WATER SUPPLY BILL AUG 2021

Cr 212102 HOFC Bank Ltd 01852160000011 BANK PAYMERT
Agst Ref  3TENAsg 21518 15,000.00 Dr
Chegue No 998418 - Sahyadd Waler
Suppliers
Dr 726102 MainL. To Factory Bullding JOWaL0uwss
Mew el $60JWI0e 211520 15,000.00 Cr
sep 24

Cr 212102 HDFC Bank Lid 01852160000011 BANK PAYMENT
Agst Rel 480000 21530 15,000.00 Dr
Cheque Mo 999504 - Shyadnd Waler
Suppliers

Dr 726102 Maint. To Factory Building JSRLUCE
Mew Rl S46V0ct 21521 15.000.00 Cr
Ot 21

Cr #1102 HOFC Bank Lid (1 BS2160000011 BARK FATHENT
Agst Rel  548JVIOct 211521 15,000.00 Dr
Cheque no $39583 - Sahyadd Waler
Suppingrs

Dr 726102 Maint. To Factory Building £88si vicE
Maw Ref G16JViMov 21/522 15,000.00 Cr
Mo 21

Cr M2102 HDFC Bank Ltd 01852160000011  BARK PAYMENT
Agst Red &180 Mo 21/512 1500000 Dr
Clhagqiee No 006510 - Sahpadn Wiler
Supplies
Dr 726102 Maint To Factory Bullding RUsLCCE
Hew Ref  854WDec 211523 15,000.00 Cr
Dz = 21

Cr 22102 HOFC Bank Ltd 0185216000001 1 BAKK PAYMENT
Agst Ref  694VIDec 211523 15,000.00 Dr
Choque No 999653 - Sahyada Waler
Slppliers

Dr 726102 Maint. To Factory Building JoL0ies
Hew Rel 768V an X524 15,000.00 Cr
Jan 2022

Cr 212102 HOFC Bank Lid (1852160000011 BANE PAYMENT
Aget Ref TEBNLJan B 15,000.00 Dr
Cheque No 899701 - Sahyadn Water

Supplias
Dr 726102 Maint. To Faclory Building IR VOUCHER

Mew Fel  B30JWFeb 22525 15,000,000 Cr
Feb - 2042

aMar-22 Cr H2102 HOFC Bank Ltd (1852150000011 BARKPATENT

Agsi Rel EXUVFeb ZR506 15,000,080 Dr
Chague no 999774 - Sahyada Wailer
Suppliers

Carried Over

1-Apr-19 to 26-Dec-22

Vch No. "~ Debit
&0,000.00
A3Aug 21 15,000.00
7BV g 21
423/Sep 21 15.000.00
4BBIV/Oet 21
511/0et 21 15,000.00
5470 21
BOOMNov 21 15,000.00
B23VNow 21
681/Dec 21 15 000.00
BO5V/Dec 21
7790 Jan 22 15,000.00
Tridvilan 22
B35/Feb 22 15,000.00
A34Feb 22
SidMane 22 15,000.00
1,80,000.00

rU'I

Page 5
Credit

75,000.00

15,000.00

15,000.00

15,000.00

15,000.00

15,000.00

16,000.00

15,000.00

1,80,000.00

pontinued
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Echjay Industries PviL Ltd
406679 SAHYADRI WATER SUPPLIERS Ledger Account © 1-Apr-1% to 26-Dec-22

Dale

i1-Mar-22

1-Apr-22
A-Apr-22

A0-Apr-22

10-May-22

-May-22

11-Jdun-22

30 Jupn- 22

1 dul-22

31-Jul-22

B-Aug-dd

31-Aug-22

5-Sep-22

A-Sep-22

Particulars \ch Type

Brought Forward

Dr 726102 Maint. To Factory Building KL iceR
Mew Ref 5210Vikar 220537 15,000.00 Cr
March - 2022

Cr Closing Balance

DOr Opening Balance

Cr 32102 HOFC Bank Ltd 0852160000011  BANK PATHENT
Agst Fel  §21VMar ZH527 15,000.00 Dr
Chague mo 999842 - Shyadn Wailer
Suppliers
Dr 728102 Maint To Factory Bullding KUSaLYNER
Mew Ref STHApr 221534 16,500.00 Cr
Apnl « 2022

Cr 212102 HOFC Bank Lid 01852160000011 A PAMENT
Agst Rel ETlApr 227534 16.500.00 Dr
Cheque No 00E219 - Sahyady Waler
Supphiers
Dr 726102 Maint. To Factory Bullding JCURIL WS
New Ref 185JVIMay 22537 16,500.00 Cr
May 2022

Cr 212102 HDFC Bank Lid 01B52160000011 EAKK RAYMENT
Agst Ref 1650V May 22517 16,500.00 Dr
Cheque No 008310 - Sahyadn Water
Senierrs

Dr 726102 Maint. To Factory Building JZURRL NI
Maw Ref 2420V un 22554 16,500.00 Cr
Jung - 2022

Cr 212102 HOFC Bank Ltd 01852160000011 BANK PAYMENT
Agst Refl 2M2NTJun 22554 16,500.00 Dr
Cheque Mo 003437 - Sahyradd Waler
SLipeTS
Dr 726102 Maint. To Factory Building /O VIR
Mew Ref  XMJ¥Luly 22553 16,500.00 Cr
Jul - 2022

Cr 212102 HDFC Bank Ltd 01852160000011 BARK PAYMENT
Agst Ref  131JViduly 22558 16,500.00 Dr
Chnune No DOB4EE - Sahyaan Waler
Supplies
Or 726102 Maint. To Factory Building J0aL s
Mow Fel 440 g T2 16.,500.00 Cr
Agust 2022

Cr #2102 HOFG Bank Lid (1852160000011 BASK PATMENT
Agsl Red  H3JVIReg 227561 16,500.00 Dr
Chegue no 008582 - Sakyadn Waler
Suppliers

Dr 726102 Maint. To Factory Building QRN
Mew Rel S84V Sep 221563 16,500.00 Cr
Sep 2022
Carried Over

~ Veh No.

B22)vMar 22

AlApr 22

57Vifpr 22

120/May 22

165May 22

2180 un 22

2420 Bun 22

ITduly 22

JAZSV Iy 22

4100Aug 22

A4 7.IAwg 22

S06/Sep 22

564\ Sep 22

‘U‘

-
1,80,000.00

1,80,000.00
15,000.00
1,95,000.00

15,000.00

16.500.00

16,500.00

16, 500,00

15,500.00

16,500.00

a7 500.00

46

Page 6
Credit

1,80,000.00

15,000.00

1,95.000.00

1,95,000.00
15,000.00
16,500.00
16,500.00
16,500,00
16,500.00

16,500.00

16,500.00

1.14,000.00

continuead
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Echjay Industries Pvt. Ltd

406679 SAHYADRI WATER SUPPLIERS Ledger Account @ 1-Apr-18 1o 26-Dec-22

Date  Particulars Veh Type
Browght Forward

11-0ct-22 Cr 212102 HDFC Bank Ltd (1852160000011 BAMKPAYMENT

Agst Rel 5640 5ep 22/563 16,500.00 Dr
Chegue Mo Q08708 - Sahyadn Waler
Sy
-0ct-22 Dr 726102 Maint. To Factory Bullding R84 VHES
Mew Rel B48J¥I0ct 227564 16,500.00 Cr
Ocf 2022
T-Mov-22 Cr 212102 HOFC Bank Ltd (1852160000011 BAM PATMENT
Agst Fel B45.VI0ct 227564 16.500.00 Or
Chegue No Q08785 - Sahyadn Waler
Supplios
30-MNow-22 Dr 726102 Maint. To Factory Bullding DU
Mew Ref  TITNVMov 20566 16.500.00 Cr
fow 2022
13-Dec-22 Cr 212102 HDFC Bank Ltd 01852160000011 BARK PAYMENT
Agsl Ref TITAMNow 2286 16,500.00 Dr
Cihwrnqune No. DOBETS - SAHYADR! WATER
SUPPLIERS

- Weh Mo

GGt 22

S40NIDeE 22

Ti%MNoy 22

T18ViNow 22

E18Dec 22

Debit
97,500.00

16,500.00

16,500.00

16,500 .00

1,47,000.00

+7

__ Page7
Cradit
1,14,000.00

16,500.00

16,500.00

1,47,000.00

by
"\



Date

1-Apr-17
8-Apr-17

13-May-17

18-May-17

B Jun-17

12-Jun-17

30-Jun-17

12-Juil-17

17-Aug-17

21-Aug-17

13-Sep-17

2-0l7

8-0ctl-17

Echjay Industries Pvt. Ltd - From 2017-19

Gat No. 316, Kasar Amboli, Pirangut, Pune 412111
CIN: U27200MH1960PTCO11942

406679 SAHYADRI WATER SUPPLIERS
Ledger Account

KASAR AMBOLI, TAL MULASHI, PUNE

1-Apr-17T to 31-Mar- 19

Particulars
Dr  Opening Balance
Cr 242102 HOFC Bank Ltd 0152160000011 BAKK PAYMENT
Agst Red 1933VMar 17158
Chegue No 006705 - Safyadn Waler
Supphers
Cr 212102 HDFC Bank Ltd Q1852160000011 EANK PATMENT
Advance 190/Mar 17162
Chegue No Q06923 - Sahyadn Water
Serpyplars

Dr 726102 Maint. To Factory Building DUV
Agsl Rel 190Mar 17162
Apnl 17

Dr 726102 Maint. To Factory Building JOURSL s
Mew Fafl 2200 Jun 17181
MAY 1T

Cr 22102 HOFC Bank Lid 0185160000011  BAKK PAYMENT
Agst Rel ZH0NLun 1TH81 15,000.00 Dr
Cheque No 007048 - Sahyadd Water
Supplars
Dr 726102 Maint. To Factory Bullding JOakL WUCHER
Hew Ref 2830wl 17HET 15,000,000 Cr
Jurna 17 - walar Supiy

Cr 22102 HDFC Bank Ltd (1852160000011 BANK PATHENT
Agst Raf 283Ul 17187
Chirqunr N 00T 153 - Sahpade Waler
Suppligrs
Dr 726102 Maint. To Factory Building SRR
Mew Rel  383WAug 171151
Juty 17

Cr 212102 HOFC Bank Ltd (1852160000011 BARK FAYMENT

Agst Rel  3880WAug 1THH
Chegue No 007268 - Sahysdn Waler

Suppiiers
Cr 212102 HDFC Bank Ltd 01852160000011 BAXK FATMENT
Mew Rof 4800 Sep 177302
Chrgpee Mo DOT 368 - Sahpadn Waler
Suppliors
Dr 726102 Maint. To Factory Building WL

Agsl Raf 42505 5ep 170502
aliG 17

D¢ 726102 Maint. To Factory Building XML 0KHER
Mew Fef 558/ 0ct 177304

or HM2102 HOFC Bank Ltd 01852150000011 BARE FATMENT
Agst Red  S56JNOct 17/304 15,000.00 Dr
Chagque Mo 007514 - Salhynde Wialar
Suppiers

Carried Cwer

Vch Type Vch No.
200pr 17

17,500.00 Dr
190May 17

15,000.00 Dr
1430 May 17

15,000.00 Cr
2330 un 17

15,000.00 Cr
294/ Jun 17

201 0Mun 1T

ATl 17

15,000.00 Dr
414.MAeg 17

15,000.00 Cr
45T Awg 17

15,000.00 Or
5285ep 17

15,000.00 Dr
SOTIVISep 1T

15,000.00 Cr
R4 NVIDCE 17

1§,000.00 Cr
B2 1/0ct 17

:\J"

Debit

17.500.00

15,000.00

15,000.00

15.000.00

15,000.00

15,000.00

15,000.00

1,07,500.00

48

Pigje?
Credit

17,500.00

15,000.00

15,000.00

15,000.00

15,000.00

15,000.00

15,000.00

1.07,500.00

cofbinued ..



Echjay Industries Pvi, Ltd - From 2017-18
406679 SAHYADRI WATER SUPPLIERS Ledger Account :
Date Farticulars Vch Type

Brought Forward

1-Mew-17 Dr 726102 Maint To Factory Bullding KO8 VICER
Mesw Fef  B40J% Moy 177304 15,000.00 Cr

16-Nov-17 Cr 24102 HOFC Bank Lid (1852160000011 EANK PAYMENT
Agst Rel 5400 Nov 177309 15,000.00 Dr
Cheque No 00FFT7 - Sahyedn Walser
Suppliass
30-Nov-17 Dr 726102 Maint. To Factory Building O VIR
Wew Fef THBJWHow 17313 15,000.00 Cr

11-Dec-17 Cr M202 HOFC Bank Lid 0185216000001  BAML PAYMENT
Augsl Fal MBINMay 171313 15,000.00 Dr
Chegue No Q07800 - Satiyads Water
Suppitars

Z-Jan-18 Dr 726102 Maint. To Factory Building QUL WS
MNew Rel B50JWiJan 18320 15,000.00 Cr
Dec 17

17-Jan-18 Cr 212102 HOFC Bank Ltd 01852160000011 SANK PAYMENT
Agel Rel 850JViJan 18320 15,000.00 Dr
Chegue No 008022 - Sahyadn Waler
Supplier
8-Feb-18 Dr 726102 Maint. To Factory Building [ vuss

Miw Rel  944.0¥Feb 18324 15.000.00 Cr
Jan 18

10-Feb-18 Cr 212102 HOFG Bank Lbd 01852160000011  BANK PATMENT
Agsl Ref S840V Feb 18324 15,000.00 Dr
Cheque Mo 885129 - Sahyaas Water
Suppliers

7-Mar-18 Dr 726102 Maint. To Factory Building JOURLTKCE
Mew Rief  1063vMar 187329 15,000.00 Cr

11-Mar-18 Cr 212102 HDFC Bank Ltd 01852160000011 BAKK PAYMENT
Agsl Red 10E1WMar 18729 15,000.00 Dr
Cheqgue Mo 995281 - Salgaadd Waler
Slpplers

31-Mar-18 Dr 726102 Maint. To Factory Building FRUssaLyoxsER
Mew Red  11T3viMar 180334 15,000.00 Cr
March 2018

Cr Closing Balance

1-Apr-18 Dr Opening Balance

10-Apr-18 Cr 212102 HDFC Bank Ltd 01852160000011 BASK PATMENT
Agst Ref 19780VMar 18334 15,000.00 Dr
Chaque No 995450 - Sahyadv Waler
Suppliers

A0-Ape-18 Dr 726102 Maint To Factory Bullding UL iR
Mew Rel T1JVApr 187345 15,000.00 Cr
April 18

o-May-18 Cr 212102 HDFC Bank Lid (1852160000011 BANK PAYMENT
Agst Rel T1JVIApr 187345 15,000.00 Dr
Cheque No G95533 - Sahyedn Water
SiHers

Carried Over

1-Apr-17 to 31-Mar-19

Veh No.

G4 Mow 17T

TaTMow 17

T42 N Mow 17

BO03/Dec 17

BT2 0 an 18

ga1Llan 18

964.JviFeb 16

1048Feb 18

107 3VMar 18

1168Mar 15

118B.NNar 18

GXapr 18

TiApr 18

167May 18

49

) Page 2
Debit Cradit
1,07, 50000 1,07.500.00
15.000.00

156,000 00
15.000.00

15,000.00
15,000.00

15,000,000
15,000.00

15, 00000
15.000.00

15,000,000
15,000.00
1,82, 500.00 1,97, 500.00

15,000.00
1,97 500,00 1,97 ,500.00
15,000,000

15,000.00
15,000.00

15,000.00
30,000.00 30,000.00

confinued .,
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Echjay Industries Pvt. Ltd - From 2017-19

408579 SAHYADRI WATER SUPPLIERS Ledger Account -

Date

Particulars Vich Type

Erought Forward

31-May-18 Dr 726102 Maint. To Factory Building Jue

G-Jun-18

H-Jun-18

10-Jul-18

3t-Jul-18

10-Aug-18

31-Aug-18

10-Sep-18

I0-Sep-18

10018

31-0c1-18

12-Now-18

J-Mav-18

10-Dec-18

Mew Ral 158V May 18354 15,000.00 Cr

maY 18

Cr 242102 HOFC Bank Ltd Q1852150000011 BANK PATMERT
Agst Rel 158JviMay 18/354 15,000.00 Dr
Cheque No 995700 - Sahyadn Waler
Suppliers
Dr 726402 Maint. To Factory Building JSURELWICER
Mew Fel Zraiiun 187363 15,000.00 Cr
Jue 2018

Cr 212102 HDFC Bank Lid 01852160000011 EANK PATMENT
Agst Ref 2750 Jun 187363 15,000.00 Dr
Chagene Mo 995904 - Sahyaan Waler
Supplier

Dr 726102 Mainl. To Factory Building 08008
Mew Fel 374N Jul 187356 15,000.00 Cr
July 2078

Cr 212102 HOFC Bank Ltd (1852160000011 BANK PAYMENT
Agst Rel 34Vl 187386 15,000.00 Dr
Cheque No 956033 - Sahyadn Waler
SECHT
Dr 726102 Maint. To Factory Building /ORI VLCHER
Wew Raf SETJWAug 187369 15,000.00 Cr

1 Manth Unlunited Water Supply in Augast
2018

Cr 212102 HDFC Bank Ltd 01852160000011 BANK PATMENT
Agst Ref SETNAug 107369 15,000.00 Dr
Chiguae Mo 996103 - Sahyadn Walar
Suppifors
Or 726102 Maint. To Factory Building UL IR
Hew Ref  SERIVSep 10374 1500000 Cr
1 Month Unlmited Water Supply in
September 2008

Cr 212102 MDFC Bank Ltd 0852160000011 BANK PAYMENT
Agsl Refl 523NT5ep 10374 15,000.00 DOr
Cheque Ne 996353 - Sahyaay Waler
Supplies

Dr 726102 Maint. To Factory Building RSN
Mew Rel 6TRVI0CE 187378 15,000.00 Cr
1 Mol Uinirnifed Waler Supply i Oclober
2018

Cr 212102 HOFC Bank Ltd 1852160000011 EANK PAYMENT
Agsi Ref 6T 0ct 1RATE 15,000.00 Dr
Chegue mo 996520 - Sahpads Waler
Suppliar
Dr 726102 Maint. To Factory Building 0% WiGes
Maw Fel BO20WHoy 187382 45,000.00 Cr
{ Month Unfiinwled Waler Supply in
November 2018

Cr 212102 HDFC Bank Ltd (1852160000011 BANK RATMENT
Agst Fel  BO2JViow 18782 15,000.00 Dr
Cheque No $86657 - Sahyadn Water
Suppiters

Carnied Over

60

1-Apr-17 to 31-Mar-19 Page 3
Woh Mo, Dabit Cradit
30,000.00 30,000.00
158 May 18 15,000.00
2450 un 18 15,000.00
2RO I 18 15,000.00
00/ uly 18 15,000.00
IraINLul 18 15,000.00
SO0MAUg 18 15,000.00
4850 Aug 18 15,000.00
B21/Sep 18 1500000
S80NISep 18 15,000,040
TA20ct 18 15,000, 00
GGV 18 15,000.00
BB1/Mov 18 15,000 00
BOSViNoy 18 15, 000.00
Qa2 Dec 18 15,000.00
1,35,000.00 1.35,000.00
%
" U continued ..
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Echjay Industries Pvt. Ltd - From 2017-19

406679 SAHYADR| WATER SUPPLIERS Ledger Account : 1-Apr-17 to 31-Mar-19

Date  Particulars Vich Type

Brought Fonsard

31-Dec18 Dr 726102 Maint. To Factory Building UL W
Mew Ref 901%/Dec 180385 15, 000,00 Cr
T Monih Uniimiled Water Supply in
Decamber 2018

10-Jan-19 Cr M2102 HDFC Bank Lid 0185260000011 BAM PATHENT
Agst Rel 01VDec 187385 15.000.00 Dr
Ciwngeng no QRGO - Sehyadn Waler
Suppliers

N-Jan-12 Dr 726102 Maint. To Factory Building 2SSl 0uss
Mew Red 9870V 18352 15,000.00 Cr
T Month Unmited Waler Supply in January
2074

10-Fet-18 Cr 242102 HOFC Bank Ltd (1852960000011 BARK PAYMENT
Agst Fel 8970\ an 187392 15,000.00 Dr
Cheque No $85007 - Sahyadon Walor
Suppliars

28-Fet-19 Dr 726102 Maint. To Factory Building £ s
MNew Ref 11160ViFeb 1835 15.000.00 Cr
T Marith Unlimited Waler Supply in Febnwry
2018

11-Mar-19 Cr 212102 HDFC Bank Lid 0852160000011 BAKKFATMENT
Agst Ref 1116JViFeb 19358 15,000.00 Dr
Cheque No 897044 - Shyadn Waller
Suppifers
31-Mar-19 Dr 726102 Maint. To Factory Building /UL s
Mew Fel 12500 Mar 13401 15,000.00 Cr
1 Monlh Linkmifed Wiler Supply in March
2018

cr Closing Balance

Wieh Ma.

8020viDec 18

1085\ Jan 19

1001 an 19

1raFeh 19

1M1e)viFeb 159

1275Mar 19

12620 Mar 19

Debit
1,35,000.00

15,000.00

15,000.00

15,000.00

1,80,000.00
15,000.00
1,95,000.00

'U1

S

Page 4
Credit

1,35,000.00

15,000.00

15,000.00

15.000.00

15,000.00

1.85.000.00

1,85,000.00
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Echjay Industries Pvt. Ltd - From 2014-17

Gat Mo. 316, Kasar Ambodi, Pirangut, Pune 412111
CIN: U27200MH1960PTC011912

406679 SAHYADRI WATER SUPPLIERS
Ledger Account

KASAR AMBOLI, TAL MULASHI, PUNE

1-Apr-14 bo 31-Mar-17

S i . Page?1
Date Particulars \Vich Type Vech No. Debit Credit
1-Apr-14 Or  Opening Balance 24,.400.00
1-Apr-14 Cr 212102 HOFC Bank Ltd 01852160000011 BN PATNENT HAPRIL-14 24,400.00
Agsl Rel SAMAR-14/ 12,400.00 Dr
Agsl Rel SEIAPRMZ 12,000.00 Dr
3-May-14 Dr 726102 Maint. To Factory Building 4V 1415 232 12.000.00
Mew Ref 98/may-14 12,000.00 Cr
o-Jun-14 Dr 726102 Maint To Factory Building JV 1415 344 12,000.00
Maw Ref 100/30.06.14 12,000.00 Cr
1 MONTH WATER SUPPLY 01.06.14 TO
3006 14
11-Jul-14 Cr 212102 HOFC Bank Ltd 1852160000011 BANE RATMENT 410MUL-14 24,000.00
Agst el 100/30,06.14 12,000.00 Dr
Agst Rel B8imay-14 12,000.00 Dr
25-Jul-14 Dr 726102 Maint. To Factory Building JV 14-15 474 10,000.00
Mew Ral 110/25.07.14 10,000.00 Cr
250A4Y WATER SUPPLY 01.07.14 TO 25,
o7 14
B-Aug-14 Cr 212102 HDFC Bank Lid 01852160000011 BANK PAYMENT S26/AUG-14 10,000.00
Agst Ref 110025.07 .14 10,000.00 Dr
CH F256
£8,400.00 £8,400.00
3-May-15 Dr 726102 Maint. To Faclory Building JV 15-16 ZZEMay 15 10,000.00
Mew Rel 207 May 15123 10,000.00 Cr
wealar supply for T moantfs
S-dun-15 Cr H202 HDFC Bank Lid (1852160000011 EANE FATMENT 2830JUMN-15 10,000,040
Agst Rel 207May 15123 10,000.00 Dr
Chegque no 003376 - Sahyadn water
Suppilers
10,000.00 10.000.00
18-Apr-16 Cr 212102 HDFC Bank Ltd 01352160000011 BARK PATMENT BaAprl 16 15.000.00
Advance 98/April 167139 1500000 Or
Chague No 0048464 - Sabyadn Waler
Suppﬂam
25-Apr-16 Dr 726102 Maint. To Factory Building JV 16-17 BOJVAprl 16 15,000.00
Agst Rel 98/April 16/139 15,000.00 Cr
waldr nker Sapply
12-May-16 Dr 726102 Maint. To Factory Building JV 1817 199JviMay 16 15,000.00
Mew Fef 1710 May 16141 15,000.00 Cr
waler supply 120416 fo 12546
14-May-16 Cr 212102 HOFC Bank Ltd (1852160000011 BANK FAYMENT 204/May 16 15,000.00
Agst Ref 1Ty 161141 15,000.00 Or
Chique No 005000 -Sahyadn Waier
Suppiiors
20-Jun-16 Dr 726102 Maint. To Factory Building JV 16-17 387JViun 16 15,000.00
Mew Ref 358N un 16143 15,000.00 Cr
May 16
Carried Chear S0,000.00 45,000.00

'.U ' continued
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Echjay Industries Pvt. Ltd - From 2014-17

408679 SAHYADRI WATER SUPPLIERS Ledger Account : 1-Apr-14 to 31-Mar-17

‘Date  Particulars Vch Type

Brought Forward

21-Jun-18 Cr 292402 HOFC Bank Ltd 01852160000011 BANK PAYMERT
Agsl Rel 355JVidun 1814 15,000.00 Dr
Cheque No 005230 - Sahyadr Waler
Suppilers

14-Ju-16 Dr 726902 Maint. To Factory Building JV 1617
Mew Rel 505/.Jul 16147 15,000.00 Cr

20-Jub18 Cr #H02 HDFC Bank Lid 0185260000011 BANK PAYMENT
Agst Ref S054ul 16147 15.000.00 Dr
Cheque No 005378 - Sahyadn Water
Stippiers
H-Mar-17 Dr 726102 Maint. To Factory Building JV 1847

Hew Rel  193300Mar 17158 17.500.00 Cr
March 17 - Waler Supply Chargos

cr Closing Balance

Weh M.

3920 bun 16

SAZINEIul 16

SOGLul 16

189540V ar 17

Debit
30,000.00

15,000.00

15.000.00

1.28,400.00
17,500.00

1,45,900.00

!U"'-

S3

Page 2
Crdit

45,000.00

15,000.00

17.500.00

1.45,900.00

1,45,900.00



Date
19-Feb-13

28-Feb-13

1-Mar- 13

13-Mar-13

31-Mar-13

1-Apr=13
B-Apr13

J0-Apr-13

28-May-13

J1-May-13

Echjay Industr%ﬂsét. Ltd - From 2009-14
Gat Mo. 316, Kasar Ambali, Pirangut, Pune 412111
CIN: U27200MH1960PTCO11912

406679 SAHYADRI WATER SUPPLIERS

Ledger Account

KASAR AMBOLI, TAL MULASHI, PUNE

1=-Apr-12 to 31-Mar-14

Particulars Wch Type
Or 726102 Maint. To Factory Building Puiuss (4]
New Refl BS/FEB-13 14,030.00 Cr
RV NG 1622
Or 103011 FACTORY BUILD Il Journal
Mew Rel &7/ WATER SUPLL 5,400.00 Cr
182 TO 28272013
Cr 212102 HDFC Bank Ltd 01852160000011 BAKK PATMENT

Agsl Raf BSIFEB-13 14,030.00 Dr
WATER SUPPLY HARDWARE MAT
SUPPLY BiILL

Cr 212102 HOFC Bank Lid 01852160000011 BANK PAYMENT

Agsi Ref §1/WATER SUPLL 5.400.00 Dr
WATER SUPPL. FROM 182 TO 2872

Dr 403011 FACTORY BUILD Il Parchases 13-4

Mew Rel B9/MAR-13 18,600.00 Cr
1825

Dr 726102 Maint. To Factory Building Perchases 1143

New Ref TO/MAR-13 640000 Cr
1826

cr Closing Balance

Dr Opening Balance
Cr 212102 HDFC Bank Ltd 09852150000011 BANK PAYMERT

Agst Ref BOMAR-13 18,600.00 Dr
Agat Ref TOMMAR-13 6,400.00 Dr
Dr 726102 Maint. To Factory Building JRNL 13-14
Mew Fel S8IAPRIA2 12,000.00 Cr
Dr 103011 FACTORY BUILD Il JRAHL 13-14
Mew Fel Tapril-13 18,000.00 Cr

WATER SUPPLY CHARGES PAYABLE
Dr 726102 Maint. To Factory Building JRNL 13-14

Mew Refl TaMAIN 12,000.00 Cr
Dr 103011 FACTORY BUILD II JRNL 13-14
Mew Ref 71/ APRIL-13 3,780.00 Cr

WATER SUPPLY CONNECTION FITING
CHARGES

Cr 212102 HOFC Bank Ltd Q1852160000011 EAMK PATMENT

Agsl Ref 71/ APRIL-13 3, 7E0.00 Dr
Agst Ref TSlapril-13 18,000.00 Dr
Agst Ref Ta/MAIN 12,000.00 Dr
Or 103011 FACTORY BUILD N JRNL 13-14
flew Rel ToMAY-13 18,800.00 Cr

WATER SUPPLY CHARGES PAYABLE
MAY-2013

Camied Owver

S4

Wch No
1502

EIPL/PUNE 22

1403MAR-13

148 1/MAR-13

1696

13APRIL-13

172

173

174

2TTMAY-13

195

Page 1
Dehit Cricit
14,030.04
5,400.00
14,030,000
5.400.00
18.600.00
G,400.00
19.430.00 44 430.00
25 000,00
25,000.00
25,000, 00
12,000,040
18,000,040
12,000.00
3.780.00
33,780.00
18.600.00
£8.780.00 B9, 380 00
continued .



256

Echjay Industries Pvt. Ltd - From 2003-14

406679 SAHYADRI WATER SUPPLIERS Ledger Account @ 1-Apr-12 to 31-Mar-14
Date

31-May-13

3-Jun-13

30-Jun-13

24-Jud-13

T-Mar-14

IM-Mar-14

~ Particulars veh Type
Brought Forward

Dr 726102 Maint. To Factory Bullding JRNL 1314

Mew Faf  BOBULING MAY-13 12,400.00 Cr

Cr 510101 TRADE DISCOUNT JRNL 13.14

Agsl Rel T9/MAY-13 1,000.00 Dr

MAY BILL DVSCOUNT
Cr 212102 HOFC Bank Ltd 01852160000011 BAMK PATMENT

Agst Ref 7T9/MAY-13 17,600.00 Dr

Agst Rel BOMAIN MAY-13 12,400.00 Dr
WATER SUPPLY BILL PAID

Or 726102 Maint. To Factory Building JRNL 13-14

New Fel B3LJUNE-13 8,000.00 Cr
WATER SUPPLY CHARGES

O+ 103011 FACTORY BUILD I JRANL 1314

New Rel B2IJUNME-13 1800000 Cr

WATER SUPFLY CHARGES FPAYABLE

Cr 242102 HDFC Bank Ltd 0852160000011 BANK PAYNENT
Agsl Rel BIJUNE-13 B, 000,00 Dr
WATER SUPPLY CHARGES PAID

Cr 212402 HOFC Bank Ltd Q1852160000011 2ARK PAYNENT
Agsl Rel BZJUMNE-13 18,000.00 Dr

Or 103011 FACTORY BUILD Il JRKL 13-14
Mew el SAFEB-14/2d44 4,400.00 Cr

Cr 212102 HOFC Bank Ltd (1852160000011 SANK PAYMENT

fgst Rel S2FEB-14/244 4,400.00 Dr
WATER SLIPPLY CHARGES PAID

Dr 726102 Maint. To Factory Building JRKL 1314
Mew Ref S4/MAR-14/ 12,400.00 Cr

Cr Clesing Balance

(X 9

Page 2

Weh Mo, Dehit
58 T20.00
156
256 1,000.00
J06/JUNE-13 30.000.00
a8
374
B27LUL-13 6,00:0.00
320UL-13 18,000 00
1516
14592 MAR-14 4,400.00
1726
1,18,180.00
24.400.00
1,42,580.00

5

Credit
89,380 00

12.400.00

6,000.00

18,000.00

4,400.00

12,400.00

1,42 580.00

1,42,580.00
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FOOD HYGIENE
& HEAI.'I'H I.ABDHATIJR’!

FHHI. ‘J;umuh Food & Processed Food Products » Water

Monitoring & Analysis # Packaging Matarisl

-

g

e =
; Laboratory Recopnised by Minkstry of Eavironmsent Forest & Climaie fange (MoE F & 0
winiler EFA 1986 Vide 0 sacette of India Notifieation 5,03, THA3 (), dared 020620045,
Hecagisition valid ugde 290172021 ® IS0H L0 E: 2005 8 OIS AS [800] - Iy,
TEST REPORT __Report Date - 13/02,2021 |
Tesr. Report No, ;- - FHHL/2102/07/aA /01 o ]
Eustnrner Name & Address:- M/s. ECHIAY INDUSTRIES PVT. LTD. lof1

Gat No. 316, Kasar Ambaoli,
Shindewadi, Pirangut,
Tal — Mulshi, Dist = Pune,

_i"riar.iﬁ.

L

a| Location: Near Main Gate
i »ampling done by :-

Lab Representative

Description of sample: -- Ambient Air Sample.

c] Duration of Monitoring : - 24 haurs

Details of Equipment used for monitoring

1] Make:- Polltech 2] Model:- Fine Dust Sampler 3] 5r. No.:- 3516
4] Date of Calibration:- 05/03/2020 5] Calibration due date:- 04/03/2021 B
Date of Monitoring 06/02/2021 ' =S et
Date(s) of testing - 07/02/2021 o 13f02/2021 _
?h'emicarhnarysh:- R ——h
_Er_,__l"ﬂl}r. N Test Done | Result | I..rmt___] NAAQS | Test M?lh_pd
| 0L | Ambient Temperature {Max/Min) 32/ 11 °C
02| Relative Humidity (RH) 29 | % gL
|03 |Pmy 75.87 ug/m” | 100 | 15518y
| 04, |PM.. 40,21 ug/m’ 60 155182
05. | Sulphur dioxide 3475 [pe/m’| 80 | s 5182
06. | NO, 3955 | ug/m’ | ap IS 5182
- 77. | Carbon Monaxide (1 Hr] 0.72 mg/m’ | 04 IS 5182
~ 8. | Ozone (1 Hr) ' Not Detected pg,-"[ﬁ'l 180 | iss182
09. | Lead (Pb) | NotDetected | pg/m’ | 10 155182
10, | Ammonia (NH3) BN 29.58 ___" 'm.-"rn ﬂpﬂ_ IS 515?
11, Benzene (CeHg) Not Detected pg,.-’m = 5132
e [Ef:r:::t_'!ﬁ:rs:: se only) Not Detected | ng/m’ 1 15 5182
13. | Arsenic [As) NotDetected | ng/m’ | 6 | (55182
14, | Nickel [Ni) | mNotDetected | ng/m® | 20 155182

Note: NAAGS - National Ambient Air Quality Standards

Remark: - As per NAAQS parameters mentioned atrnm

this ambient location conforms to its standards.

End Of Report e 5
i‘l A Fj '\- L] l""'|| T\\
[ o
‘ﬂﬂh ":‘_ "‘I'\,ﬁ—' ._"\_br
g 4oy ot by, ' -
Cherked-by = ——— — I
II:I'ITiIEIW-ldeE 158 Wmﬂ Fiot Mo I,. Flaadps-ﬂrll'l 1 E;'Flu,u';p“r Pume - 411 013 i
b A0 GREITITITE a0 EFEnn eran T' U



FOOD HYGIENE
& HEALTH LABORATOR

Tosting of # Focd & Processed Food Products & Water
» Environmantal Mandoring & Analysis ® Patkaging Matarial

o

FHHL

Laboratery Recopniced by Minisiry of Enviranmeni Forest & Clinaie Change (MoEF & 0
under EPA 1986 Vide Garctie of Tiidia Marification S0, 0958 (Er datel 02 000 200 .
Recogmbtion valie upga BV @ 1500 D400 02005 @ (0I5 A% TROT: 2607

1 TEST REPORT ~ Report Date :- 13/02/2021
Test Report No. :- FHHL/2102/07/AA /02 !
Customer Mame & Address:- M/s. ECHIAY INDUSTRIES PVT. LTD. Page No. :~1of1 '
Gat Mo, 316, Kasar Ambaoli,
Shindewadi, Pirangut,
- o Tal — Mulshi, Dist - Pure.
Description of sample: -- Ambient Air Sample.
' '] Location: Company Back Side
— b] Sampling done by :- Lab Representative
Details of Equipment used for monitering
1] Make:- Polltech '
4] Date of Calibration:- 05/03/2020
| Date of Monitoring = 06/02/2021

¢} Duration of Monitoring : - 24 hours

2] Model:- Fine Dust Sampler
5] Calibration due date:- 04/03/2021

3] 5r. Mo.;- 3716

Datefs) of testing = 07/02/2021 to 13/02/2021 o
Chemical Analysis : - .
| sr. N, Test Done Result Unit | NAAQS | Test Method
. 01, Ambient Temperature (Max/Min) 32/11 C
02. | Relative Humidity (RH) o 32 % | oy
03. |PMy B 81.37 pg/m’ | 100 155182 |
04 | PMgs 42.93 ug/m’ | 60 15 5182
05. | Sulphur dioxide 28.12 wg/m’ BO :_ 15 5182
06| NO, 33.10 | pg/m* | 80 | 155182
07. | Carbon Monoxide (1 Hr) 0.84 _mgfm"‘ 04 | 155182
08. | Ozone (1 Hr) Not Detected ugim 180 155182
09. | Lead (Pb) | Not Detected _up,,-"m 1.0 [ 155182
| 10. | Ammonia (NHy) 34.11 pg/m’ | 400 | 155182
|11 | Benzene {CoHg) Mot Detected | pg/m” | 5 I5 5182
12' ?::;EEEE;‘;EEE only) Not Detected | np/m’ 1 155182
13. | Arsenic (As) Mot Detected | ng/m® 6 | 155182
14, Nickel [Mi) Not Detected ng‘u"m3 20 o 155182
‘Note: NAAQS - National Ambient Air Quality Standards. e -

Hemaft

- As per NAAQS parameters mentioned above, this amhlem location conforms to its stand.ur:!:.

' End Of Report
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|"|E'

FOOD HYGIENE il
? 60

& | & HEALTH LABORATO

FHHL | o oot t kv o rastscues ot

Laboratory Recagnieed by Mindsiry of Enviromment Foresg & Climate € hanpe (VoEF & O0)
under EPA 1986 Vide Gueette of India Netification 5.0, 1953 (E), dabod 0202006,
Hegagnition valid upde TR0LI030 @ D500 L300 12005, @ (0015 A% TRIFI: 2007

TEST REPORT Report Date :- 13/02/2021
Test Report No. :- FHHL/2102/07/WA/01 = = -
Customer Name & Address:- M/s. ECHJAY INDUSTRIES PVT. LTD. Page No. :-1of 1

Gat Mo. 316, Kasar Amboli,
Shindewadi, Pirangut,

) Tal = Mulshi, Dist — Pune.
—| Description of saniple: - Work Zone Air Sample.

a| Location:  Area Grinding

k| Sampling done by :- Lab Representative - c| Duration of Manitoring : = 08 hour
Date of Monitoring - 06/02/2021 Equipment Used :- Handy Air Samaler
Date of Receipt in this Lab. = 07/02/2021 Sr. No- 1112  Calibration Date: 25,/07/2020
Date(s) of testing: - 07/02/2021 to 13/02/2021 | Next Calibration Due:- 24/07/2021
Chemical Analysis : - - R
Sr. No. Test Done | Result Unit Factories Act Standards
- % Shop Temperature 1 399 1
2 | Relative Humidity 33 %RH |
8 Sampling Duration S 480 | MAin | he o —
4 | Suspended Particulate Matter {SPM]) 190.56 pug/m’ __ Not Specified
5 :qe:;::?&gﬁrﬂsrended Particulate | g3s _I-IE;fl‘rla Not Specified
" 6| sulphur dioxide 10103 | pgm' | 55000
: ___?__ | Oxides of Nitrogen 8261 | pg/m’ | S 6000
| Remark: - Test Results are well within the Standards. o __ o '
| End Of Report .
. ,.:. .: - z
B N P i\
' Checked by S _ -
b = i- y Tink
Ny A

aboratory Address ; Sr NOL 126/10, Plot Mo, 1, Hadapsar Industrial Estate, Hadapsar, Pune - 411 013 ‘LJ' \
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FOOD HYGIENE
4 | & HEALTH LABORATORY

FHHL Tﬂmuufvle:thrmFm Pioducts & Walor

éf

Manlioring & Analysis » Packaging Mateial

Luberatery Recognlecd by Mimbstry of Ervirommeni Forest & © lmane { haspe (Va b F & €0
wider EEA 1986 Vide Gaeette of India Notification S0 0955 (R, dbated 520002000,
“h‘flq!ﬂl-lilhh wilidh mppbo TRORTOT] o D500 Q40000 2005, w dVHSAS TR0 : 27

I[ S TEST REPORT Report Date - 13/02/2021
l Test H:epnrt No. :- FHHL/2102/07/wAf02 o
| Customer Name & Address:- M/s. ECHIAY INDUSTRIES PVT. LTD. Page No. - 1of1

Gat No. 316, Kasar Ambaoli,
Shindewadi, Pirangut, ‘
Tal = Mulshi, Dist = Pune,
L, Description of sample: -- Work Zone Air Sample.
a) Location: Near Furnace CGFC 1

b] Sampling done by :- Lab Representative &} Duration of Monitoring : - 08 ho:
Date of Monitoring - ﬂE.l’lI]E,.-’Eml Egquipment Used :- iland-,; Air Sa :';;:-ir-'r
Date of Receipt in this Lab. - 07/02/2021 Sr. No- 1212  Calibration Date: 25/07/2020
Date(s) of testing: - 07/02/2021 t0 13/02/2021 | Next Calibration Due:- 24/07/2021
IEI_'bEm]caIAnalﬁis:- . S
5r. No. Test Done [ Result | Unit | Factories Act Standards
1 | Shop Temperature 314 'C
2 | Relative Humldlt'.r 28 % RH -
3 Samphn_g_[!u ration 480 . Mm o
4 Suspended Particulate Matter r [SPM) 22457 ‘r‘Er’-""""' _h_-_m_N_m—':'.;'J_ ocified
b :::E::?éi:::jpend‘?d Particulate 101.23 |I.E_."m Mot Specified
6 | Sulphur dioxide | 15986 | pp/m’ | £5000
7 Oxides of Nitrogen | 174.12 pgdm’ < 6000
" | Remark: - Test Results are well within the Standards. - S
' End Of Report -
' ROT N
- !
[ Chicked by §R e
BT YTr R

Laboratory Address : 56 MO 12610, Plot No. I, Hadapsar Industrial Estate, Hodapsar, Pune - 411 013 [ U A
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| F

& HEALTH LABORATO

Testing of ® Food & Processed Food Products » Wit
L # Environmantal Monitoring & Analysis » Pachaging Material

4 FOOD HYGIENE n%%% | ¢
H

Laboratury Becogniecill by Minisiry of Envirenmsenst Forest & Clmare § liange (MaEF & ©0)
aader KA 1986 Vide Gaeetde of Indin Sidification 500, 1953 {E R, datee] 03630040,
Recopnition valid upte 29052031 o IS0 14001:2015, @ QNSAS 1500]-2007.

= T Nl - e

L B _ TEST REPORT _ Report Date :- 13/02/2021

Test Report No. :- FHHL/2102/07/N/01 - 3 _ -

Customer Name & Address:- M/s. ECHJAY INDUSTRIES PVT. LTD. | Page Mo, -1of1
Gat No. 316, Kasar Ambali,
Shindewadi, Pirangut,

__Tal = Mulshi, Dist - Fune.

Description of sample: -- Work zone Noise Level Munhnﬂng

a| Meonitoring done by :- Lab Representative - b] Test Method :-lnstrume ntal

Details of Equipment used for monitoring

7| 1] Make:- HTC 2] Model:- 5L 1350 3] Sr. No.:- SM1
| 4] Date of Calibration:- 05/10/2020 5|Calibration due date:- 04/10/2021
Date of Menitoring :- 06/02/2021 Time of Monitoring:- Day Time - 10:30 Hrs to 18: 30 Hr:
Duration of Monitoring :- 8 Hrs
Location of performance :- On-site .
Work zone Noise Level Monitoring : - - -
5r. No, Location | Result | Unit | The Factories fict
(TWA for B Hrs) 1948, standards
1. | Quality Gate - 670 |  dBlA) _I_ £ 90
2. | Packaging area N 68.7 dBlA) | g %
3. | Electric Department Room 58.2 _dBfa) | <90
4. | Near OERLIKON T 50 M/C _ 62,4 T
5. |InQuality Lab {QA LAB) = 67.2 __dBA) | =90
G. | Mear CNC Area 73.5 __dBla) | 580
7. | Near Shot Blasting M/C 785 | dBfa) | <an
8. | Near Gleason M/C 72.2 dB(A) =90
9. | Near CGEC 1 (furnace) K 69.4 _ dB{A) _ < 40
10. | Gear Cutting Tooling & Fixtures 68.6 defa) | zap
S Fte:eptlnn i - EEIHE | dBfA) | s80
12. | 1% Floor Dffice Area = | 514 | dBfA) | =90
Remark: Mnnltnnng Results are well within the Limits. -
| End Of Report. : _ - o
- [T .
Checked by - _ v
Ariig

Libﬂrmr'rﬂn‘dl‘fﬂ Sr. NGk lEEu"lﬂ Plot No. 1, Hadansal Industrial Estate, Hadapsar, Pune - 411 011 '|U )
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/| FOOD HYGIENE Yy
<) | & HEALTH I.ABOHATI]H o e3

FHHL ?hﬂllemm:m‘m';“ﬁ

Labsiratory Recognized by Alindsiry ef Environment Forest & O linaie ( hanpe (3 aEF & L0
under EPA 1986 Vide Gaeette of India Notification 50,0953 (1, dated 02062016,
Recopnitinng vilid upia T0W0L2020 & 1500 140002005, & Q0545 IR 2007,

| TEST REPORT Report Date :- 13/02/207 1
_| Test Report No. = FH Hl.j! lﬂl,.l"[l'.-'mf?! o
Customer Name & Address:- M/s. ECHIAY INDUSTRIES PVT. LTD. | PageNo. ~lof 1
| Gat No. 316, Kasar Ambali,
Shindewadi, Pirangut,
Tal — Mulshi, Dist — Pune.,
rDEicrrptE-nn of sample: --Ambient Noise Level Monitoring
1] Monitoring done by :- Lab Representative
| ] Test Method :-Instrumental
| Details of Equipment used for monitoring

1] Make:- HTC 2] Maodel:- 5L 1350 3] Sr. No.:- SM1

4] Date of Calibration:- 05/10/2020 5]Calibration due date:- 04/ 1342021
Date of Menitoring :- 06/02/2021 Time of Mumtnr]ng Day Time :- 06:00 Hrs to $2:00 Hr
Duration nj Monitoring :- 24 Hrs = ~ Night Time :- 22 00 Hrs to 06:00 Hr

Location of performance - On-site
Ambient Noise Level Monitoring : -

| 5r. Location Result | unic
| Me. Day Time Night Time | (Leq)
| ' Limit 75 dB{a) Limit 70 dB{A)
1 Nearl_l'vg'!ﬁi"r:lGntElEasﬂ B 52 5 ___ 49.5 | dBa
2 | Near Back Side (West) 512 |  a82 | dBia
| 3| Near CGCF 1 (South) 54, 1 i 50.1 dB (A
-4 | Near Reception ) 235 | FE_ _ B A
5 | Near DG Area [North) 81 | 518 [ aBiA
| Remark: Mﬂnrlanng Results are well within the Limits.
I_End Of Report. - - -
= — R S
5 = Vg ey
Checked by - —Anthgsiali o 2
Fitio
L oy ol

L]
hIH'-'IlDI'i' Address 15 NO. 126/10, Mlot No. 1, Hadapsar ndustrial Estate, Hadapsar, Purne - 411 013 # U
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;. |FOOD HYGIENE By
¢) | & HEALTH LABORATOR

65

Testing of ® Food & Processed Food Produscts o Waler
FHHL

# Esvirenmantal Monitoring & Analysis & Packaging Malerial

Laburatory Hecogniced by Minkbiry of Esviconment Forest & Clinsoie Clonge (e b & 00
umler EPA 1986 Vide Garctte of India Sotification S CLTRS3 {F b, iaged BEOR 2016
Hecopaitlon valid upto 20N IEEL & IS0F [R0EI20 TS, @ OHSAS DRAR] 2007,

TESTREPORT _ Report ates 13/02/20:21

Test Report No. ;- FHHL/2102/07/N/03 ) PP
Customer Name & Address:- M/fs. ECHJAY INDUSTRIES PVT. LTD. PageMo. =101
Gat No. 316, Kasar Ambali,
Shindewadi, Pirangut,
Tal - Mulshi, Dist - Pune.

‘Description of sample: - D.G. Set Noise Level I Munlturing (insertion Loss ‘due to Acoustic Enclosure),

al Monitoring done by :- Lab Representative b] Test Method :- Instrumental
Details of Equipment used for monitoring
1] Make:- HTC 2] Maodel:- 5L 1350 3] 5r. No.:- 5M1

| 4] Date of Calibration:- 05/10/2020 __ 5|Calibration due date:- 01/10/2021

| Date of Monitoring :- 06/02/2021

Lm:a-llﬂn of performance ;- On-site

Insertion Loss due to D.G. Acoustic Room

= | i Insertion Loss
ik Location Unit | Result | DuetoD.G
Mao. ?
| 1 1 AcoustcHoom
DG Set - 160 KVA- Inslde{.‘rﬁ Acnustqc Enl:rusl.tre . dBiA) | 1006
1 | D.G. Set:- 160 KVA - (Outside D.G. Room/Enclosure) ds(a) | 741 26.5
Average of four readings taken at 0.5 meter away. | o —
| | D.G. Set:- 750 KVA- Inside D.G. Acoustic Enclosure | dB (A) | 1015
. D.G. Set :- 750 KVA - {Outside D.G, Room/Enclosure) 4B(A) 769 26.3
Average of four readings taken at 0.5 meter away. e o TR
D.G. Set :- 5:!:1 KVA- Inside D.G. Acoustic Enclosure | dB(A) | 106.6
3 ' D.G. Set :- 500 KVA - {Outside D.G. ﬂﬂnm,-’lindnsureil dB(A) 20.4 26.2
Average of four readings taken at 0.5 meter away. - | B

Standard Limit: - The Insertion Loss should be 225 dBEM o
Remark: - Insertlnn Loss due D.G. Acoustic Room satisfies the Etandards

Endﬂfﬁepn[t o . [

e i \ TG

| Chicked by _ i . ; gy

-—— - ————

F.___ ""4} TR ] A

1
Laboratory Address : S MO, 12610, Flot No, 1, Hadapior Indudlrial Eerate, Hadapior, Pune - 411 013 i U
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/| FOOD HYGIENE
<) | & HEALTH LABORATO

| FHHL Testing of # Food & Precessed Food Products  Waler

Laboratory Hecognized by Ministry of Environment Foress & limuie § Nam (3bek F & O

# Environmenial Moniloring & Anabysis @ Packsging Materal

under EPA 1986 Vide Gaactte of Tndin Notilicarion 5.0, 1983 (B, dated 02040200 b,
Wecognition valid tgites 20002021 & 1500 14000215 & Q01545 10601 2007,

TEST REPORT

| Test Report No. :- FHHL/2102/07/1/01

(1§

Repun Date :- 13,.!'921"2[!!"

| Details of Equipment used for monitoring

Customer Name & Address:- M/s. ECHJAY INDUSTRIES PVT. LTD.
Gat MNo. 316, Kasar Ambaili,
Shindewadi, Pirangut,
Tal — Mulshi, Dist ~ Pune.

Page No. :-1of 1

L::u:atlnn af perh:-rm ance := On Sste

llluminatinn Surve-,r [Intensttv of U_Eht]

1] Make:- HTC 2] Model:- LX - 1
3] Date of Calibration:- 16/06/2020 4] Calibration due date:- 15,/06/2021
B Date of Survey - 06/02/2021

sr. No. Test Done Result | Uaits
1 Conference Hall 155 - _ll._.g.‘n__
2| Reception Hall . LT e T
3 1* Floor Office - 298 LK
4 EEE Tooling & Fixtures 13-1 LUX
5 | M/CGC-4 - | 256 Lux
& M/C SKB Section - 162 | L.
| 7 |m/cc-a0 227 LUX
8 Gnndmg Ama 255 LUX
9 QA Lab 317 LUX _
10 [P-65 160 Lux
11 | Quality gate (Inspection Table) 316 _Llux
| 12 Parking Area 170 Lux
13 Electric Department | 156 [ X
14 | M/CTS0 _ i I LUX
15 | Store ) | @ LUX_
16 | Shot Blasting Area ) 304 LUK
17 | CGCF 2 Control Cabin | 3a5 ] _LUx
_End Of Report ) . -
CL'& RON 8 Tt
A
Checked h'g,r )
T ralh e ¥
abaratory Address : 5. MO 12610, Plot Mo, 1, Hadapsar Endusirial Estate, Hedapsar, Pune- 411 013, 3 U J
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FOOD HYGIENE
& HEALTH LABORATOR

Tasting of ® Focd & Processed Food Prodwcts ® Water
® Envirenmantal Menaoring & Analysis @ Packaging Matariad

FHHL

Laborslory Becopnieed by Mingsiey of Envinement Farese & O Heare §© loge (Mab F & 040
wpaer EFA 10RG Vile Coozente of India Sotification 500983 {85, dated 02 06 24016
Hecognitian vabid ugta D0V EI02E o iS00 DA 22005,  O0 DS AN DRG] : 2007,

TEST REPORT |

—

Report Date :- 13/02/207 1

Test Report No. _:- FHHL/2102/07/V5/01

Customer Name & Address:- M/s. ECHJAY INDUSTRIES PVT. LTD.
Gat No. 316, Kasar Amboli,

Shindewadi, Pirangut,
Tal = Mulshi, Dist - Pune.

Page No.- 1 oi

" | Deseription of Test: - Ventilation Survey.

| Sr. No- 6298 Calibration Date:- 07/10/2020
' Remark:

| Location: Factory Shop
b Survey done by :- Lab Representative
| Date of Survey:- - _ﬂlijﬂ!ﬂl}l:l )
Sr. No. Test Description Result Unit | Factories Act Standards
1 | SHOP TEMPERATURE 28.7 1 opegc | T
2 | RELATIVE HUMIDITY B =
3 | SHOPVOLUME ' 32004 | 0w
4 | INCOMING OPEN AREA 263.50 m’
—— % INCOMING AIR VELOCITY 137 m/s
6 | NO. OF AIR CHANGES 39 | PerHour Minimum 6°
Equipment Used - Digital Vane Probe Anemometer (HTC Maké:l - —

_Next Calibration Due: Dﬁflﬂf}:ﬂh

- Above results satisfying limits as per ‘The Factories Act, 1948 Standards,

* Maharashtra Factories Rule -1963, Chapter -, Rule:22-A, Clause-3 (c)

_ =nd Of Report
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' FOOD HYGIENE
& HEALTH LABORATOR

Tosting of ® Food & Processed Food Products o Water
® Enviranmantal Monitoring & Analysis # Packaging Matarial

Laboraiory Recopniced by Minisiry of Envivenmvnt Farest & Climate Change (MabF & ©0)
under EPA 1986 Vide Coaretie of Inglin Yetification SO0 1981 (E p, daied 02006 20 16,
Hecognition valld upta 2ROL020 @ IS0 180012005, @ OIISAS ER00T 2007,

I TEST REPORT
_Test Report No. :- FHHL/2103/11/5/01
Customer Name & Address:- M/s. ECHJAY INDUSTRIES PVT. LTD.
Gat No. 316, Kasar Ambali, |
Shindewadi, Pirangut, |
Tal = Mulshi, Dist ~ Pune. . |
| Description of sample: -- Stack Monitoring
a) Location: D.G. Set 160 KvA
) Th] Sample collected by :- Lab Representative
| Date of Monitoring - 02/03/2021
Date of Receipt in this Lab. = 03/03/2021
Date(s) of testing = 03/03/2021 to 08/03/2021
Details of Equipment used for monitoring: -
1] Equipment Used :- Stack Monitoring Kit
| 3] Date of Calibration:- 25/07/2020

2] Sr. No- 3712
4] Calibration due date:- 24/07/2021

' Pag;: Ma. :- 1 af

Report Date _- EE@EH 021

1

[ &r. No. Description Unit Results Protocol MPCE
o _ ‘ - Limits
01. | Material of Stack “ M5 1 &
02, Stack Height above the Roof mitr. | = -
03, | TypeofStack - | H-::un_d . : : ;
04. Flue Gas Temperature K _ B 468 FE: 11255
05. | Differential Pressure mmWG 525 1511255
06| Velocity m/s 9.41 15 11255
07, | Dimensions of Stack (1D} |l mtr. | 0.100 15 11255
08. | Stack Area om 00079 | 1511255
09. | Gas Volume Nm'/hr 16937 | 1511255
10. | Particulate Matter (PM) mg/Nm® | 1855 | 1511255 | <150
11, | Sulphur Dioxide mgf Nm® 12401 1511255 |
12. | Sulphur Dioxide Kg/day 0.50 1511255 |
fremark: Monitoring Results are well within the MPCB Limits. B -
End ﬂf Report.
~ T ROE TR OTEHEAND
il et
chf‘ AR YRy

i)

Laboratory Address 2 5r. NO. 12610, Plot No. 1, Hadapiar indugtrial Estate, Hadapsar, Pane - 411 013
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‘/—' FOOD HYGIENE
¢y | & HEALTH LABORATORY " 68

e
:l'“'“- Teatngof @ Food ‘wwnu';::mm

Luhoratery Recognizel by Mimisiey of Environment Forest & ©isnaie © hooge (Mol & €08
wwider EP* 1986 Vide Gaecite of Inbin Notification 500, 1953 (£, dated 0206 24014,
Hevognitiom valid upto TWOXI02] @ 1500 L4001 2005, @ O0154% DHBEL: 2HYT,

| _TESTREPORT  Report Date - 08/03/2021
Test Report No. :- FHHL/2103/11/5/03 -
| Customer Name & Address:- M/s. ECHIAY INDUSTRIES PVT. LTD. | Page No. - 1 of 1
Gat MNo. 316, Kasar Ambali,
| Shindewadi, Pirangut,
Tal — Mulshi, Dist — Puna,
™ascription of sample: --Stack Monitoring
aj Location: D.G. Set 500 KVA
] Sample collected by :- Lab Representative

. Date of Mummring - 02/03/2021
| Date of Receipt in this Lab. - 03/03/2021
Date(s) of testing = 03/03/2021 to 08/03/2021
Details of Equipment used for monitoring: - ' =roeets -
1| Equipment Used :- Stack Monitoring Kit 2] Sr. No- 3712
_ 3] Date of Calibration:- 25/07/2020 ) 4] Eallbr'_:u_!iun_due date:- 24/0 ?,.".E'Clzl_ .
| Sr. No. | Description Unit Results Protacal | mpce
e —— . . U — Limits
01, | Material of Stack - M5 a1 i
__ 02. | Stack Height above the Roof mitr, - :_ B - _
_03. | Type of Stack - Round | -
04. | Flue Gas Temperature K 462 | |5 11255
N5. | Differential Pressure mmwG 400 | 5 11.'!_5§ ;
o __,.-IEG_.__I1 Velocity ) m/'s _ B.16 ] IS 11:-‘551 ]
_07. | Dimensions of Stack (ID) mir. 0.250 1511255 |
08. | Stack Area m’ 0.0491 | 1511255 |
09. | GasVolume Nm'/hr 929,94 1511256 |
10| Particulate Matter (PM) | mg/ N 1658 | 1511255 | <150
|11, | Sulphur Dioxide mg/ Nm’® 15642 | 1511255 |
12. | Sulphur Dioxide Kg/day 349 |  isuss |
Remark: Monitoring Results are well within the MPCB Limits. . S =t
| End Of Report, b B i
I :ﬁ ' s v ROFLAN DESHPAND]
1 ) ; i T ™
\ | ¥ L. o
{hEEEE“d h"!r' : % kT ﬂ%-r;n—-_ _':_,-_-.,-.7?—- EEEREF | o by 1

4
.1-r.'.|lurl,l Addiress ; Sro 8O, 1260, Plot Ma. 1, H.Jdupu.:lr Industreal Estate, Hadapsar, Pume - 411 014 ¥ U
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~, | FOOD HYGIENE 70
& | & HEALTH LABORATORY © €9

FHHL | ¥ ot renents oot b e e satsis

Labaraiary Hecagmized by Minisiry of Envirsioen) Forest & Clnisie C e (WalF & 00}
under EFA 1986 Vide Cinsetie ol Tndlds Sotifewiinn S.0h 1981 (b dlanee] @Eds/ 3] 6
Hecognition valid apte 29052020 @ (500 (0012005, @ ClSAS 1X00] 2007

TEST REPORT ____ Report Date :- 08/03/2021

Test Report No. :- FHHL/2103/11/5/02 P )
Customer Name & Address:- M/s. ECHIAY INDUSTRIES PVT. LTD. Page Mo, --1of 1
Gat No. 316, Kasar Ambaoli,
Shindewadi, Pirangut,
Tal = Mulshi, Dist - Pune.
Description of !arnpd'e --Stack Mnmtunng
4] Location: D.G. Set 750 KVA
b} Sample collected by :- Lab Representative

Date of Monitoring = 02/03/2021
| Date of Receipt in this Lab. - 03/03/2021
' Date(s) of testing = 03/03/2021to 08/03/2021
| Details of Equipment used for monitoring: - _ -
1] Equipment Used :- Stack Monitoring Kit 2] Sr. No-3712
| 3] Date of Calibration:- 25/07/2020 4] Calibration due date:- 24/07/2021
Sr. No. Description Unit Results Protocol | mece
| A ot LA S Limits
01. | Material of Stack - a5 M5
02. | Stack Height above the Roof mitr, - | ey
03. | Type of Stack o - Round - ;
04, | Flue Gas Temperature K 487 IS 11255
05, | Differential Pressure mmwWG 500 | 1511255
06. | Velocity - mb 937 | 1511255
. 07. | Dimensions of Stack (I0) rrltr 0.200 B IS 11155
0B. | Stack Area : ) m* 1 0 {I'3 14 15 11255
09. | Gas Volume Nm*/hr | 648.11 |  IS11255 |
| 10. | Particulate Matter (PM) mg/Nm® | 2037 | 1511255 €150
11| Sulphur Dioxide mg/Nm' | 27119 | is12ss | -
- 12, Sulphur Dioxide Kg/day | _4 __22 B 15 11285 |
FIEI'F'IHI"L Monitoring Results are well within the MPCB Limits. o -
End Of Report. e
R 7 Y ROFIN GRSAPARNT
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Laboratory Add.: Sr. NO. 126/10, et No. 1, Hadapsar Indudtrial Estate, Hadapsar, Fune -d11 s 8
B Mob. < +%1-9881237321, +31-838007 4695 Tk
FHHL E-mall sinfo@thhlin Website : www.fhhlin TC-5971
T TesTREPORT  Report Dater 13/02/2021

‘E‘est Report Neo : FHHL/2102/W/046-1 - _F'H,_N:- -1 ot
Customer Name & Address:- M/S. Echjay Industries Pvt.Ltd. Customer Referency

Gat No.316,Kasar Amboli, Letter Mo, & date:-

Shindewadi, Pirangut, 06/02/2021

Tal-Mulshi,Dist-Pune. N

Description of Sample :— Water Sample
a| Sample Marked As i~ Drinking Water
b] Packing :- Plastic Bottle & Sterile Plastic bottle

| ¢] Quantity of sample received :-1.0L & 250ml e] Sealed/Unsealed:- Unsealed
| d] Preservation -At 2" to 8" C f] Sample collected by - Lab representative
" ate of Sample Receipt in the Lab.:- 06/02/2021

_Aate(s) of testing - 06/02/2021 to HJUHE«UEI B

T Location of test performance == In-house
Discipline :- Chemical Testing
Group:- Water & Residue in Water

5. | Test Done Result Unit Acceptable Limits as Test Method
Mo. per 15 10500:20112 R —
01 | pH 6.7 - _E__E_t_o 85 | 153025 [pan 11)
D2, '_rnt_alp_isﬁﬂlved Solid 32 mg/l 500, max 15 3025 (part 1)
03, | Total Hardness as CaC0; | 7.42 mg/l 200, max 15 3025 (pan 21]
| 0d. | Alkalinity as CaCO5 1751 mg/l | 200, max APHA -23 (-0
05. | Chiorides 4.93 mg/l | 250, max 1S 3025 [purt 32)
| o6 Sulphate as 50, <1.0 mgfl 200, max 15 3025 [part 24
[ o7 Nitrate 209 | mgM | 45 max | APHA-4500-NU,-L
oz, Fluoride asF <0.1 mg/l 1.0, max ___..ﬂil‘t_f._-ﬁ_l_g [
g, Iron as Fe <0.03 mg/l | 1.0, max | APHA-35004
2. Arsenic as As <0.005 mgfl 001, max |  APHA-311:-
 Discipline ;- Biological Testing . .
| Group:- Water o o R
| 01 Coliform Absent | Per100ml |  Absent/100ml | 15 15185
02, Faecal coliform Absent | MPN Index Absent/100ml | I5 1622
f100m!i s =
| 03. | Escherichia coli Absent | Per 100 ml Absent/100ml IS 15185

Remark: - Based upon results of above parameter the water sample conforms to the ﬁu:{m:-t '-Il-]l[ Limit:
| as per 15 10500:2012.

ErTr T e, —— '
Sl e -k , ﬁ; \

e | 23 _. [
Jyot Gawade \, FHHL Sushma Thor
Fay i Fiorisicd JLLMDW T Aiithorises SuF e
Biological Testing l*-{:mjl;"-_. Teut
Cnndlﬂﬂl‘llﬂrmﬂ.lﬂﬂ 1:IM:|I:--.IE resulls pertain onty to the sample tosted. 2} This report, m Tull o padt, shall not oe publisnegd, ol
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: 25 | iH. . MO,
17 = v By application Exh.5, plaintiff has seught temporary

1 Miud Road to plointifTs factery siceated upon and passing through .

Jq_i:-m'tiun It respéer of 12 meter wide road running north-sguth e,

MN6.315 of village Kasar Amboli, Taluka Mulshi, Districe. Pune which
s bonsled s under:.
h"u?ifl 'Pune I"g,u'-ﬂ Road, . -
Sufiti Siabe fro, 316
Fawl % Land owiod by Electromech our of Gat No. 315
west 1 Find owned by Vinayzk Elecrricals out of Gar No, 3158 and
i:gli;np-clt].-' of Gosavi. ;

:||1|| m respect o L2 meter wede poad runming north-south  Le, from
Paiid Binad to plaintiffs factory sitvated upon and passing through Gat
Mot L5 of village Kasar Amiboli. Taluka Mulshi, District- Pune which is

!:r_:ui}:l-ed H:ls under-
¥ il' i a

Newle - Ght No.315 and then Pune-Paed Road.

Seuth @ Remaining portion of Gat No.3 16 and Property of plaintiff

Wkt 4 Band owned by Vinayak Electricals out of Gat No.316

Cast  : Property of Eleciramech out of Gat No.3186, )

R R

£ The pruyer made in Exh5 s very much relevant for
detesmining both injunction applications, Snid prayer is reproduced as

uilsr

"o defendants, their servants, their agents or anybody claiming
thovwegle  them By kinedly be  restrained by inberim  infunction Jrom
Alstriciling - the pladnilf @ office bearery, their staff labours o anybody
cnening k0 plaintifl's facrory using the safd road which is deseribed above for
ingress el geress Frein Pune-Paud road fasang through Gar Mo.315 and
it Mo 316 v hre feoctary i thee plasneff

Thee  chefeuecfoees,  phagr vty thelr apenns or i]-n_'r.h.;.:[w
e hiefiatdiry teengh e auy Rindly be  restrdined by intorim {njuncrion
frswn vevurbering thie satd rogl, deseriben in the Seliceule-8 of the paine”.
g

3 . o The defemlant w02 has sought interim injunction. The

:|I -:_ hUI ‘
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PR
prayers made by him jn application Exh.40 are fep:ﬁgﬁmﬁ-

e

- -

“The p[.:[[n:if through irs agenis, servpnils, cpiliees, PTY 1w Lo LI LAY
other person claiming chrough them please be I_'L'::-II'-HI:I:II..'E! remporarily fiy g

arder of (emparery injunction from using  Hhe sl rovened 1ill the elisposal of
thi¢ counter claim "

The plaineiff pleased be directed by an appropriafe rder af Lerifuraey
mandatory  injunction [0 tHE the new road only till the disposal of this
counter dairm. P

4] I have heard both sides ar length. Considaring rivald
submilssions following points arise for my determination. | reconl 1y
findings along with my reasons therson as updicr:-

POINTS INRINGS
A, Who has got prima-facie case ? . The Defendapt Mo, 2
. In whose favour balance of
convenience lies T . The Defendant No. &
¢ Who will suffer irreparable 1085
if the relief sought is not granted 7 . The Defendant No. 2
0. What order T ... Application Fxh.5 05
pejectedl. ppplication Exle 40
i5 nlse pedmetedt
REASQNS

5] The counsel for plaineiff submirted that the plainill is 2

private Limited company. It is hiaving o factory hawing manmiacturing
activiry The Manufacturing activity is going on lpnd Got Mo, 2106 from
last six years. The defendant no.l apd I are the owners of  odpicenl

p:ul:;eft'm: of plaintill. ! R

a) As per plaineill priginally the property Bearing Gat Nod315
admeasuring 3 H.70 R and Gat Mo 316 admeasuring 11 ¢ o7 Roof

village Kasuf amboli was owned by one Gosavi mmily. A vhere was

rU‘
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s [t L t was ultimately settlerd before Hon'ble High court
and (T of ‘members of Gosavi Family came to be setted.

Therealter, the fomily members of Gosavi sold out certain portions .of
e properties 10 various plot purchasers by executing registered
docuiments. 1w those documents map showing location of the property
conveyed is forming part and parcel of the document which also shows

e dlispured aocess rood

i

bl Mz per plaindf is owner and occupisr of land G:El.t fy [
EALT ] ..:.;1“.“:,15“1“1;.; 92 [t lwe purchased it from Kailas Girgosavi, Vilas
Eirgu.slaw.'ri, Lakhubai Girposavi thiouszh power uE attorney holder namely
Sodruddin Hussainali Somji and  Vasant Chande was shown to be
consenting pany for sald sale deed dated 31/1/2G07.

B - The plan ortached to the said sale deed at Page No.20 shows
thie lecarion of the property purchased and the 12 meter approach
road fram Pune-Paud Road passing through Gat No.315 and 316 to the
property of plaintff Le. Land Gat No. 316/1.

ay The Plaintiff has right to use  the said road withour aby
obstruction. It is further contended by Plaintff thar as per sale deed
11:1:-e‘lr_l 91/1/2007 the defendant agreed to construct the road as per the
plan atrached to the sale deed but he Failed to consruct the alleged
ropd, Therealier, plaintfl and defendant no.l executed an agreement
Im!t.:d " Comection Deed” daved 317772007 whereby the

I|r|:|1'n|;i|‘f agreed 1o pay the construetion cost and the maintenance of 12

merer approach road.

103 As per plainaff the above approach road has been shown
inn various sale deeds exceuved by the Defendant no.l 4nd the family

n.\'J'

t-!'. *
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P
members of Gosavi. These sale deeds are bearing Sr i 447377,
S496/7, 5498/7 and 8113/8. ey

i1} A per plaintiff  in potice doted 5/7/2008  jefued  Tor
verification of the title of Jand Gat No. 315 and 316 by Advocote
Poojari, the alleged access road has been shown. In the said nodice i
was mentloned that the plnim:‘ﬂ'— 15 having ownership righes in Goe
Mo.316.

12) As per plaintff after*purchasing  Land Gat Mo.2i6, he
caused construction of the Factory shed and started manufactoving the
truck gear products. The plaintff is required o Bring faw wianerials
which is brought by the trucks and for delivering the final products e
rrucks are uséd. The vehicles which bring the raw marerfals md il
products are using  the said wccess road for the purpose of inress apd
ingress. The plaintiff has constructed the said road by spending hugs
&II'I‘.I;:I-III".T.
|

13) As per plalndiF the small portion abutting te Paud voad was
required to be purchased by plaintiff. Accordingly, it purchascd thi zame,
by'sale deed St No.4347/10, dited 22/07/2010.

14] The plaintiff further contended thae the said vhad s a toi

road and electricity poles are also erscted by the plul'nj;iff thneter the
permission from MSEDCL through VR, Elecrricals and pl,unnrr Incurred
expenses for the same: Moreover at-that time T"I’l.ln;IIT |11:|:I sobmitied
copy. of the said plan of erection of electricity pole Fur penoil of the
defendants: and the acknowledgmene thereol was signed by the
defendants, Thus there is an acknowledgment abour [hl:rL-.-.-l:r:-nw.' off

access road end its use by che plaingiff,

tU"
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15t N {lv defendants started threatening the plaintiff that

vy will block the access hence plaintfl filed complaint on 27/5/2011

wstingt both the defendants with police statien.

6] On 22/6/2011 certain unknown person came upon the said
ot dhreacened vhe Jdriver of vehicle hearing Mo, MH-14/B3-1381 and
threatened lim of using the said road. At that time due to intervention

of plaintiffs officers the muck was allowed to procesd from the $aid

raand,
®

+17) Again on 23/0/2011, the plaintiffs staff was threatened.
s The employee- issued letter to that effect. As per plaintff, the defendants
liave no rights to obstruct the access road, They are estopped by
prificiple of estoppel from blocking the said road as they have admitted

exlzance and use of the said road by plaintilf in various sale deeds.

LB} The defendants, as stated earlier have also -claimed
injunction. They have come with the case that the existence of ulleged
voud s not disputed. They have come with the case that -

defendant ne.2 purchased large area of land Gat Ne.315 znd 316
which 1% located berween Pune-Paud road and the land owned by the

|1i:1=|1.|;i.ff.

#

L) The defendant no.2 specifically denied tha the plaintifl

has got any right to use the said road. He denied that he had agreed or
un:l-tl'[:ﬁkl.:n the ennstruetion work of the said road. The said road is not
fully consrructed e road. Tt is contended by him _that the plaintiff was
having another approach ropd at the tme of construction of dia‘pul:-ed
iand, Further more if the plaintff had every right to use the present
disputed road by varee of ite sale dead dated 31/1/2007, then there

h\)'
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was no need for the plaintfl to purchase small |1DWH§
to Paud Read by another registered sale deed dated 22/7/2010. The 40id
admission clearly goes to show thar the right which is c[:mnr;;i vy
plaintiff by virue of Sale Deed dared 21,/2/2007 was mot absaluwe and
unfettered.

20 He submitted that on perusal of the plan relating to said
property it can be seen that the road which is described by the plaintif? is

Pﬂ-ﬂ-ﬁ“g U"'-"ET_. bﬂ”ndﬂl"}' of |III'II;]- e !;I:rl Uedendant w2 1 lveilsd
Punjabi, Paresh Tanna, Taraln Tanna.

21) - As per defendant:, Mr*Paresh Tanna ond Mrs. Tarala Tann
are the son and wife o1 defendant ne.2. Mr. Heelal Panjabi is. the joint
awner of one of the land alongwith defendant no.2.

22) There are two more pieces of land situated berween the

2 , |
lands which are owned by Vinayak Corporation and Vinayak Electricals,

The defendant no.2 entered into the agreements with these owiers and
civil suits in respect of these pigces of land are pending in the civil coure.
As per defendants, it can be seen from these circumstances that
defendant intended from inidal stage in acquiring and ownjiyg all the
land situated between Pune-Paud road ‘and the lind m-.r"m_i_l hw the

plaintff for his business purposs.

23 v The plaintiff is well aware of this fact but has concealed

them from the court with malafide intentions. " 3

24) As per defendant no.2 as admitted by the plaincfl, it had
alternavive road other than the access rond for access o its indusiry,

However, plaintiff was insisting to use the suid road on the basis tha

‘U‘
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ir hies baiggn gra right to use the said road in the sale deed daged
# ' . :
1/ fendant no.2 tried 1o discuss the said issue with the
phrintiff and requested it 1o use the alternative road available to plaintiff

bur the plaintff denied 1o do so under the pretext that the alleged

i . . F :
alternative rond i3 inconvenicont o i

5y . The defendont no.2 further pointed our char after getting
reply from plaindfl o respect of alleged proppsal of alternative road, he
approached the defendant #o.1 and narrated him all the facms
Thereafter, defendint £o.1 contacted My, Uday Sanghvi and Mr Kelkay -
authorized officers of the plaintff company: 1:I'hu.-n a meetng took place
in*the month of Mareh 2011 “etween the defendant nes.l,2, said
.‘;.';l.'!'qzlr-lli:lnnd Kelkar. Accordingly, it was decided thar the said dispute of
approached road would be solved amicably and without cavsing any
trouble o the piﬁ-ln:iff and the defendant no.Z In the said meeting the
cehitfetrlintt no. 2 f;.nll.r: a proposal to the plaintiff. By said proposal, the
"'rltrtll-:.ll"l!nt ho.2 offered the plaintiff a property o be used as a road
wiivieh ¥ Sivumied townrds northern boundary of plaintiffs land. It was
aln ﬂﬂ'yl_ﬂd o grant said land of Vasant Gosavi by paying him
vansideration, getting an agreement executed and registered in favour
uf the plaintilf and fuither construct the road for the plaingff, Thus, the
Plringll can have a tar road  with exclusive right of use for approaching
its’ nnd The authorized offivers of the plaingiff were pleased with the
winidl, alfer and  wanted some time  for discussions of the said lssue with
their higher officens, Accordingly, thereafter there was exchange of
various messages between defendant no., Mr Sanghvi and Kelkar
Therealver, Mr. Sanghvi and Kelkar informed the defendant no.1 that the
offer given by the deferdant ne.2 was acceptable to the plaintiff
provided their advocates approve the drabc agreement and the title

|
property of Vasant Gosavi, |

P,
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24) It is. further contended by the defendant no.2 thar the
relevane title documanes of the property of Vasant Gosavi and the draf
agreement were forwarded to Sanghvi on his E-mail by the advocare
Poojari representing the defendant no.2. Thereafter Mr Sanglivi and
Eelkar informed the defendant no.1 that their advocate in Mumbaj gave
green signal and the draft agreement was approved.

27 «  After receiving said consent, the defendunt po?
Immediately paid amount Rs. 50,000/ te Vasant Gosavi and cunfirmed
the agreement for the right of way. The execution and registrotion of the
said agreement for the right to way for enjoyment of plaindfl (rom the
property of Vasant Gosavi, was to be execured as per the convenicney of
Sanghvi and Kelkar '

pial The defendant no. 2 further contended thot e couged
construction of the said road on the property of 1-".:;3.1": Gegnvi and gor it
complered in 15 days from one Mangala Construction. 1‘1::1-'.-;,: {hee tar e
for appreaching the plaintffs company premnises was n-qs::ly losr e of
the plaintiff on 30/6/2011. The defendant o2 speht antount of
Rs.5,64,261.90 “for construction of sald road, The said r:;...-'u-.. it 15 feer
in width and 750 feet in length approximately. It begins from Pupe.
Kasar Amboli road and ends at the cumpound wall of the plainires
company. It is situated on the eastern boundary of Vasant Gomivi's
property bearing Gar MNo. 316/1. All these facts have been concenled
from the plaintff from the court.” '

29) The defendant no.2 further contended that no such incident-

of threateninig orobstruction as alleged has taken place.

anm As per defendant no.2, the plointilT has got two olternntive

o)
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veals for appronching its premises. [t has gor sufficient ways for im;rl:.!I ”~
L I
sl Wipress and it Business is not likely o be affected. :

3y the defendant no.2 had never commited any obstruction as
alitgdd by the plaintfl. On the contrary the defendant no.2 has been
rsjucseing the plaindil o use  be alternative roads available to the
|:|I||nni'{

‘125.  The defendant no.2 hins funh!r tiken objection abour the
:lm.;::lr,v parties. He submitted thae all the owners of land Gar No.315
i 31-5-:1:': RECEssAry parties oo the present :'I.I[!ibemuse the said road fs
sibuated in-Gat Mo.315 and 316,

33} Further more all the persons who executed sale deeddated
ﬂl,rlfzﬂﬂ? and the correctien deed dared 31/7/2007 are also necesEary
p‘i‘.'lF[IE'S to the suit and therefore in their absence, suit is bad in law for
mhl _.-mnde-r of necessary parties,
|

) e Thie' defendant ne,2 further pointed out that the exact area
Which_ ik owned by the plaintiff company is no where recorded in the
:"gcn:d'h':f righrls'in respect of land Gat No.316¢1. The 7/12 extracts of
sich property does not point out exact area owned by the plaintiff
iherefore, in such cireumsrances, plaindff has no locus standi to file the

_ prusent suil, The defendant no.l alsa pointed out thar plaintiff has no
personal or legal or subsisting righe, tide or interest in the sulr propeTy
hence do injuncrion can be granted in favour of the plaintiff.

A5) The defendant ne.1 centended that the defendant nos 1 and
-2 e owners of the said rooad. It Is sectled law that no injunction can he
;{r:ln!e.:i againgt the true awners of tha Lind.
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3a) He also raised the similar defence as F-:mnd in the pleading
| i
of defendant no.2.

an In support of his contentions, the plaintiff relied upsan
affidavit Exh.6, documenis at Lisi Exh.3. '

38) The defendanes filed their respective affidavits ar Cxh.35
and 39 they have placed on record documents below lésr Bxh.42

by Puring the course of arguments the Ld, Counsel for
defendants have taken me througl various provisions of Easement Act,
He bad raken me u..ough the definition of Easement provided by
ceerlon 4 of the zaid Act. By relying on illustrotion () of .Sm:ﬁnm* b
wbmirt:d that public udlity cannot be * part of " easementary rights,
Moreover the alleged road i.e. suit property is cnmman roat ;mcl .nIJ the
owners adjacent to ic have right o enjoy it. The p1.‘||nnl’1’ lis .'1I|-n|. fus
got no exclusive right to enjoy the soid suit road. In view Sectinn 4

llustration '¢' such public road is not easemert.

40} The counsel has also raken me through -Section 13 nd 41
of Easement Act, Said provisions deal with easement of ﬁ:Lt'a'.sily o fits
extinction. He has also taken me through Section 49 ol Easement Act.
Section 49 deats with suspension of easement. .

41) The counsel has submitted that when the claimant ie.
plaintiff is having alteriative passage to reach his feld / land, he"is not
:nnded for claim of easement under Section 13 (A) of Easement Act 2%
o case could be said to have been made out for casement |:|r e mn_'r
He relied on-a judgment pronounced in the case of E;[rnrmm Vs,
Poojari Rongappa 1996 AIHC, 4054 gngd_Shailendranatl V/s f:n_lé_gn_u

Wt i 7
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) ‘-\.\__- F':-.-.E_.r;y |-..

Ail TuF l‘-_rjﬁu;tf?#‘ﬁ. In the case of Thulahalli referred above, in its

i Mo 10, it was held that i the other passagés available for reaching

liis prupeny by the claimant, then, the claimant may nat be entitled w
choim the right of easement of necessicy with respect to the other
e af the transferor. In the case of IEhailendrlﬁHﬂl, the Hon'bie
Calein High Court in s Para Mo.5 held that in order to support the
laim of easement of necessity, @ must be established by the party,
claiing it that the property, for which this ease_rmr:nt i claimead, cannot

be epjoyed or used ac all withous this right of ensement,

42 The counsel has slso relied upen following judgments in
suppert of his interim injunction’ ayplication 2s well as to counter the
application of plaintiff.

A neas Bhafckar Vs h r 1991 (3) g
o, G548 - In the said case it was held that  the court has

¢ pewegr tn grant injinction in favaur of defendant in suit filed by
pladnriff
B Ajry Molig Vs | ! Su it
. T thie saiel cose if wers held that for grant of injunction the
frl]ﬂirul:.l]‘:: dtre baeenel to ganablizh thar there exists of prima-fasie
cage, belanee of convenfence and irreparable loss.
oG Mangdeli Renganng Vs, T Reqmchamdra, AR 2008 Sugreme
Cor 1. - In this ease it wns held that while considering an
application for grant of injunction, the court will mot only dake
i inte consideration the bazic elements in relarion thersto, viz
Extstence of prina-facie case, halance of eonvenience and
g'r-”l_pu.l'u!lh'. frjury, it mrgp alse toke (R0 E'I:"Hl.dﬂl‘ﬂﬂ-ﬂ‘i"! the
pomductof the parties.
Dy MA Frociscs V/s A, £ D'Sousa, 1993(1) Bom, CR. 465 - In
" Mz case it was leld in Para No.15 thatt open pieces of land are
heing fricely ruversed by the menibers of the public tn this country-
.0 Mowrs Jurther held that on a claim under Section 15 for right of
vy, i £ fuidl doven that the aser of the =ight af way to be open must
roise ;aespnpoion that it & to the knowledge of the owrier of the
. servieni property and chat the owners acquissced, [t also lays down
Jthae the eoure should considler the right of way, the character of
£ arowsd, de steps for which the right is claimed and the relation

1




1

ol

284 ,

AT

berween the parties and whet & more the circumigrances under wihich the

%9 user fakes place and whether such o weer was a5 of right.

43} I have carefully gone through the record there is ne dispute
that such road ( road described in plaint) is in existanee, Similarly, the
defendants do not dispute that the plainglf has been using the™wyid road.
Similarly plaintiff does not dispute that there is alternative wiy Mow the
question remamns whether in tfe light of mech dipernatig way ( 1he
property yncer dispure in counter claitn), the ﬁi:ulﬁiﬂ" com fiasest on
ENjoyTent of the presant swit n:rad; In this background it i.s warihwliife
to note that as per th= pleadings of the plaindiT, he hiad vsed tho st
road when the construction of present suit rond wins under progriss
means that it was conweniens one for the plaintift, Fiyrohermeite, 1ne ey
that the second road e alternatV® oM waE EIER Watier of (e
discussion berween the office bearers af [(Maintll and the defesdanes,
Said fact is not negatived by plnin1ﬂ:f_'xi.r.h_1.h.|-_h_glu__-;:;l' Fonvincing
material. On [hn':_.mntra:}'. they suppressed the said Facrs. The o
of plaindff is not such to grant him the equitable relicl. As righily
contended by the counsel for defendants, the court must alss takee inin
consideration the conduct of the parties. Said view was tuken in e o
of Mandali Ranganns cited by the drﬁ:ndnnL:. The plaintfl could have
countered the faces that there was no talk or exchange of draft of the
agreement conceming enjoyment of the alleged road { which iz under
dispute in counter claim). But the plaintilf herein has failed o do srﬁ'rlw
defendanss herein have placed on record sulficient materials in the form
of specific names of the office bearers with whom the deirej'-i';r;m:_q_ Kerel
talk about the allsged road. The defendants also brought on fernrd fe
exchange of SMS. Thtey also placed on record the draft copy ef die
nﬁmmm road under disoure in counter elaim mwd.
o be used by the plaincif instead of the suit property. In the ligl ofy

') v |
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such kind a{_‘;gidgﬁ/ 1 record 1 hold that the p'lamuff has not made
P F
oul prima-facie for enjoyment of suit property. On the contrary the

o e n'::u.:dr,s liave made sue the prinvasfacie cose in respect of the road

: undn!‘ r.l':clunl-er flaim. In my view if the plaintff is asked to use the |
} -n'l:crrhn.'ﬂ-'e mﬁlfnf aparonching his factory, it will not suffer any loss.

i T'Iiw smh toad’ '.ﬁu used by the plaintifi. Fhmﬂgraphi thereof are placed

: r hr. rep:._#-d by the dalendants. They do mot show that the said road is |

Sincumvehient to the slaiuiff. In my view balance of convenience lies in |

f.i-mura::-r the - defendonts. Therefore, 1 hold that the applicatton filed

- Thr E:nip:::ru.ry"'imunt:l-nu by plainff is liable o be rejected. The

'.u||;.p]q:-.|-|1;i¢r|. filed by defendants Ffor temporary injunction is required to

bie granted. Accordingly | answer Points No. A to C in favour of

dnfendants and pass following order

|1s gl DRDER

i Application filed by, plaindlf below Exh.5 seeking temporary

injunction s rejected,

. Application filed by Defendant no.2 below Exh.40 seeking
injunceion is granted.

e Itisordeied Mt the plaintiff shall not use the suit land i.e. road -
duseribed by him in the plaine ll dispesal of the suir

A, dris‘ordéred that the plaintiff shall use the new road ( described
by the defendant no.2 in his counter claim ) till disposal of the

: s(it.
B Parties oo bears the £04Ls.
d
: -II,"llm'_..I
Do & mfnwaﬂu {BE
.JIE,,/ ™ Civil Judge Je Divo. Puhe

”

I . 1 i
a H
mmper— b b e ’
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Presented on:-  26.09.2011
Registered on:- 27.09.2011
Decided on:- 09.11.2011
Duration:- 0Y.1M. 14D,

IN THE COURT OF DISTRICT JUDGE-6, PUNE.
\Fresided over by Shri.5.5.Gadge)

Civil Mis lication No. 311 1

: Ex Efﬂn- o

]

Echjay Industries Put, Ltd:
a Private Limited Company

Registered under the provisions of the

Companies Act, 1958, having its

registered office at :

83, Bajaj Bhavan, Nariman Point,

Mumbai 400 021,

Factcry at : Gat No.316,

Kasar Ambaoli,Pirangut, Tal- Mulshi (Paud)

Dist- Pune 412 111

through its authorized signatory and Manager

Mr. Himanshu Shekhar Kar

age : 39 yrs, Oce: Service

address as above. ~Appellant

Versus

1.Mr. Vasant Damiji Chande
age : 51 yra, Occ: Business
R/at : 368, Nana Peth, Ramprasad Chamber
Fune - 411 002,

2.Mr. Subhash Kalyanji Tanna
age: 63 yrs, Occ: Business
Rfat : 917/21, Ferguson College Road
Pune 411 004, .. Respondents

Appearances :
shri 5, K. Jain, Advocate for the appellant,

Shri, Pingale, Advocate for respondent no.l

-3hri. Thakurdesai, Advocate for respondent no.2
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JUDGMENT
(Decided on 09.11,2011)

This appeal is at the instance of the original plaintiff
assailing the legality and validity of an order dated 20.09.2011 in
RCS Mo. B53/2011 passed below exhs. 5 and 40 respectively,
thereby denying the temporary injunction to the plaintiff and
granting the same to defendant no.2 / respondent no. 2.

For ﬁm sake of convenience, the parties hereto shall be
referred by tf'lerr original nomenclature in.the suit.

2, The facts are as under :

The plaintiff has preferred suit for declaration ahd
injunction before the learned trial Court against the defendants to
restrain them from obstructing their way in respect of a road
passing through land at block no.315 from Paud Road to the factory
of the plaintiff situate at village Kasar Amboli, Tal- Mulshi, Dist-
Pune, which is more particularly described to the schedule

.appended to the plaint.

3. As per the plaintiff, it is the owner of a property situate
at block no. 316/1 admeasuring 92 R, village Kasar Amboli, Tal-
Mulshi, Dis{- Pune. The said property has been purchased by the
plaintiff from Mr. Kailas Popat Girgosavi and others vide a
registered Deed of Sale dated 31.01.2007.

4, The plaintiff which is a Private Limited Company,

registered under the Companies Act, 1956 is engaged is some
manufacturing activity at the aforesaid piece of land. It has got its
affice at the said site. The plaintiff is carrying out its manufacturing
activity since last six years., The sale deed speaks about right in
favour of the plaintiff to use the suit road from Paud Road to the
factory of the plaintiff. In the said sale-deed dated 31.01.2007,
defendant no.1 happened to be one of the consenting parties. The
|U 1
| 5
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covenants of the sale-deed provided that the road passing through
block nos. 315 and 316 shall be used as 2 commarffoad by all the
land-owners in respect of the said lands. !
5 A Correction Deed was executed by the parties on
31.07.2007, in which defendant no.2 is consenting party. It also
pertains to the sahring of construction cost and maintenance of
the said road. . i
B. Defendant no.1 and one Mr. Somaji executed a sale-deed
on 30.07.20076 in favour of defendant np.2 and one Mr. Hiralal
Punjabl in respect of the land at block no.315. Defendant no.l also
sold some parts of the adjoining properties by way of subsequent
sales.
7. According to the plaintiff, it is the only access road to
approach its factory, The defendants however staréi.l,d restraining
the plaintiff from using the said road. The plaintiff, therefore,
lodged FIR with Paud Police Station on 27.06.2011. The plaintiff was
restrained on 22.06.2011 by some unknown persons. The vehicles
coming to the factory of the plaintiff were blocked. Since this was
caontinued, the plaintiff approached the learned trial Court praying
for declaration and injunction as mentioned earlier. The plaintiff
also preferred an application below exh.5 for grant of temporary
injunction.
8. Defendant nos. 1 and 2 resisted the suit and application
below exh.5 by filing their written statements and say below exhs.
34 and 36 respectively. Defendant no2 also preferred counter
claim below exh.38, claiming declaration that the &]Eintiff has no
rnght to use the suit road. He also preferred alppijcatic:n for -
temporary injunction below exh.40 to temporarily restrain the
plaintiff from using the suit road till the disposal of the counter

claim.

W'
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9. After hearing the both the sides, the learned trial Court

vide impugned order dated 20.09.2011 rejected the temporary
injunction application { exh.5) preferred by the plaintiff and allowed
exh.40 at the instance of defendant no.2. The said order is
questioned by way of instant appeal before this Court. In the instant
appeal the appellant has preferred apglication for grant of
temporary injunction. However with the consent of both the parties,
the appeal is he}f;rd finally an merits. :
10. Heard Shri S K jain, learned Counsel for the appellant /
original defendant and Shri Pingale, learned Counsel for
respondent no.l and Shri Thakurdesai, learned Counsel for

respondent no. 2.

11. The points which arise for my consideration along with
the findings thergnn are as under ;-
Points Findings
1. Who has made out prima facie ' The plaintiff
case for grant of temporary injunction ? :
2.In whose favour balance of ** In favour of
coanvenience lies ? The plaintiff.
3. Whether im;;j:élgned order dated 20.09.2011 Yes
passed below exhs.5 and 40 in RCS No.
853/2011 calls for any interference 7
4, What order ? Civil Misc. Application is allowed.

REASONS
As to point nos.l and 2 (Temporary Injunction and

Balance of convenience) :

12, The suit road is 12 meters wide passing l:hr{:rugh' the
properties at block nos. 315 and 316 at Mouje Kasar Amboli, Tal- ¢
Mulshi,Dist- Pune. It is meant for the use of the owners of the

-
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properties at block nes. 315 and 316 for access to Paud Road. The
plaintiff is the owner of land admeasuring 92 R out of the land at
block - na. 316, The plaintiff purchased the said property vide a
Deed of Sale dated 31.01.2007 from Kailas Gosavi and others acting
through their power of atterney Sadruddin Hussainali Somaiji,
Defendant nos. 1 and 2 are owning some of the portions of the land
situate at block nos. 315 a!'n:f 316 respectively. Defendant no.1
alongwith one Hussain Noormohammad Somaji sold 43 R land out
of 3 Acres 7 R land from gat no. 315 vide sale-deed dated
30.06.2007 in favour of defendant no.2. {1

13. Thus the picture that emerges is the plai}ié:iff”is holding
praperty at block no, 316/1 admeasuring 92 R. Defendant nos. 1
and 2 are the owners of some portions of land at block nos. 315 and
316 . The dispute is in respect of 12 meter wide road passing
through block nos. 315 and 316. The plaintiff claims temporary
injunction by restrarning' the defendants from obstructing his way
from the said road, on the basis of right created in his favour in
pursuance of the covenants contained in Indenture " dated
31.01.2007. ©On the other hand defendant no.2 by way of his
counter claim ard application ( exh.40) is also claiming temporary
injunction against the plaintiff, restraining him from using the suit
road till the final disposal of the counter claim, .

14, The scrutiny of the record shows that :iL-{:he_r' plaintiff is
claiming temporary injunction in view of the covenants contained
in the Deed of Sale dated 31.01.2007. Undisputedly, defendant no.
1 happened to be consenting party to the sale-deed dated
_31.[:1.2:’.]!3?, The said sale-deed speaks about the right of the
Plaintiff in respect of the comman road passing through block nos.
315 and 316. The said right of way through the suit road is also duly
recognized by defendant no.1 in the capacity of a consenting party

lur
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to the sale-deed" dated 31.01.2007. The relevant covenant at page

nos. 14 and 15 of the Deed of Sale reads thus :

“The consenting parties herein are under
obligation at the Costs and risk of the Consenting
Parties herein, in a phase wise manner., a provision
of an access road with a width of about 12 meter
Water Bound Macadam (WBM) Road will be -
constructed with an undertaking to built 20
feet wide tar road before 31/10/2007, running
through the center of the said 12 meter wide road
and running from the Pune Paud road 4o the
boundary of the land purchased by the Purchaser,
herein under these presents. The consenting
parties hereby indemnify that the said road
passing through the Gat Nos. 315 and 316
will be used as a common road by all the land
ownErs in those Gat Numbers and those to
whom the censenting parties will handover -
or transfer the rights,title and interest to any
third party in future by the virtue of the ROWEr
of attorneys vested on their favour.”

“The Vendors and the Consenting Parties herein
further state that the said portion of land
which is the subject matter of these presents |
is given the common right of access fram
the 15 mtrs wide road running abutting the
entire width of the said portion of land but
net forming the part of the said portion of
land which is the subject matter of these presents.”

15 It is further noticed that the parties to the Deed of Sale
dated 31.01.2007 executed a Correction Deed on 31.07.2007 to
the said S&Ie-}ﬂieed. By way of the aforesaid Correction Deed the
paragraph whf::-h Is mentioned above in respect of the sale-deed

was deleted by inserting following para : ( page 111}

"Further the Purchaser herein has also .
requested the Vendors and the Consenting
Party herein, to give a permanent and
irrevocable right to make, maintain and utilize

the said demarked road for eterni the
said road is passing rmmﬁi and
i U-'
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216 and is leading up to the boundaries
of the subject land purchased by the: | | _
Purchasers herein under the said Deed | r?i |
of Conveyance above referred to which theé
Vendors and the Consenting Party herein
have given under these presents, with effect
from the date of the said Deed of Conveyance
dated 31.01.2007, however the costs of

= construction and maintenance of the said

; dpproach road, access road shall be berne
and paid by the Purchaser herein in
proportion jointly with all the owners of d
plots situate adjoining the said approach/access
road in commen with each other, and the
Vendors and the Consenting Party
herein have undertaken to make such road
on or before 10.08.2007, further the Vendors
and the Consenting Party have undertaken to
extend their total Co-operation to the
Purchaser for granting obtaining necessary|
NOC which will be required for the purpﬂSE.-{-
of MSEDL Co. Ltd: Town Planning, Factory
License, etc, and further undertzke to make
the same available at the earliest,
i.e. on or hefore 10.08.2007."

16, Perusal of the aforesaid covenant between the Vendors,
purchaser ( plaintiff) and consenting party ( defendant no.l),
therefore, makes it clear that the vendors and defendant no.l and
another cnns.entiﬁg party duly recognized the permanent and
irrevocable right in respect of the suit road passing through block
nos. 315 and 316 for the purpose of access tg his property from
Paud Road, By way of the covenant in the sale-deed mentioned
earlier, the obligation to prepare the road by bearing the cost
thereof was cast upon the consenting parties. ELH; way of the
correction of the same. the right to use the road b:;r the plaintiff
passing through block nos. 315 and 316 remained unfettered. The
only additional aspect of the correction is in respect of sharing the
proportionate cost of construction and maintenance of the road.

IU‘
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Mot enly that the vendors and the consenting party viz : defendant
no.l, recognized the right of access of the plaintiff and utilize the
suit road as a permanent and irrevocable right fram the date of
Deed of Sale i.e. 31.01.2007 but the parties had also undertaken to
extend their cooperation to the plaintiff for the purpose of issuing
NOCs necessary for electric connection, Town Planning, Factory
Licence2tc. ’
1% Theaforesaid discussion, therefore, reveals that a right in
respect of the suit way for the purpose of access and use s
created by way of sale-deed and Correction Deed respectively in

favour of the plaintiff. The right is pe'rrnanent and irrevocable. It

nowhere  mentions that the right is granted by way of an
easement. It is also seen that the suit road passing through block

nos. 315 and 316 is  meant for use of the land owners in the:

aforesaid block nos. 315 and 316. The plaintiff therefore, prima
facie demonstrated his right to access and use the suit road fram
his Fact'r:rr'_.-' t0 Paud Road. It is, therefore, entitled to use the same
like other owners of the lands at block nos. 315 and 316, including
the defendants.

18, Ths};}dhpute in the matter, as it appears from the plaint
and written s‘apEments-accurred  when _defendant no.2 floated an
idea of an @lfernate way"for the plaintiff  passing through the
property of Vasant Mahadeo Girgosavi. It is the contention of the
plaintiff that defendant no.? started obstructing his access through
the suit road. The defendants in their written statements came up
with 3 stand that the plaintiff had alternative road other than the
suit road for access to jtg Industry. The defendants requested the
plaintiff to use the alternative road which was declined by the

plaintiff. The defendants, therefore, gave an offer to the plaintiﬁ'l

that it would be provided with an exclusive read through the

FU'
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property of Vasant Mahadeo Girgesavi adjoining the property of the
plaintiff and the defendants shall pay for the consideration of the
same, To peruse the plaintiff, the cIEfendants arrange:l for some
meetings with the officials of the plaintiff and L re was some
exchange of E-mails. The defendants further contended that they
paid an amount of Rs. 50,000/ to sdid Vasant Mahadeo Girgosavi in
! June 2011 followed by construction of a tar road through the
- property of said Vasant Girgosavi at block no. 316 /1. The
defendants are also banking on the fact that while the suit road was
under construction, the plaintiff was using an alternate road for
access to his Factory.

1 _ The plaintiff acceots that it had used an alternate
'||pal:hwaw‘chruugh the property of adjoining owner Shri Glrgn:-aaw tall
the construction and completion of the suit road. It is however
apparent that it was a wﬂﬂﬂmmu—mﬂpmtiﬂn of the
suit road. The use of the alternate road was, theremre subject to
the mercy of the adjoining owner. The plaintiff cannnt use said
E!I&rferrlah*u'i.‘ road as of right. The said concession to use the
pathway was through the property of someone else and subject to
his pleasure. It is, therefore, clear that the said alternate road lacks
any right in favour of the plaintiff to use It. Thus, there only remains
the suit road for the purpose of access of the plaintiff from its
Factory. It is evident from record that other than the suit road, the
plaintiff has no right in respect of any other road for the purpose of
its access and use. [t is in this eventuality that the defendants
have suggested for creation of a road through the property of Mr.
Vasant Mahadeo Girgosavi, which is adjoining that of the plaintiff. It
is seen that the plaintiff did not enter into any @Egreement with
said Vasant Mahadeo Girgosavi for use of his land as an alternate
way to approach his property. As on this date, neither the plaintiff

1u )
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nor the defendants are holding any title or interest in respect of
the way passing through the Rroperty of Vasant Mahadeo nge_gam
It is, therefore, crystal clear that other than the suit road, the
plaintiff has no right to use any other road nor thejr exists any
alternate road,
20. On | going through the  written _Statements - of the
defendants, {tl reveals that they do_not dispute the right of the .
way thruughlthe suit road in favour of the plaintiff. somehow _an
" idea came in mind of defendant no.2 to prevent the plaintiff from
using the suit road, He has, therefore, given a proposal to the
plaintiff to use an alternate way paséing through the property of
Vasant Mahadeo Girgosawvi. Admittedly this ﬂf[e:.and_pmmsal I5 not
Pecepted by the plaintiff. Thus, it is not binding on the plaintiff to
enter into an agreement with Vasant Girgosavi for creation of an
another alternative road,
21, The scheme of the defendants is, therefore, intended to
prevent the plaintiff from using the suit road. in a way it amounts to
extinguishing the existing right in favour of the plaintiff without any
just and prople cause for the same, The defendants want to put the
plaintHf in 3 disadvantageous position against its wish and will. It is
crystal clea- that the defendants are having no right and authority
to compel the plaintiff from extinguishing the right to use the syuijt
way which is created in his favour by way of Indenture of sale dated
31.01.2007. Such relinguishment of right can only be a voluntary
act at the instance of the plaintiff, as mentioned above, the
plaintiff did not subscribe to the said scheme and proposal floated
by the defendants. This being the case, the right of the plaintiff to
use the suit road remains effective  and unfettered. The

defendants have no right and authority to harm the right of the.
' plEinkiff as J:u'er their whims. It is further noticed that the right in.

[4 _ .U!



296 qc
1 ' CMA No. 311)@

Exh. Mo,

_respect of the suit way is recognized by defend%rE nu 1 itself by
acting as a consenting party to Deed of Sale dated 31.01.2007
followed by Correction Deed dated 31.07.2007. If the said right to
use the road is taken away from the plaintiff, the plaintiff shall be
put to highly disadvantageous position as his sole right to access
would be denied. There is no authority or power existing in favour
of the defendants to act in @ manner prejudicial to the right and
interest of the plaintiff in respect of the suit property.

22. As regards the alternate way, it has arrgédy been
discussed that the p]aintff% admittedly used the pathway through
the land of adjeining owner till the construction of the swit road as a
stop gap | alternative. By common sense it occurs t use of suth
alternate way was merely a concession offered 1_'.f an adjoining
ewner, |t cannot be claimed as a matter of right, The defendants
fully understand the fact as regards existence of the suit way as
the only way of access for the plaintiff. They, therefore, proposed
another road through the property of a third person viz: Vasant
Girgosavi. Had there been an alternate road for the access to the
property of the plaintiff, there was no need for the defendants to
make proposal for road through the property Vasant Girgosavi and
defendant no.2  sacrificing ameount of Rs. 50,000/- towards
consideration paid to said Vasant Girgosavi for the purpose of
benefit of the plaintiff. This appears to be a shrewd design of the
defendants in order to deprive the plaint'rff'to use _ti-le suit way, It
has got no legal sanction and recognition. It is, therefore, illegal.
23, Shri Thakurdesai, learned Counsel for the
respondents/defendants has submitted that the right existing in
favour of the plaintiff is an easementary right and  such a right by
way of easement of prescription comes to an end upun ~Svailability
of alternative road. From the pem'smm-deed dated

,U*
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31.01.2007 and Correction Deed dated 331.07.2007, it is noticed
that there is no meantion of the fact that the right to use the way is
fasementary in nature, |t appears to be a grant by the consenting
parties { including defendant no.1} and other adjoining owners for
the purpose of access to the property of the plaintiff. It is not the
fact that the plaintiff alope has right to use the road M tacttne
road us meant for the PUrpose of use of all the land uwn‘Ers at block
nos. 315 and 316 respectively. Tﬁnecessaryp tests for the purpose
of creatiun of ail easement is virtually lacking in the instant matter,
Even if it is ﬁas’umed that the right of way existing in favour of the
plaintiff is by way of a Lasement, it cannot come to an end as there

IS no alternative way available for the plaintiff, as dismissed earlier,
24, The dispute in the instant matter is at the instance of
defendant no2 who wants to deprive the plaintiff in "espect of his
nght existing in suit way. The defendants clearly admit the right of

the plaintiff. Such a right however cannat be extinguished at the

whims and caprices of the defendants in absence of consent of the

plaintiff,
25, In that view of the matter, the plaintiff has made out

prima facie case for grant of temporary injunction in its favour, It is
Pparent that in case the defendants are not restrained from
bstructirig E‘Tu.%iwa}r of the plaintiff, jts only right to have access to
the property would he denied. The plaintif funs an industry. His
business activities shall come to an end. This may result in
irreparable loss to goodwill and business Feputation in addition ta
fiscal loss,
26. On the other hand, as mentioned above, the defendants
are simultaneously enjoying right to use the suit way. The plaintiff
did not obstruct their way. The defendants somehow want H'ueI
plaintiff to choose far another alternative Way passing through the

!U'
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property of a third party, Such an arrangement is not acceptable to
the plaintiff, Mo one has got the authority to compel the plaintiff
to accept such alternative way Dy extinguishing his right in the suit
property. In the light of the fact that the plaintiff has an existing
right in the suit way, he cannot be restrained by way of temporary
injunction. Such an injunction is not only unjust but is grossly
opposed to the equity and conscience. Since the plaintiff has
established his right, he 151Entitled to protect the same. Since, the
defendants are already having their eaﬂem&ntaa!'yf ight to use the
suit way, there is no question of causfn'g any hardsﬁip or prejudice
to them, in case the plaintiff is granted temporary injunction. The
balance of convenience necessarily lies in favour of the plaintiff, For
the reasons above the plaintiff is entitled to temporary injunction
by restraining the defendants from obstructing way through suit
road. The defendants are not entitled to temporary injunction
claimed by them, Accordingly, point nos. 1 and 2 answered in
favour of the plaintiff,

AS 1o point no.3 { Impugned order] :

27, Survey of the impugned order shows thatithe learned trial
Court failed to catch hold of the germ in the matﬁj'

the wrong end of the stick, Tha observation by the learned trial
Court that there existed alternative road for the plaintiff which it

i It was holding

a stop gap arrangement and It was through the praperty of third
party offered as a concession. It, therefore, cannot be said that
there existed any alternative road for the plaintiff which it
stippressed whiie coming to the Court. It is further apparent that
had there been an alternate road available tp the plaintiff other

.Tu,
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than the suititoad, why for the defendants have suddenly become
genemus'hy.Hd ¥ing a hefty arnount of Rs. 50,000/- to a third person
Vasant Girgosavi who is owner of an adjoining property for the
purpose of providing another aFte*rnate way for the plaintiff

28, The learned trial Court has given extraordinary emphasjs
N respect of non disclosure of fact a5 regards the discussion

the alternate way passing through the property of Vasant Girgosavi.
Admittedly, the plaintiff had in his favour a right to use the suit
way. He has declined the offer at the end af defendant no.? to
use alternate way. He did not enter into any agreement with
anybody. Thus, there is ne question of any suppression of any
neg:}tiatfuns!?ﬂhich never culminated inta any agreement. There

of the plaintiff. The defendants Propesed alternative way, |t was
declined by the plaintiff, The defendants, therefore, obstructed the
way of the olaintiff. The defendants have intention to compel the
plaintiff to use alternative way by forfeiting its valuable right to yse
the suit way. This is the relevant fact which needs to be taken into
account while noticing the conduct of the parties. The findings
therefore, reached by the learned trial Court are erroneous and
unsusrajn'amfﬁgii It is not a case that this Court is taking a different
view than has been taken by the learned trial Court. It needs to ba
mentioned that the learned trial Court failed to appreciate the
maltter in proper Perspective. The learned trig| Court did not

© consider the existence of right of way of plaintiff and compelled the

Plaintiff to extinguish his right in the suit way. The impugned order

JU’
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does not stand the scrutiny of law. Accordingly, point no.3 is
answered in the affirmative.

-

As to paint no.4 { Order) -

29. The plaintiff is prima facie entitled to temporary
injunction in his favour, In case temporary injunction is not granted
in favour of the plaintiff, the sole way of access to the Factory of
the plaintiff shall be obstructed by the -I:IEfendar‘lts. This would
seriously jeopardize the business activities of the plaintiff causing
immense loss, On the other hand, the defendants failed to show
any righ 1 authority and power in their favour, whereby the right of
the plaintiff can be curtailed by restraining it by using the suit way.
The defendants, therefore, failed to make out prima facie case for
grant of temporary injunction. For the reasuns aforesaid, the
balance of convenience lies in favour of the plaintiff. The impugned
order is unsustainable. This appeal therefore, succeeds. Hence, the
following order :

QBEDER
g Misc. Civil Appeal is allowed with costs.
2. Order dated 20.09.2011 in RCS No. 853/2011 below exhs.
5and 40 is set aside.
3. Applrcatmn ( exh.5) in RCS No. B53/2011 is allowed. |1.t.
4 |' 'The defendants, their agents, relatives or any other

person authorized by them are hereby restrained by way of
temporary injunction from obstructing the plaintiff from using the
sutt road during the pendency of the suit.

5. Application { eﬁl_-é.'it}} in RCS No. 853/2011 is rejected | B
-dlr'- i
f"-'i{. . f_.'-: i 5|:’£ g

Pune, 3 ) i S (5.5.Gadge) “= v

Date:- 09.11. 21:!11 b gEn S 7 District Judge-6, Pune, 28V
gh , wim wh ES D
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#fa WE-11023.2011
Wed, 2May, 2012

IN THE HIGH COURT OF JUDICATURE AT BEOMEA
CIVIL APPELLATE JURISDICTION
I I i 1

Shri. Subhash Tanna
: VA8, ;
Echjay Industries Pvt. I.tq and anr,

® R o o

Mr. A V. Anturkar, Senior Counsel :I,-'“by Deshmuld:t Advocate
for the petitioner.

Mr. Vishwajeet Sawant a/w. Mr. @mi ‘\,J& hav and Mr. Zash
Cutterywala i/by. ALMT Lega he respondents,

CORAM :- sMT. 'R P ﬁa UHHALDETA 2
2012

.'2“' May,
M\
PLg 4 f’“‘x 0
1. g4 éﬁmné%ﬂhemin Is defendant no.2 to the suit filed by

rezp'bnd\h /no.1l.  Respondent no.2 to the petition is original
I,ar:d'féf no.l. The petitioner and respondent neo.1 purchased
— \]:t'.g& Tespective pieces of land from Tespondent no.2. The present
_L;l dispute relates to ap approach road given by the vendor to both
{,f - the parties. The trial Court has Passed an order of interim
" injunction to restrain the petitioner from obstructing the use of
the approach road by respondent no.1 which order is confirmed

by the lower appellate Court,

2. The right of easement created in favour of the Petitioner in

¢U‘

i Downlsaded an = ITOGT0TE 093847 )
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Wed 2May, 2012

‘.‘ the deed of conveyance dated 30" June, 2007 reads as follows :

"6. The Vendors hereby declare and confirm that by
this Sale Deed alongwith the said land, the Vend

have also transferred the easementary rig :
approach road to the said land from the P -
Road."”

2. The right created in favour of respondent.“no.l in his

document of title reads as follows :-

“. Further the Purchaser also requested
the Vendors and the Gnn.a@' ty herein, to give

a permanent and ir to make, maintain
foad for eternity, as the

and utilize the a-aud
h Gat No. 315 and 316 and

the Purchasers herein under the said
ﬁﬂp veyance above referred to which the
‘-.-"end:: ng*the Consenting Party herein have under

thaa
«HPQ "@ E onveyance dated 31/1/2007, however the
<\ f construction and maintenance of the said

. -\-QJEIBEEH road, access road shall be borne and paid by
/j’:m e Purchaser herein in proportion jointly with all the

\\s owners of plots situate adjoining the said
approach/access road {s common with each other, and

/{-'-?L__I”:E‘_*’Jf the Vendors and the Consenting Party herein have
Ay undertaken to make such road on or before 10/8/2007,
: 'f,*’ﬁ further the Vendors and the Consenting Party have

- undertaken to extend their total Co-operation to the

Purchaser for granting obtaining necessary NOC which
will be required for the purpose of MSEDI Co.Ltd

Town Planning, Factory License etc. and further
undertake to make the same available at the earliest

mU"‘

i: Downloadoed on - ITOSI0IS 0F-20:47 o
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i.e. on or before 10/8/2007.”

3. It 1= the case of the petitioner that as an alter

arrangernent, the petitioner has constructed another access

respondent no.l over the land of one, Vasant 3
The petitioner claims that Vasant Mahadeo Q:;?has already
undertaken not to disturb that access. He therefore wantz to

insist that respondent no.l shoul other access and not

the access provided to him under His.da t of title.
4, The petitioner her -Hx _‘%} en given any exclusive
access over the dispu lanid., gcumants of title of both the

parties, show the SEER/ as an access to their respective

properties, In that circumstance, the petitioner cannot seek to

restrain r?ﬂ@;& ‘?u,l from using the access merely because he
$hdent 06

wants respofident @6.1 to use some other access and has also

O~
cons P%d an access over somebody else's land., Hence, no fault
un
M

f-cé;%'b d with the lower appellate Court in granting an order
s & irfterim  injunction in favour of respondent no.l pending
5 ) _;,.' hearing of the suit. Hence, the petition is dismissed in limine.

)

(SMT. R.P. SONDURBALDOTA, J)

|U"-

nr Downleaded on - STOG201S 09:38:47 12



304~ 15
R-1S - lt‘@

174 HO. 30 ph i SECTION IX f.

: -L:]-‘."'_Ir
CccuURT OF IHDIA 1921272

RECOND OF @I:. TEEDINGS

SUPREME

ratition(s) for Special Leave to appeal (Civil) Wo(s) .24221/2012

{Fzom the judgement and order dated 02/05/2012 in WF Ho.llD23/2011
-+ The BIGHE COURT OF BOMBRY)

SUBHASH KALYANJI TANHA Fetitioner (s)
YERSUS
rUHJAY INDUSTRIES P.LTD.& AMT. Respondea* (s)

o fil:ng efc of the impugned JuaGomen
R

.jith appln(s) for exemption -l
nd wirth »reves for aintizia o

aba: 27/DB/2012 Tiis Potiticr was cilled on for hear-ng todas
VRAM e ikt i |
HON'BLE MR. JUSTICE R. LODHA frmdiet -
HON'BLE MR. JUSTICE ANTL 5. DAVE A ﬁugnr:r udly
TR .-/ i
for Petitioner (s) Mr. M.N. Krishnwnani, S| eigiéme Cosn of (ndls
Mr, V.H. Kulkamni, Adv.
mr. Sendeew Pathak, RAdv.
Mr. Bhackaz Y. Kulkarni, Adv,

For Respondent (8]

UPON hearing counsel the Court made the following

ORDER
Heard Mr. M.N. EKrishnamani, learned senior
counsel for the petitiorar.
Special leave petition is dismissed.
Tn ease the petiticner applies to the trial

court for expeditious disposil of the suit filed by the

respondent No. 1, the Lrasl voust WAY prnsldor Yhe 0I52

having regard te the pendoncy of the cases before that

s .

court .

(Rajesh Dham)
Court Masterx

{(Renu Diwan)
Court Master

i)
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Order below application exhibit 71 in RCS No.853/11

1] Read applical:inn_. This is an application filed by by the
defendant no.2 under Order 39 Rule 4 of the Code of Civil Procedure
for setting aside / varying the earlier arder of interim injunction.

2] Plaintiff filed say exhibit 74 and opposed the application.

3] I have gohe through the order passed below exhibit 5
(filed by the plaintiff) and exhibit 40 {filed by the defendant) dated
20/09/2011 by which my learned predecessor has rejected
application exhibit 5 and granted the application exhibit 40, Being
aggrieved the plaintiff preferred Misc. Civil Appeal No.311/11 before
the Hon'ble District court, Pune. The Hon'ble District Court, Pune,
allowed the said Misc, Civil Appeal on 09/11/2011 thereby exhibit 5
was granted and exhibit 40 was rejected.

a] Thereafter, defendant filed application for amendment in
written statement to the ‘effect that plaintiff is claiming ownership
rights in respect of gat nos.316/1 and 315 of village Kasaramboli
vide sale deed 31/01/2007. but this defendant submits that the said
sale-deed is void-ab-initio. The said Mr. Sadruddin Husain Somajo
who executed sale-deed in favour of the plaintiff did not have any
power of atlorney in respect of gat no.315 at any point of time. This
fact is evident from the development agreement and power of
altorney dtd. 08/06/2006 which are registered at Sr.No.3716 and
3717 with the office of Sub-R egistrar, Mulshi {(Paud),

The above said amendment was allowed,

5] Thereafter, the defendant has filed the present
application,
6] Whether the plaintiff was having Power of Attorney or not

s a question to be decided on merite, Prima-facie the Hon'ble

by )
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District Court, Pune has passed the order in Misc. Civil Appeal No.
311/11 and decree has also been drawn and therefore that decree
cannot be set-aside by this court. In view of Order 39 Rule 4, the
order of injunction can be varied or set-aside, but the order passed
by the Hon'ble Predecessor of this court has alread:.f been set-aside
by the Hon'ble District court. The defendant no.? is seeking the
variation in order passeu:i by the Hon'ble District court. Hence, tis

court cannot vary or set-aside the order of the Hon'ble District
Court, Pune. '

71 Considering the above said facts and circumstances, | am
of the opinion that the application is not maintainable and deserve
to be rejected. |, therefore, pass following order,

ORDER

Application exhibit 71 is rej

ected.
r@*j’/ﬂﬁﬁf

Dtd: 26/02/2015 (SOUK M Piria)
18" Joint Civil Judge, ).D., Pune.

il W
v iz
HAFhe! RO~ ﬂlﬁﬁﬁ
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11 Jug. in Misc. Civil Appeal No, 237 of 2015 Exh. 17,

Presented on : 13/04/2015
Registered on : 13/04/2015
Decided on : 14/01/2016
Duration : 00Ys. 09Ms.01Ds.

IN THE COURT OF 5" AD-HOC DISTRICT JUDGE AND
ASSISTANT SESSIONS JUDGE, PUNE

Misc. Civil Appeal No. 237 of 2015
Exh.17.

Mr. Subhash Kalyanji Tanna ]
Age : 58 years, Occu: Business, ]
R/at-917/21, Fergusson College Road, |
Pune - 411 004 ]

Versus

01] Echjay Industries Pvt. Lid. ]
A Private Limited Company, ]
Registered under the provisions of ]
Companies Act, 1956, and having its ]
Registered Office at 83, Bajaj Bhavan, ]
Nariman Point, Mumbai-400 021, ]
and having the factory at Gat No. 316,]
Kasar-Amboli, Pirangut, ]
Taluka-Mulshi, District-Pune,

ROUGH it' orized Si 0
Mr. Himanshu Shekhar Kar

02] Mr. Vasant Damji Chande

Age — Adult, Occu: Business,
R/at 368, Nana Peth,
Ramprasad Chamber, Pune-411 002.

gdaran -

. A, Thak ai . e fort llant.
. K. Jain vocate fi espon 0.1
. S. Pin . Advocat the Re nt No.2

Pul

-..Appellant.

et e’ el e e e !

...Respondents.
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(2] Jug.in Misc. Civil Appeal No. 237 of 2015 Exh, 17

JUDGMENT
(Delivered on 14/01/2016)

01] In Ld. Trial Court, the Defendant No. 2 has placed
an application vide Exh. 71, under Order 39, Rule 4 of Civil
Procedure Code [In short, it will be referred as 'C.P.C.1]
Earlier, in the same proceeding, the Defendant No. 2 has
placed an application for interim injunction against the
Plaintiff. The said application was based on his Counter Claim.
Wherein, Ld. Trial Court has passed an order, dtd. 20/09,/2011
and passed prohibitory interim injunction order against the
Plaintiff. The same order has been challenged by Plaintiff in
The Hon'ble District Court. The Hon'ble District Court has set
aside the common order [Exh. 05 & 40], dtd. 20/09/2011 in
Spl. C. S. No. 853/2011 of Ld. Trial Court and passed interim
injunction through order dtd. 09/11/2011 against the
Defendants. Thereafter, the Defendants have challenged the
said order in The Hon'ble Bombay High Court, vide Writ
Petition No. 11023,/2011. The Hon'ble Bombay High Court has
dismissed the said Writ Petition and confirmed the order of
District Court. Even, The Hon'ble Supreme Court has also
confirmed the order of District Court. This is the backdrop

situation of present controversy. ‘J‘
¥



310 LT

LN
38

131 Jug. in Misc. Civil Appeal No. 237 of 2015 Exh. 17,
02] In Ld. Trial Court, the Defendant No. 2 has placed
an application vide Exh. 71, under Order 39, Rule 4 of C.P.C.
The said application was dismissed by Ld. Trial Court on
26/02/2015. Therefore, being aggrieved & dissatisfied,
the Appellant / Defendant No. 2 has preferred this
Miscellaneous Civil Appeal No.237/2015 against the impugned
order below Exh.71, in Spl. C. §. No. 853/2011 passed by Ld.

Trial Court.

03] For the purpose of convenience, the Appellant will
be referred as ‘Defendant No.2' and the Respondents will be

referred as ‘Plaintiff/s.

04] The case of Defendant No.2 in brief as under :-

According to Defendant No.2, he is owner of large

area, part of Gat No. 315 & 316, situated at village Kasar -
Amboli, Taluka-Mulshi, District-Pune. The said land is situated
between Pune-Paud Road. The Plaintiff is also owner of some
of the property on the said location. One road is passing over
the boundary of the land owned by Defendant No.2. The said

road will be referred as "Suit Road'.

05] The Defendant No. 2 has further asserted that the
Plaintiff is claiming that it had obtained the ownership right in
respect of the Gat No. 316/1 & 315 village Kasar — Amboli,
Taluka-Mulshi, District-Pune, vide Sale Deed dtd. 31,/01,/2007.

IU"-
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According to Defendant No. 2, the said Sale Deed is void-ab-
initio. The said Sale Deed was executed by Power of Attorney
Holder Mr. Sadruddin Husain Somaji. The said Mr. Sadruddin
Somaji did not have any Power of Attorney in respect of the
Gat No. 315. This fact is evident from the Development
Agreement & Power of Attorney dtd. 08/06/2006. The
Defendant No.2 has further specified first round of litigation
that he explained that finally his SLP (Civil) No.24221/2012
has been dismissed by The Honble Supreme Court on
27/08/2012. According to Defendant No. 2, the said
Mr. Sadruddin Somaji., who had executed the said Sale Deed
did. 31,/01/2007 and Deed of Correction of the same date,
in favour of the Plaintiff, did not have any Power of Attorney
in respect of Gat No.315. This is change In circumstances
which necessitated the present application vide Exh.71.
Thereby, the Defendant No. 2 has prayed that interim
injunction against the Plaintiff not to use the 'Suit Road' and
setting aside the order of interim injunction passed in favour of
the Plaintiff.
06] The Plaintiff/s Case in brief as under :-

According to the Plaintiff, the application is not

maintainable in law. The Plaintiff has further submitted that
the application under reply does not specify the reasons for
modification of the order. None of the ingredients mentioned

as per the Order 39 Rule 4 of C.P.C. are satisfied by Defendant

ud'l
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No.2 in the application under reply. The Plaintiff has further
contended that it has filed the injunction application vide
Exh. 5 and ex-parte injunction was granted. Subsequently,
the Defendants appeared and the Defendant No. 2 has filed
‘Counter Claim' and injunction application against the Plaintiff,
The application filed by Defendant vide Exh. 40 was allowed
and injunction application filed by Plaintiff was dismissed. The
Plaintiff has further asserted that being aggrieved & dissatisfied
with the said order, he has filed Misc. Civil Appeal
No.311/2011 challenging the order passed by Ld. Trial Court
vide Exh.05 and Exh.40. The Hon'ble District Judge, Pune was
pleased to allow the Appeal. Thereafter, being aggrieved &
dissatisfied with the said order, the Defendant No.2 has
preferred Writ Petition No. 11023/2011, before The Hon'ble
Bombay High Court, by order dtd. 02/ 05/2011, The Hon'ble
Bombay High Court was pleased to dismiss the said Writ
Petition. The order passed by The Hon'ble Bombay High Court
was challenged by Defendant No. 2 by filing S.L.P. which was
also dismissed by The Hon'ble Supreme Court on 27/08/2012.
Thus, the order passed by The Hon'ble District Court, Pune is
confirmed. Thereafter, the Plaintiff has specifically denied the
contents at Para No.1 to 5 of the application. Whatever is not
specifically admitted hereinafter shall be deemed to be denied
in toto. Lastly, the Plaintiff has prayed for rejection of the

e

application.
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07] The Ld. Trial Court heard both the parties,
and on 26/02/2015, rejected the said application below
Exh.71. Therefore, being aggrieved & dissatisfied with the said
order, the Defendant No.2 has been preferred present

Misc. Civil Appeal No. 237/2015.

08] At this juncture, 1 would like to refer few relevant

grounds raised in the memo of Appeal by the unsuccessful,

Defendant No. 2 while assailing the impugned order below
Exh.71.

Grounds

1. The Ld. Trial Court has failed to consider and

appreciate the fact that admittedly, there is no other

civil proceeding pending between the parties to the

Suit in any other Civil Court. Under such a

circumstances, the application under Order 39 Rule 4

of the C.P.C. for setting aside / varying the earlier

interim injunction order could be preferred in the Civil

Suit only.

2. The Ld. Trial Court has failed to consider the fact that
the alleged Sale Deed dtd. 31/01/2007 and Deed of
Correction of the same date, pertaining to the Gat No.
315 are void-ab-initio and illegal and, hence, are
unenforceable because the same were executed by

Mr. Sadruddin Husain Somaji alleging to be the Power

W)
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of Attorney Holder of the Original landlords although
he had no such Power of Attorney executed by the

original landlords in his favour.

. The only reason given by the Ld. Trial Court while
passing the impugned order is that it cannot vary or
set aside the order passed by Hon'ble District Court,
Pune. The Ld. Trial Court totally failed to consider the
provision of Order 39 Rule 4 which empowers the Civil
Court to vary or set aside interim injunction orders
passed if it is found that the same were obtained by
false or misleading statement or the changed
circumstances have necessitated the same. Thus, there
was no question of judicial discipline involved in the
matter. In fact by passing the impugned order the
Ld. Trial Court has almost held that the Defendant No.
2 is remediless because the application under Order 4
Rule 4 cannot be preferred in any disposed
proceedings and there was not any other civil
proceedings that RCS No. 853 pending between the

parties hereto.

. The Ld. Trial Court has wrongly held that the order of
interim injunction passed by The Honble District
Court, Pune, in Misc. Civil Appeal No. 311/2011

cannot be varied or set aside by Ld. Trial Court.

IUI
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09] On the basis of above mentioned grounds,
the Defendant No. 2 has prayed for setting aside and quashing
the impugned order dtd. 26/02/2015 [Exh. 71], passed by Ld.

Trial Court.

10] I heard Ld. Advocates at length. They drawn my

attention towards the documentary evidence on record.

11] On the above rival pleadings, the following points
arise for my determination. I have recorded my findings

against each of them, with reasons, stated hereinbelow :

Sr. Points Findings

No.

01 Does Defendant No. 2 proves that the
order of interim injunction is required ... In the
to be set aside due to change in negative.
circumstances?

02 Does Defendant No. 2 proves that he is ... In the

entitled for relief of interim injunction  negative.
as prayed vide Exh.71?
03 Is there any need to interfere in the ... in the

impugned order vide Exh.71 passed by negative.
Ld. Trial Court?

| 04 What order ?  As per final
order.
REASONING
12] Both the points are inter-linked to each other,

hence, it is desirable to consider both of it simultaneously.

)
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13] The claim of Defendant No. 2 is based on the Order
39, Rule 4 of C.P.C. The proviso of the said statutory provision
explained that where an order of injunction has been passed
after giving sufficient opportunities to both the parties, the said
order cannot be discharged or varied or set aside, unless and
until, the aggrieved party satisfied the Court that due to
change in circumstances the said order is either to be required
to be discharged or varied or set aside. Interestingly, in the
present case, the Defendant No. 2 has claimed that the Sale
Deed dtd. 31/01/2007 and Deed of Correction of the same
date, are unenforceable because the same were executed by
Mr. Sadruddin Husain Somaji alleging to be the Power of
Attorney Holder of the original landlords. All though, he had
no such a Power of Attorney executed by the original
landlords in his favour pertaining to Gat No. 315. In the light
of said contention, it is material to point out that the initial
order of the Ld. Trial Court was passed on 20/09/2011.
Thereafter, Miscellaneous Civil Appeal No. 311/2011 has been
preferred against the said order and The Hon'ble District Court
has passed an order on 09/11/2011. Subsequently, the
Defendant No.2 has preferred a Writ Petition No.11023/2011
and The Hon'ble Bombay High Court has rejected the same on
02/05/2012. Ultimately, the Defendant No.2's SLA (Civil) No.
24221/2012 was rejected by The Hon'ble Supreme Court.

The copies of the said orders are already available on record.

1U1‘
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\“ [10]  Jug. in Misc, Civil Appeal No, 237 of 2015 Exh. 17,
Perusal of common order [Exh. 05 & 40] passed by Ld. Trial
Court dtd. 20/09/2011 specifically shows that the reference of
the said Sale Deed dtd. 31/01/2007 and Deed of Correction of
the same date. Similarly, the order of Hon'ble District Judge
dtd. 09/11/2011 wherein, The Hon'ble District Judge has
specifically mentioned that the Power of Attorney, issued in
favour of Mr. Sadruddin Husain Somaji, referred the said Sale
Deed dtd. 31/01/2007 and Deed of Correction of the same
date and further it observed at Para No. 23 that the "Suit Road'
is meant for the purpose of use of all the land owners at Gat
Nos.315 and 316 respectively; Even if, for the sake of
argument, one accepts the Defendant No.2's contention that
the said Power of Attorney was not meant for Gat No. 315 still
there is no dispute about Gat No. 316. I have perused the said
Power of Attorney dtd. 08/06/2006 it refers Gat No. 316/1.
Undoubtedly, the Sale Deed dtd. 31/01/2007 is pertaining to
Gat No. 316/1. The Deed of Correction dtd. 31/01,/2007 only
specifies about the Suit Road which passes through Gat No.
315 & 316. These all factors were considered by The Hon'ble
District Judge in their order dtd. 09/11/2011. The Hon'ble
Bombay High Court and The Hon'ble Supreme Court has
confirmed the said order of The Hon'ble District Judge, Pune.
The facts alleged by the Defendant No. 2 were already in
existence. MNo circumstances have been changed. Merely

because, the Defendant No.2 has failed to advance an

IU'I
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[11]  Jug. in Misc, Civil Appeal No. 237 of 2015 Exh.lz.'? 44
argument on the same point before first round of litigation that
itself cannot be ground to assume that things have changed or
circumstances have changed. Even, the effect of amendment of
written statement would go back to the date of filing of written
statement. Therefore, the claim of the Defendant No. 2 cannot
be digested. Bare cursory look the order dtd. 09/11/2011 of
The Hon'ble District Judge clarifies that he has considered all
the pros and cons of controversy between the Plaintiff &
Defendants. All the contentions raised by Defendant No. 2 has

been dealt with.

14] Thus, the Defendant No. 2 has miserably failed to
prove that there was any change in circumstances after the
passage of order of interim injunction against him. Whatever
the circumstances pointed out were related to the Year 2006
and 2007. [ have already mentioned that the Ld. Trial Court
and all the Superior Courts have referred the said facts in
detail. Therefore, the Defendant No. 2's claim is baseless.

Hence, I answer point Nos. 1 and 2 in the negative

As to point No. 3 :

15] [n view of my findings on Point Nos. 1 & 2,
present Misc. Civil Appeal No. 237/2015 will have to be
dismissed. There is no necessity to interfere in findings given
by the Ld. Trial Court. The Ld. Trial Court has considered the

matter in its entirety. Merely because, the Ld. Trial Court's

HU‘
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\\‘ [12]  Jug. in Misc. Civil Appeal No, 237 of 2015 Exh. 17,
order is not elaborate thart itself cannot be a ground to set
aside the same. Resultantly, 1 answer point No.3 in the

negative, and proceed to pass the following order.

ORDER
01] This Miscellaneous Civil Appeal No. 237/2015 is
hereby dismissed.
02] The impugned order below Exh.71 dtd. 26/02/2015

in Spl.C.S. No. 853/2011 passed by 18" Jt. Civil Judge, Junior
Division, Pune, against the Defendant No. 2 is hereby

confirmed.

03] Costs will be costs in cause.
This Misc. Civil Appeal is disposed off.

Pronounced in open Court.

S/
Place : Pune. [Jayendra C. Jagdale]
Date : 14/01/2016 5" Ad-hoc District Judge and

Assistant Sessions Judge, Pune.

bu"‘
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113] Jug. in Misc. Civil Appeal No. 237 of 2015 Exh. 17.
CERTIFICATE
1 affirms that the contents of this PDF file Order/Judgment are same
word for word as per original Order/Judgment.
Name of Steno : G. M. Patil [ H.G. ]
Court Name : Shri. Jayendra C. Jagdale
57 Ad-hoc District Judge &

Assistant Sessions Judge, Pune.

Order/Judgment Date : 14/01/,2016

Order/Judgment signed by
Presiding Officer on - 18/01/2016

Order/Judgment uploaded on 19/01/2016
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@D_ER BELOW EXH.05 & 20

1) Both the applications are interlinked with each other
therefore, they are taken for commaon discussion to avoid the repetition of

facts.

2) The application below Exh.5 is by the plainti(l under Order
ARXIX, Rule 1 & 2 of the Code of Civil Procedure for removing the
obstruction describe in Schedule C of the plaint and make the road
described in Schedule B of the plaint free from any obstacle for ingress
and egress from Pune Paud Road passing through Gar No.315 and Ga
No.316 to the factory of plaintff . The plaindff also prayed for Police
Protection for the removal of obstacle il required as mentioned in

Schedule C.
3) Property Schedule mentioned by the Plaintiff ;-

Schedule A

. . ol
All that piece and parcel of the property bearing Gat No. 316/1
having area adm. About 0 H 92 R Village Kasar Amboli, Taluka
Mulshi, Dist.Pune and situated within the Sub- registrar, Mulshi Paud,

Pune, which is bounded as under ;-

North : Remaining portion of Gat No.316.

South : Land of Tata Yutaka of this Gat Number,

East : By internal road and property of KLHTL
Pressing and Flectromec ]1_92; Wﬂ' 2 q }.Eu

m;; “ E';I'“

West : CGrat No.317 and 318.

3 AT 2019

20
Q!




2! '5"322

2 Spl, Civil Suir Mo 10782019

f/ Schedule B

11 All that piece and parcel of the land comprising 12 meter

wide road running north-south ie. from Paud Road w plaintiffs
factory situated upon and passing through Gat No. 315 at Village
Kasar Amboli, Taluka Mulshi, Dist. Pune and situated within the Sub-

registrar, Mulshi Paud, Pune , which is bounded as under:-

North : Pune Paud Road.

South 2 Gat No. 316.

Easr ! Land owned by Electromech out of Gat
No.315.

West 2 Land owned by Vinayak Electricals out of Gar

No. 315 and property of Gosavi.

1] All that piece and parcel of the land comprising 12 meter
wide road running north-south i.e. from Paud Road to plaintiffs
factory situated upon and passing through Gat No. 316 at Village
Kasar Amboli, Taluka Pune, Mulshi, Dist. Pune and situated within
the Sub-registrar, Mulshi Paud, Pune , which is bounded as under:-

North : Gat No.315 & then Pune Paud Road.

South b Remaining portion of Gat No.316 and

property of plaintiff,

West : Land owned by Vinayak Electricals out of Gat
No.316.
East : Property ol Electromech our of Gat No.316.
v Schedule C

The obstructions in the form of I-Beams, mud, dubbar and

r. F_Ut
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/(-va]] having height of 1 feer constructed upon the Schedule B (1)
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property which is shown in the map annexed to the plaint which is also

shown in 2 photographs annexed to the plaint.

4) In short, the case of the plaintiff is that, the plaintiff is the
Private Limited Company. The manufacturing activity is going on for
last 12 years. There is approached road from Pune Paud Road through
Gat No.315 and Gat No.316. The co-sharer of the defendant Subhash
Tanna and vendor Vasant Chande was abstracting the plaintiff from
using the said road. Therefore, R.C.S. No.853/2011 came o be filed. In
the said suit the Hon'ble Appellate Court recognized the right 1> use
approached road. The said fi nding is confirmed upte Hon'ble Supreme
Court. Therefore, the defendant not having any right to obstruct the

plaintiff from using the said road.

a) It is the comtention of (he plaintiff that, the presen
defendani unauthorizedly dug the road and stones are a id down upon
the road and also kept Iron I-Beams, m ud, dubbar & wal] having herighi
of 1 feet. The said act of the defendant cause greal inconvenience and

irreparable injury. Therefore, the plaintiff file the presem applicaticin.

) The defendant strongly object the present application by
filed detail say below Exh.15. In short, it is the contention of the
defendant that, the plaintiff having no right to use the approached road
passing through Gat No.315 and 316 to the property Gat No.316/1. 1t is
the submission of the defendant that, the sale deed dated 31.01.2007
vide which the plainiff claims to have acquired this right is void-ab-

initial. Mr. Sadruddin Hussain Somaji who executed the sale decd in .

19h
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ﬁfuur of plaintiff did not have any power of attorney in respect of Gai

No.315 at any point of time. Thus, he had no power or authority o
execute any document or deed in respect of Gat No.315. It is the
submission of defendant that, the map annexed at Page No.11 to the
sale deed dated 30.06.2007 specifically shows that this access road
from Pune Paud Road is out side the area admeasuring about 00 H 43

acres in Gat No.315.

¥ The defendant also submits that, the present defendant was
not party to the said litigation therefore, the finding in that suit is not
binding upon him. The other contention raised by the defendant is that,
leave and license agreement was executed by and between defendant
and Electromech material handling system (I) Pvt. Ltd, On 18/03/2019
for period of 3 years. The all the materials mentioned in para No.9 of
the plaint is owned by the Electromech Material Handing System (1)
Pvi. Ltd and therefore, the Electromech is a necessary party to the suit.
The plaintiff concealed the several facts about the litigation. Therefore,

the plaintiff is not entitled to any relief.

8) The defendant by way of Exh.20 also moved the counter
temporarily injunction application under O 39 R 1 & 2 of CPC.
Suit Property
||"I All that piece and parcel of the land bearing Gat No.315,
village Kasar Ambaoli, Taluka Mulshi, District Pune, admeasuring 00 H
21.5 Ares and bounded as under:
On or Towards East Gat Mo.315.,

On or Towards South - Land owned by Mr. Subhash Tanna

AWA

from Gat No.315.,
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On or Towards West - Odha and beyond it Gat Nn-iHS,Z)Z a’
and 347.,
On or Towards North - Land owned by Mr. Gosavi frem
Gat No.315.,
alongwith all the right of ingress and outgress and the easementary
rights attached to it and more specifically shown in red ink in the map
attached to this plaint which shall be treated as a part of this plaint

( herein referred 1o as “ the suit land™ ).

~9) In short, it is the contention of the defendant that,in the

sale deed dated 30.06.2007 a1 page No.11 a map is annexed which

specifically shows the exact location of the suit land alongwith the
access road from Pune Paud Road 1o Gar No.316/1. This access road is
outside the area admeasuring about 00 H 42 Acres in Gat No.315. The
defendant and Mr. Tanna have mutually separated their equal shares in
the year 2018. the defendant got measure the land from TILR office.
When the defendant got the certificate copy of this measurement map it
was revealed that the alleged aceess road in respect of which the
plaintiff is claiming the right in this suit was being used by the plaintill
through the area admeasuring 00 H 43 Acres owned by defendant and
Mr. Tanna. The defendant had immediately brought this fact 1o the
Notice of concerned watchman of the plaimiff company and had
requested him to tell the officers of the plaintiff company 1o stop the
use of the alleged access road. But they overlooked the request of
defendant. Therefore, the defendant filed the present counter elaim and
asked relief of temporarily injunetion therein from restraining  the
plaintff from using the alleged access road il the disposal of present

108
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10} The plainiff field reply to the said counter temporarily

injunction application vide Exh.22 . It is the contention of the plaintiff
that, there is material suppression of material facts it amounts to
practicing [raud upon the court therefore, the defendant is not entitled

for any relief.

11) It is the contention of the plaintiff that, the defendant is
mis-representing and mis-interpreting the contents of sale deed as per
his owned convenience. In the sale deed at page No.11 the road is
shown. Upon the said road Electricity polls are erected. In the sale deed
there is specific averments regarding the approached road, The plainuif
in his say denied the all contention raised by the defendant in the
counter claim and specifically submits that, the defendant has not made
out any ground for granting injunction application. The defendant has
not placed on record any document demonstrating that alternative
motorable [ree access road is available to the plainuff. In this
contention the plaintll prayed lor rejection of counter remporarily

injunction.

12) Considering rival comtentions of the parties, the following
Points arise for my consideration. [ have recorded my findings thereon for

the reasons to follow :

POINTS FINDINGS
1) In whose favour prima facie case lies ? Plaintiff
2) In  whose favour balance of Plaintiff
convenience lies ?
3) Who will suffer irreparable loss if Plaintiff
injunction s not granted ?
4)  What Order ? As per Final Order

\U"'
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REASONS
dﬁlﬂ. POINTS NO. |

13) The present applications moved around VETY narrow compass
i.e. whether the plaintiff having approached road from Pune Paud road
passing through Gat No.315 and 316, Answered to the said question will
resolve the dispute between the parties. Therefore, now it has to be seen
that , whether prima faice plaintiff shows that, there is approached road
from Pune Paud road passing through Gat No.315 and 316. Per contra,
the defendant whether prima facie proves that, the alleged road is not
within the Gat No.315 but ouside the area admeasuring 00 H 43 acres of

Gat No.315.

14) The Ld. Advocate for the plaintiff at length argued that, the
present issue is already adjudicated in the Civil S, No.853/2011 and in the
said suit while deciding the tempaorarily injunction it was specifically held
that , the defendam has no right to obstruct the plaintiff from using the

said road. The said finding is confirmed upto Hon'ble Supreme Coun

15) The Ld. Advocate for the defendant at length argued that, the
present plaintiff is not party to that suit, Therefore, the finding in that suit
15 not admissible in the present suit . The Ld. Advocate for the defendam
while arguing the application also brough: my attention towards the
Section 40 to 43 of Indian Evidence Act and also cited the case State of
Bihar V/s Radha Krishan Singh and Others reported i AIR 1983 5C
684,

16) [ have given thoughtful consideration to the argument
advanced by both the side. | have gone through the case cited supra. In

the case cited supra the Hon'ble Apex Court classified the document under

l.U'
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hree heads- 1) Document which are per se inadmissible , 2) Recital in
judgment not inter parties and 3) Document or Judgments post litem
Motam. The Hon'ble Apex Court discussed various decisions and at Para
Nu.137 lield that, the cumulative effect of the decision is that under the
Evidence Act a judgment which is not inter parties is inadmissible in
evidence except for the limited purpose of proving as to who the parties
were and what was the decree passed and the properties which are subject
matter of the suit . In these circumstances, therefore, it is not open to the
plaintiff- respondents to derive any support from some of the judgments
which they have filed in order to support their title and relationship in
which neither plaintiff nor defendants were parties. Indeed, if the
judgments are used for limited purpose mentioned above, they do not

takes anywhere so as prove the plaintiff case.

17) In the light of ratio laid down by the Hon'ble Apex Court | am
taking into consideration the present application. Admittedly, in RC5
N0.853/2011 the present defendant was not pary. ‘Therefore, the finding
in the interim application is not admissible 1o prove the lact that, there is
existence of approached road. The plaintff has to prove the said fact

independently.

18) Now it has to be seen that, whether the plaintiff prima facie
proved his contention. For the said purpose [ am taking into consideration

the document filed in support.

19) The plaintiff firstly brought my attention towards the Page
No.14 of sale deed executed on 31/01/2007. On perusal of page No.14
there is specifically mentioned about the 12 meter road. It is mentioned

that the said road will be running through the center of 12 mtr wide road

FU\
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r’f;’lfnd running from Pune Paud Road to the boundary of the land purchase
by the purchaser ., It is also specifically mentioned that, the road passing
through Gat No. 315 and 216 will be used as a common road by land
owners in those Gat numbers. In the said sale deed the map also attached
which also specifically shows the road passing through the Pune Paud
Road.

20) The Ld. Advocate for the plaintiff also brought my attention
toward the defendant sale deed executed on 30.06.2007. In the said sale
deed at Para No.6 it is specifically mentioned that, the vendor have also
transferred the easementary rights of approached road to the said land
from Pune Paud Road. In the schedule property it is specifically mentioned
that, the said land more particularly shown in blue hatched lands in the
map annexed thereto and the approached road thereof the shown in red
hatched lines thereon. The sale deed also having the map atached
thereto. On perusal of the said map it appears that, the road is clearly

shown in the map.

21) The 1d. Advocate for the defendant argued at length that, the
approached road is outside the suit property. On bare perusal of the map
it appears that, the road is passing owside the blue hatched lines.
Therefore, it can be said that, the said approached road is not passing

through the defendants property.

22) I have given thoughtful consideration in the said argument .
At this stage of interim injunction application the facts need to be evaluate
prima facie. I[iL had been the fact that, the approached road is not passing
through the defendants property and it is passing outside of defendants

property. Then there was no need to mention s specifically in the

‘IU"
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K schedule property that the said land is more particularly shown in blue
hatched and approached road. If it had been the fact that, the approached
road is not within the defendants property then it must be came in the
four boundaries that the adjacent to the suit property towards the Eastern
side there is approached road . Thereiore, at this stage | am not much

convenience that the road is outside the suit property.

23) The plaintiff to prove its contention prima facie filed the sale
deed of adjoining land holder. On perusal of sale deed bearing register
No.5496/2007 executed on 07/08/2007 it appears that, the vendor of
present defendant executed the sale deed in favour Vinayak Electrical in
which it is specifically mentioned about 12 mir road in Gat 316/1. In the
sale deed also in similar style mentioned the fact that, the suit property
shown in blue hatched lines in the map annexed hereto and the
approached road starting [rom Pune Paud Read thereof. The map is also
attached 1o the sale deed which also shows the approached road. The
another sale deed bearing register No.5498/2007 executed by the vendor

of defendant also mentioned the same facts.,

24) The plaintff o prove his contention prima facie also relied on
the Public Notice issued by Advocate Uday Pujari. On perusal of said
notice it appears that, present defendam issued title, clearance and
verification public notice. On perusal said notice it appears that, the
propose 12mtr road is also mentioned in the four boundaries of Gat

Mo.315.

25) On collective reading of all those documents, prima facie it
appears that, there is approached road and the said fact his continuously

reflecting not only in the register document but also in the Public Notice

IU'
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(Tssued by the defendant himself, ’e r

26) The Ld. Advocate for the defendamt while arguing his
application brought my attention towards the measurement conducted by
TILR. On perusal of said map it appears that, the road shown passing
through the Gat No.315. It is also important to note here that, after the
road the boundary of Gat number shown o be closed by doted lines,
Which also indicates that, the road is passing through Gat No.315 and not

adjoining to the defendants property.

27) From the all above documents prima facie it appears tha,
there is road passes through the defendants properly. Now, the question
poses before me is thay, whether the said road is used by the plaintilf to
approach his industry. The plaintiff pleaded so. On perusal of counter
claim of the defendant it appears that, the defendant also admitting the
said fact that, the plaintiff is using the road withing the defendams
praperty. The defendant at para No.3 of his counter claim mentioned the
fact that, when the defendant got the centificate copies of measurement
map it was revealed that, the alleged access road in respect of which the
plaintiff is claiming right in the suit was being used by the plainiff
through the area admeasuring 00 H 43 Acres land owned by defendant
and Mr. Subhash Tanna. It is also mentioned therein that, the defendamt
also requested the plaintiff to stop used of the alleged access road passing
through Gat No.315. The said pleading of the defendant is self speaking

that, the plaintiff was using the said road.

28) As I discussed earlier the documemary evidence clearly
showing that, there is approached road. The pleading of the defendant in

counter claim itself suggesting that, the plaintiff is using the road which is

.U1
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pagses [rom the defendants property. Whether the said road is proposed

be given within the property or adjacent to the defendants property is
the matter trial. At this juncture prima facie it can be said that, the
plaintifl was using the road which is passes through the defendants

property till the obstruction i.e. near about 12 years,

29) The Ld. Advocate for the defendant also argued that, plaintiff
has concealed the several facts about the litigation between plaintiff and
Mr. Subhash Tanna. It is also contention of the defendant that, the
plaintiff construction is illegal. The employee of the industry is not

enrolled to the employee insurance policy.

30) [ have given thoughtful consideration to the argument
advanced by the Ld. Advocate for defendani, The defendant at one hand
submit that, the defendant having no concerned with the litigation
between the plaintiff and Mr. Subhash Tanna and on other hand he stated
that, plaintiff is concealing the fact about the litigation. So, as per the case
cited by the defendant the said litigation having no relevancy il the
present defendant is not party to the said proceeding. On perusal of
particulars given by the defendant about the litigation between plaintiff
and Mr. Tanna it appears that, the said litigation is regarding the revenue
entries. Those litigation not having any relevance regarding the right of
approached way . Therefore, it cannot be said that, those are material

concealment.

31) The other contention regarding illegal construction and non
registration of employees to the insurance is concerned, the said fact is
also not having any relevance regarding the approached road. Whether

the construction is legal or illegal , the employee are registered or not is

"
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notL-at all matter in issue therefore, | am not much convenience about the

said argument.

32) The defendam in his application specifically mentioned the
fact that, the plaintiff having alternative road. He also submits that, in the
sale deed towards Eastern side internal 15mirs wide common road
touching boundaries wall of subject matter is given. Therefore, now the
plaintiff cannot insist the alleged access road. | have given thoughtful
consideration to the said argument . It is true that, in the sale deed there is
internal 15 mirs wide road is mentioned in the sale deed., However, the
defendant nowhere demonstrate with the aid of map or other document
whether the said road is anached 1o the Pune Paud Road or the said road
is used by other adjacent owner. Except the recital in the sale deed there is
nothing on record which centified the comention of the defendant . As |
discussed above the plaintiff prima facie prove the fact that he is using the
approach way in dispute. The defendant also admitted the said fact in his
written statement. Therefore, now the defendant without following due

process of law cannot obstruct the plaintiff.

33) As regard to closer of road is concerned the said fact is also
admitted by the defendant in his written statement that. there is all the
materials mentioned in para No.9 of the plaint is owned by Eleciromech
Material Handling System Pvt. Ltel. Therefore, this is also not disputed fact

that, road is closed.

34) Thus, from all above discussion 1 come to the conclusion that,
the plaintiff prima facie prove the fact that, there is approached road
which was used hy the plaintifl.  “The plaintiff also prima facie prove the

fact that, the defendant closed the said road withoul following any due

I.U \
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/ process of law. Per contra, defendant prima facie failed to prove the fact
that, the right of approached road of the plaintiff is not within the suit
property of the defendant but it is adjacent to the his property. Therefore,

I answered point No. 1 in favour of plaintiff.

As to Point No.2:-

35) It has to be seen that, in whose favour balance of convenience
lies if injunction is granted or refused. From the written statement it is
clear that, the plaintiff was using the said road and when the defendant
got measure his land dispute aroused between the parties. It is contention
of the plaintiff that, to run the industry he need 1o use the said road
otherwise his whole industry will be shut down and near about 120
employees will be jobless. Per contra, if defendant side is seen he just
dump raw material on the road. If that raw material shifted elsewhere no
prejudice will be caused to the defendant. Therefore, in the scale greater
inconvenience is to plaintiff than the defendant. Therefore, in my consider

view the balance of convenience comparatively lies in favour of plaintiff,

As to point No.3:-

36) So [ar as, irreparable injury is concerned, due 1o road closer
the industry of plainuff s shut down. [ the plaintfl not get the
approached road open then it will not only causes injury to the plaintiff
but also to his employee whose daily bread and butter is depend on the
industry. That cannot be compensated in terms of money in future, Per

contra, there is as such no wrreparable injury cause to the defendant. Thus,

[ answered Point No.3 in favour of plainff.

As to Point No.4

37) I answered Point 'No.l to 3 in favour of plaimiff. Now only

IU'
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~mool question posses before me 15 that whether this is the fit case wilret,,

the interim mandatory injunction can be granted. In the case of Dilip

Kumar V/s M. Karthik it is held that, once the claim in respect of

common passage is established the interim mandatory injunction can be

granted . In the case of Indian Cable Co. Ltd. V75 Sumitra Chakraborty

AIR 1985 Calcautta 248 it is held that, the mandatory injunction on

application can be granted . Even if result into granting relief claim in the

SUiL.

38) As | stated above there is urgency and if the interim

injunction is not granted then it will cause irreparable injury. Therelore, |
. -, -

am of the view that, plaintiff is“entitled to gramt of inwerim mandatory

injunction. Thus, pass the following order.

ORDER

< 1) The temporarily mandatory injunction application of plainuiff
below Exh.5 is allowed.

2) The temporarily injunction application of defendant below
Fxh. 20 is rejected.

3)  The defendant his servami, his agent or anybody claiming
throwgh him is directed by interim mandatory injunction to
remove the obstruction describing Schedule C of the plaint
and make the road describing Schedule B of the plaint free
from any obstacles for egress and ingress from Pune Paud
Road passing through Gat No.315 and Gat No. 316 1o the
factory of plaintiff within one week from this order at his own
LNSL,

i) If the defendamt fails wo remove obstroction as directed  above

then the plaintff is at liberty to remove the obstacles

nU‘



% @.T 336
16 Spl, Civil Suit No. 1078/2010
%€

.--_-'
~ mentioned above with the aid of police protection. The

expenses incurred for removal of obstruction be adjust at the

bill of cost.

Pune. - %@9

7 Date : 03/08/2019. 20™ Ju. Civil Judge, Senior Division,
Pune
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3-wp-2977-2017

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

WRIT PETITION NO.2977 OF 2017

M/s.Echjay Industries Private Limited ..Petitioner
V/s. ’

State of Maharashtra

Through its Urban Development Dept & Ors, .. Respondents

rnmm

Mr.Vishwajit Sawant a/w Mr.Nikhil Patil and Ms.Warisha Parkar i/b
Parinam Law Associates for the Petitioner.

Mrs.M.P. Thakur, AGP for the Respondent-State.

Mr.AY. Sakhare, Senior Advocate a/w Mr.J.). Carloes i/b MGK
Legal for Respondent Nos.2 and 3.

CORAM : RANJIT MORE &
SMT.BHARATI H. DANGRE, JJ.

DATE : 29" JANUARY 2019

P.C

1. Heard Mr.Sawant, learned counsel for the petitioner,
Ms.Thakur, learned AGP for Respondent No.l and Mr.Sakhare,

learned Senior Counsel for Respondent Nos.2 and 3.

2, By this petition under Article 226 of the Constitution of
India, the petitioner is challenging the order dated 14.02.2017

passed by the Minster of State in Urban Development Department

M5, Hamlsle page 1 of 4
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thereby rejecting the petitioner's Appeal under Section 47 of the

Maharashtra Regional and Town Planning Act (for short 'MRTP

Act').

2. The petitioner prel’erl*ed an application to Respondent
No.2 for regularization of the subject structure under Section 44 of
the MRTP Act, and the said application came to be rejected.
Thereafter the petitioner approached the Hon'ble State Minister
under Section 47 of the MRTP Act. The petitioner's appeal is
rejected solely on the ground that there is dispute about the
ownership of land in question and therefore the Appeal do not

warrant any interference.

3. Having considered the rival submission and having
gone through the petition along with annexures, we find the
petitioner has purchased OH 92R from Gut No.316/01 and OH 47.8R
from Gut No.330, Village-Kasara Amboli, Taluka-Mulshi, District-
Pune by Registered Sale Deed. It appears that the petitioner has
constructed a structure on the said land without permission from the
Planning Authority. The structure being unauthorized, he is
constrained to make an application under Section 44 of the MRTP

Act. The Respondent No.4 dispute the Sale Deed/Correction Deed,

.5, Bamitde | U ' page 2 of 4
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however, as on today he has not approached any Civil Court. Y
4. It appears that there is dispute between the party

regarding access to the said property purchased by the petitioner.
The respondent No.4 deny that the said property is purchased by the
petitioner. However petitioners place reliance on the Mutation
Entry regarding the property purchased by the petitioner.

It is by now well settled position of law that Mutation
Entries are effected for fiscal purpose and does not create or
extinguish any right nor does a Mutation Entry confer the tictle.
Berween the parties as of today no issue of title is pending in any

Civil Court.

5. In above facts and circumstances, in our considered
opinion, the Hon'ble State Minster could not have dismissed the
petitioners Appeal on the ground that there is dispute regarding title
of the petitioner. In our view, the Hon'ble State Minster ought to

have disposed of the petitioners appeal on merits.

6. For the aforesaid reason we, dispose of the petition by
passing the following order.

IU'
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(i) The impugned order dated 14.02.2017 passed by the
Minster of State is quashed and set aside.
(ii) The matter is remanded back to the Hon'ble State
Minster for fresh decision on merits. -

All points and contentions of the respective parties are
kept open.
(iii) Needless to mention that Hon'ble State Minster shall
take decision after hearing all concerned as expeditiously as possible
and preferably within the period of three months from the date of
receipt of the said order.
{iv) During the pendency and final disposal of the said

appeal before the Honble State Minster both the parties shall

maintain status-quo as of today regarding the offending structure.

(SMT.BHARATI H. DANGRE, 1.) (RANJIT MORE, 1.)

$5)"
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

INTERIM APPLICATION NO.1 OF 2019
IN
WRIT PETITION NO.10265 OF 2019

Shri Subhash Tanna --Applicant/Intervener

In the matter between

M/s. Echjy Industries Pvt. Ltd. -..Petitioner
VS,

The State of Maharashtra ..Respondent

Mr. Atul Damle a/w Mr. Rohan Mirpury i/b Mr Joel J. Carlos for the
Applicant,

Mr. Vishwajit Sawant a/w Mr. Nikhil Patl, Mr Yakshay Chheda and Ms.
Warisha Parkar i/b Parinam Law Associates for the Petitioner

Mrs. M. 5. Srivastave, AGP for the Respondent/State,

EELET

CORAM : B. R DHARMADHIKARI &
SANDEEP K. SHINDE, JJ.
DATE  :23/09/2019,

Heard for some time. It appears that the applicant in Civil
Application No.1/2019 is adjacent owner who claims to be affected by
structure of factory raised by the Petitioner, Structure has come up in 2007

and applicant has raised objection in 2015,

2, Prayer made by the petitioner for regularization was turned
down and appeal against it has also been dismissed by the State

Government.

3. Question before this Court is in 2007 when the factory was
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established Respondent Nos.2 and 3 were not in existence,Whether
structure raised then has been permitted/sanctioned by the Labour
Department/Factory Inspector in terms of the Factories Act therefore will

have to be looked into.

4. In this situation, we permit the adjacent owner to assist the
Court and the petitioner to implead said owner/applicant as respondent

No.4. The application is accordingly allowed and disposed of.
5. Issue notice to respondent returnable on 8/10/2019. Learned

AGP waives service of notice for Respondent No.1. RPAD for respondent

MNos.2 and 3. Till then status-quo as of today.

(SANDEEP K. SHINDE, J.) (B. B DHARMADHIKARI, J.)
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ECHJAY INDUSTRIES PVT. LTD
(CROWN WHEEL & PINION DIVN.)

i~ Mo 18 Eaeor Amdod Peagspd gy Wl Tl - Rluiss
O - P 407 115 T O07-FTENET 18T R LT r e i e S e g
F-mad ningfecfyamuns oot YWeh wivs srlgagpraigst .

Rel: ?,fzﬂ,rcﬁwﬂg'{unumwil-.--zﬂ. datpd 7,02, 2023

Date = 140 March 2023

Ta,

fir M Varadaraj

peglonal Direcior

central Ground Water Board

Contral pegion, Chil Ines,

Napgpur
Subs: Show Cause Notice Tor nol abtainkng CGWA NOL
Ral: 138/ COWE/CR Authority- 282, dated F02.2023

P po b 5i,

This & with referance [0 thi Show Cause Nofick issued o ws o ot ebitaining CEWE NDOC

v at Echyjay indusinies Pyl Lid arg cngagen m gl el aciuiing of Auitomokniba parts withodl

any surlace wrralmani.

e T walid permission o operate the sty roam piaharashira Pallution Conima! Boara
vide pel no Far mat 1.0FAPAL Section/ LN Mo 00001 2834402 Jgsnn0aL.  dared
v 0 3022 walid up 1 30,01 P24, With This poomisseen, we are permitied To use Wl uf
gquarni ity GUEHO BLeTs por day lor domastic use v wtility e, We ane aog generating 4y wiridl
of insdusarialf radde elfluent [ram The above consumptidi.

ppart frgm the ahove, we have walid pommissian e consit ta estobdish wede el
Format ] B 00 LIAN i A0 16T 2/CES P HADBEEY, dated 11.09 023, which is vakd 1
{0 202 7, A par this conseit, we Doy el priimiseis i e 1500 biters of witie per iy

aiat of welsich 1000 RE jser clary 1= loe il rial P ssarg Byt due 1o markel condibions, W

e pol yol started amy pCLivity on this part

Foogd, O, 83, Bagey Eharvaans, Marsmean Pood, Blumbun - 400 01
A
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ECHJAY INDUSTRIES PVT. LTD.
(CROWN WHEEL & PINION DIVN.)

Fralt Mg 30, Haw Aok, Peacguil, Sende Wod, Tol - Maishi
st - Pune 457 115 Tiel 9008 FARRI 107 CIN - LT 20006 Pasor T2
E-iiid mfndBechmypuns com Webe weaw soiwrwadusines oom

EirTel, @
A5 our talal consumplion is nol gomg 1o prpped 7500 ters por day at any glvmn FImE. =
thought it was ot mandalory for us 1o get CGWE permission for use of watsr

W lf P Are mn yate
Bh L4 W £ 0 I hogn ku [ O FlE"‘Il?[' i, Wl ArE fakl R“atl r ifoem & pri
Thiau W tlﬂ an fha 1 e il !f. m A

P Lo DI‘-'I'IE We us biore “"E‘“ WAREr E’HH if we o nenl I:I-EI- waler {I om i afer Supph

b T T il -} b g weaie L)

; @ nol 1aken
S Considaring our wWater consumplion b {ass than 10003 liters per day, we feavE na
permilssion from CEWE

i oty to [axe
Howewer 34 peef your letter, il it s mardatory Lo oblain HOLC fn:-r!x CGWE, wob i.rcr:;rwﬂ ¥
b e are also ready to pay any fine incurred on us for not geting MO Trom !

dar our
S wa are ol generating any wastewaler Tonm Biir process, we request yau 1o Conks
L -
case Favorably and charge us minmur fing as per your rules

wWie veill apply for HOC immiediately in prescribed format at the aarliest.
Heguest you to consHh our reply positively and do Rot initiate any further Bction Against usk
oQuis

} Al
| ol phove, Wi Teuesl Yol o eonsider this a5 {ormal rephy 1o Sk and do nal Imifeate
ey £l

any acthon furthes
Thianking you,

Far b4 Echjay industries Pyt Lud.,

et
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Regd. O 83, Baga) Blurian, Nanman Poind, Mumboe - 400 021
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ECHJAY INDUSTRIES PVT. LTD.

£3, Bajaj Bhavan, Nariman Point, Mumbai - 400 021
Tal #8122 22024084 ; 22020674 ; TI01221 - 2BEI1004
Fao+§1 22 22045608, 66350808

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF
THE ROARD OF DIRECTORS OF ECHIAY INDUSTRIES PRIVATE LIMITED HELD
ON MONDAY 23*" JANUARY, 2023 AT 11,00 AM. AT THE CORPORATE OFFICE
OF COMPANY AT 83, Bajaj Bhavan, Nariman Poinl, Mumbai-400021

The Chairman informed the Board that the O.A. No, 90/2022 is filed by Mr. Subhash
Tanni before the Hon'ble Mational Green Tribunal West Zone Bench, Pune against the
Company. He further informed the Board that it is very much necessary to initiate and or
defend the legal procecding against Mr. Subhash Tanna, The Board discussed the matter in
detail and it was unanimously decided to authorize Mr. Udeay Sanghavi who is acquainted
with the facts of the present matter to represent the Company as Authorised Signatory of
the Company in the pending legal procecding and unanimously passed the following
resolution.

“RESOLVED THAT the Company do initiate and or defend the legal proceeding against
Shri Subhash Tanna. before the Hon'ble Mational Green Tribunal West Zone Bench, Pune.

“FURTHER RESOLVED THAT Shr Udsey Sanghavi, Authorised Signatory be and is
hereby suthorized to do the following acts, deeds and things in respect of the said lepgal
proceeding before Hon"ble National Green Tribunal West Zonc Bench, Pune.”

+ 1% Ta file, prosecute and defend the O.A. before the Hon’ble National Green Tribunal,

2. To appoint Advocate, sign vakalatnama and all relevant documents, affidavits,
written statements, applications, reply, review, revision and other legal proceedings
for filing and defending the same.

3. To represent the company and give evidence on cath or by Affidavit on behalf of
the company before Hon'ble Tribunal.

4. Ta deposit the money, receive the cost, receive the amount if any.

5. To take all required steps in the aforesaid matter and any other legal proceeding
which may arise out of the said suit.

CERTIFIED TRUE COPY
For Echiay Industries Private Limited

| A

, T .-: i '\q_
Director
Date : 16/03/2023

-y I.
A

REGD. OFFICE ! Lalpari Lake Road, Rajkel — 360 003 (india)
Tel: +01 281 2387482-6; Fax No. +01 281 2387847, E-mail: echiay@echiayindustries com
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Exhibit No,
VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 90 OF 2022

Subhash Tanna & Ors ... Applicants

Versus
Echjay Industries Pvt.Ltd. & Others ... Respondents

l, Udaey Balkisan Sanghvi, authorized representative of Echjay Industries
Pvi.Ltd. herein having office at: 316 Kasar Amboli . Pirangut. Mulshi, District

Pune above named i.e Respondent no. 1 hereby appoint and authorize

Sunita Kinkar (Advocate) S.M.DESHPANDE (Advocate)
Sanad No.MAH/ §63/1991 Sanad No. MAH/ST4/2005
advsunitak'a'gmail.com

9822328828

Addresses :

kundan Chambers, Lawyers Chambers, No.2
Thube Park, Distriet Court Compound,

Near Sancheti Hospital, Shvajinagar Pune — 411 005,

Shivajinagar, Pune - 411 005,

to appear, act and plead on my behalf in the above matter and to conduct
Prosccute  (defend) a interlocutory and miscellancous proceeding relating
thereto and  also to authorize another  advocate to do the aforesaid acts

on my behalf occasionally and in case of urgency and necessity,
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In witness whereol 1 have signed below this 16" day of March n the vear

Two Thousand Twenty Three.

Accepted and filed on 16/03/2023. t"

Mr. Udaeg,r Bhalkisan 'iam_:hv -

Respondent no. |

OCATE



